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First day of the Sixth Session of the Fifteenth Lok Sabha No. 1

LOK SABHA

Tuesday, November 9, 2010/Kartika 18, 1932 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mapam Speaker in the Chain
NATIONAL ANTHEM

(The National Anthem was played)

1 1 -02 hrs- , "5
OBITUARY REFERENCES
- '

[English]

MADAM SPEAKER: Hon. Members, | have to inform
the House of the sad dgmiﬁg of six of our former
colleagues, Shri N.K. Somani, Shri Ganga Bhakt Singh,
Shri Lalji Bhai, Shri Shankarrao Mane, Shri Onkar Lal and..

shri Siddhartha Shankar Ray. :— -
— —_— N -

Shri N.K. Somani was aJ Member of the Fourth Lok
Sabha from 1967 to 1970, representing the Nagaur
Parliamentary Constituency of Rajasthan. '

Shri Somani was a Member of the Estimates
Committee during the Fourth Lok Sabha. Shri Somani was
actively associated with a number of civic, cultural and
students orgnisations. He served as the Honorary Secretary
of the Mayor's Council of International Relations, Mumbai
and as the President of the Junior Chamber of Commerce,

Mumbai.

A sports enthusiast, Shri Somani was life Member of
the Willingdon Sports Club, Mumbai and a member of the
Bombay Gymkhana.

. Shri N.K. Somani passed away on 1 August, 2010 at
Mumbai, Maharashtra at the age of 78.

Shri Ganga Bhakt Singh was a member of the Sixth
Lok Sabha from 1977 to 1979, representing Shahabad
Parliamentary Constituency of Uttar Pradesh.

Shri Singh was a Member of the Uttar Pradesh
Legislative Assembly for four terms. He also served as the
Minister for Cooperation and Public Works Department and
as Minister of Agriculture and Horticulture in the

Government of Uttar Pradesh.

Shri Singh was a Member of Committee on
Estimates and Committee on Petitions during the
Sixth Lok Sabha.

~ An active social and political worker, Shri Singh was
associated with the organiza}ional work of a number of
societies in his constituency and worked for the uplift of
the rural people. He was also associated with the
management of Bhartiya Vidyalayas in Uttar Pradesh.

Shri Ganga Bhakt Singh passed away on 15 August,
2010 at Lucknow, Uttar Pradesh at the age of 88.

Shri Lalji Bhai was a member of the Fifth and Sixth
Lok Sabhas from 1971 to 1979, representing the Udaipur
and the Salumber Parliamentary Constituencies of

Rajasthan, respectively.

Shri Lalji Bhai ‘was a member of the Committee on
Absence of members from sittings of the House during the
Fifth Lok Sabha and a Member of the Commitiee on
Petitions during the Sixth Lok Sabha.

In his demise the country has lost a true friend of the
masses who fought for social, political and economic

equality.

Shri Lalji Bhai passed away on 5 September, 2010
at Udaipur, Rajasthan at the age of 66.

Shri Shankarrao Mane was a member of the Fourth
Lok Sabha from 1967 to 1970 representing the Kolhapur
Parliamentary Constituency of Maharashtra.
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Earlier, Shri Mane was a member of the erstwhile
Bombay Legislative Assembly from 1949 to 1952,

A veteran freedom fighter, Shri Mane played an active
role in the freedom movement of the country and was

imprisoned on several occasions.

Shri Mane strove for the welfare of the deprived and
backward sections of the society. He served as a member
of the Rural Broadcasting Pfogrammes AdVisory Committee
of the All India Radio, Poona Station from 1962 to 1966
and Commissioner, Scheduled Castes and Scheduled
Tribes for the years 1972 to 1977.

Shri Shankarrao Mane passed away on 8 October, -

2010 at Kolhapur, Maharashtra at the age of 90.

Shri Onkar Lal was a member of the Second Lok
Sabha from 1957 to 1962, representing the Kota
Parliamentary Constituency of Rajasthan.

Shri Lal was a member of the Rajasthan Legislative
Assembly from 1972 to 1980 for two terms. rHe also
served as a Minister in the Departments of Food,
Panchayat and Cooperative Affairs;' Social Welfare,
Rehabilitation and Labour; and Planning in the Government
of Rajasthan.

A committed social and political worker, Shri Lal
worked for the welfare of the poor, downtrodden and the
deprived sections of the society. He was a member, Kota
" District Social Welfare Board from 1954 to 1957 and served
as the !\/Iunicipal Commissioner, Kota during 1956. He also
served as the General Secretary, Kota District Depressed
Classes League.

Shri Onkar Lal passed away on 10 October, 2010 at
Kota, Rajasthan at the age of 68.

Shri Siddhartha Shankar Ray was a member of the
Fifth Lok Sabha from 1971 to. 1972 representing the
Raiganj Parliamentary Coﬁstithency of West Bengal. An

able administrator, Shri Ray served as the Minister of

Education and Social Welfare in the Union Cabinet from

N
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1971 to 1972. He was a member of the West Bengal
Legislative Assembly from 1957 to 1971, 1972 to 1977 and
1981 to 1992. Shri Ray served as Chief Minister of West
Bengal from 1972 to 1977. He also served as Minister for
Law and Tribal Welfare in the Government of West Bengal
from 1957 to 1958.

Shri Ray adorned the Office of the Governor of Punjab
from 1986 to 1989. He was ambassador of India in USA
from 1992 to 1996.

A prominent barrister, Shri Ray was associated with
various social welfare and youth organizations during his
long and illustrious political career. In his passing away the
country has lost an able administrator and seasoned

political personality who endeared himself to the masses.

A sports enthusiast, Shri Ray was a member of
Kalighat Club, Mohan Bagan Club, Calcutta Club and West
Bengal Sports Council. Shri Siddhartha Shankar Ray
passed away at Kolkata on 6 November, 2010 at the age
of 90.

We deeply mourn the loss of these friends and | am
sure the House would join me in conveying our

condolences to the bereaved families.

Hon. Members the House expresses its heartfelt
condolences to the Government, Parliament and people of
Indonesia for the tragic loss of life and damage to property
due to the Tsunami i\n the Mentawai Islands off Sumatra

and the eruption of Mount Merapi in Java.

¢

Hon'ble Members, on 20 September, 2010, in a train
accident, at least 34 people were killed and over 160
injured when a goods train hit the stationary Indore-Gwalior
Intercity Express at Badarwas station in Shivpuri district
of Madhya Pradesh.

On 30 October, 2010, in another tragic accident a
trawler capsized in the Hooghly river near Kakdwip in South
24 Parganas district of West Bengal drowning about 69

persons.
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Hon. Members, as you are aware cyclone ‘Jal' struck
the coastal regions of Andhra Pradesh and Tamil Nadu
during the last weekend, causing unprecedented rains and
resulting in loss of about thirty lives besides causing large
scale destruction of property and rer{dering a large number

of persons homeless.

I am sure the House would join me in expressing grief

over these tragic incidents.

The House may now stand in silence for a short
while as a mark of respect to the memory of the

departed.
11.10 hrs.

The Members then stood in silence for
a short while.

MADAM SPEAKER: Thank you.
Now, the Question Hour.
...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Madam, | have
given a notice. ...(Interruptions)

MADAM SPEAKER: | have received your notice. You

may kindly raise itv in the 'Zero Hour'.

[Translation]

SHRI MULAYAM SINGH YADAV (Mainpuri): Madam
Speaker, | have given a notice on an important issue and
I am informing you that China is fully prepared to aftack

on India. ...(Interruptions)
[English]

MADAM SPEAKER: Shri Basu Deb Acharia Ji, you

may kindly raise it in the 'Zero Hour" Let us go on; let

us proceed with the Question Hour now.

PHALGUNA 24, 1931 (Saka) 6

[Translation]

Mr. Mulayam Singh Ji, please listen to me. Kindly
raise it in the 'Zero Hour.

SHRI MULAYAM SINGH YADAV: We are informing
all the leaders that China has made all the preparation
to attack India in all areas from Arunachal Pradesh to
Himachal Pradesh and Laddakh. | am informing you. This
information is not incorrect, so, the whole House should

be concerned about it. ...(Interruptions)

[English]
MADAM SPEAKER: Nothing will éo on record.
(Interruptions)...* ‘
[Translation]

MADAM SPEAKER: Shri Basu Deb Acharia Ji, Shri
Nama Nageswara Rao Ji, Please take your seats. Why
are you standing?

SHRI MULAYAM SINGH YADAV: If we can not speak
on this subject then on which subject should we speak?
China is fully prepared to attack. ...(Interruptions)

MADAM SPEAKER: Please take your seat. Ramkishun
Ji, please sit down. Neeraj Ji, please sit down. Shailendra
Ji please take your seat, let the question hour go

on.
...(Interruptions)

MADAM SPEAKER: P|ea;se sit down. Mulayam Singh

Ji, Kindly raise it in 'Zero,Hour'. Shailendra Kumar Ji,

1
please take your seat.

[English]
Nothing will go.’on record.

(Interruptions)...*

*Not recorded.
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Q. No. 1, Shri Yashwant Sinha. ...(Interruptions)
[Translation]

MADAM SPEAKER: Basu Deb Acharia Ji, kindly raise
it in 'Zero Hour'. Rewati Raman Singh Ji, please take
your seat. Shailendra Kumar Ji, you also please take
your seat.

...(Interruptions)
MADAM SPEAKER: Kindly raise it in 'Zero Hour'.
...(Interruptions)
[English] i
MADAM SPEAKER: Nothing will go on record.
(Interruptions)...*
Q. No. 1, Shri Yashwant Sinha. ...(Interruptions)

[Translation]

MADAM SPEAKER: You may kindly speak on this in
‘Zero Hour'. Everybody will listen to you in ‘Zero Hour'. Now
please take your seat. Please speak in 'Zero Hour', then
everybody will listen to you, at present no one is listening
to you.

...(Interruptions)

MADAM SPEAKER: Mulayam Singh Ji, please take
your seat. Today on the first day of winter session, it is

the first hour, kindly let it go on smoothly.
...(Interruptions)
[English]

MADAM SPEAKER: Nothing will go on record except
what Shri Yashwant Sinha Ji says.

(Interruptions)...*

*Not recorded.

MADAM SPEAKER: Yes, hon. Minister.
...(Interruptions)
11.14 hrs.

At this stage, Shri Mulayam Singh and some other
hon. Members came and stood on the floor

near the Table.
[Translation]

MADAM SPEAKER: Kindly raise it in 'Zero Hour'. Now

please take your seats.
...(Interruptions)

MADAM SPEAKER: This is a matter of only one hour,

after that you may stand up to speak.
...(Interruptions)
[English]

MADAM SPEAKER: Yes, Shri Yashwant Sinha J|

please put your Supplementary.
...(Interruptions)
[Translation]

MADAM SPEAKER: We will listen to this in ‘Zero Hour',

at present let the question hour go on.
...(Interruptions)

MADAM SPEAKER: Yashwant Sinha Ji will put the
question, you please sit down.

...(Interruptions)
MADAM SPEAKER: Please take your seat.
...(Interruptions)

MADAM SPEAKER: 1 request you that you must raise
this issue in 'Zero Hour'. Let the question hour go on, only
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45 minutes are left you can raise this matter after
45 minutes.

...{(Interruptions)

MADAM SPEAKER: You can raise this issue in Zero
Hour. It is the matter of only 45 minutes.

...(Interruptiéns)
_MADAM SPEAKER: Piease take your seats.
...(Interruptions)
MADAM SPEAKER: Let the question hour go on.
...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
(Interruptions)...*
[Translation]
| MADAM SPEAKER: Please sit down.
...(Interruptions)

MADAM SPEAKER: Shri Jagdambika Pal Ji, please

take your seat.
...(Interruptions)

SHRI YASHWANT SINHA (Hazaribagh): Madam, the
reply that was given by hon. Minister was very
dissatisfactory. He said that a target of twenty kilometer

was set, but. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHR! PAWAN
KUMAR BANSAL): No notice has been received in this
regard...(Interruptions) We should follow ‘some
...(Interruptions). There are some rules governing moving

a notice...(Interruptions) Madam, | would like to request

Oral Answers to Questions 10

honourable Mulayam Singh Ji and his friends that notice
is given under some rules and first of all notice is sent
to the Government, then time is fixed for debate.
...(Interruptions) Madam, the Government is ready for a
debate on all the issues and whatever time they want may
be allotted to them. ...(Interruptions) Madam, you may
decide right now as to when you want it to be debated
it may be tomorrow or any other time. But notice should
be received for this and if you v;/ish, you can fix it for
tomorrow. ...(Interruptions) How can he speak directly? it
is not mentioned even in the notice. You may put it for
tomorrow but there should be some schedule. ...(Interrup-
tions) You may give your notice. You can give your notice
under Rule 193. ...(Interruptions) | do not know from where
you got this news. ...(Interruptions) Your information will
work in the interest of the country. ...(Interruptions) If you
have information, you share it and it will work in the interest
of the country but creating a situation 6f pandemonium will
not work. ...(Interruptions) If you have any issue, it will be
in the interest of the country to debate that but you can
always gives notice for this. ...(Interruptions) Madam, you
may fix any time. ...(Interruptions) The commander did not

say like that. ...(Interruptions)

MADAM SPEAKER: Your notice has been received but
it is time barred as it come late but there is the name
of Dharmendra Yadaviji for Zero Hour. | had said that
Mulayam Singh Yadavji should raise this issue during the
Zero Hour. You may raise it and then there will be a full
fledged discussion in this regard on whatever date you
decide but now let the question hour be run. It is my

submission.
11.20 hrs.

At this stage, Shri Mulayam Singh Yadav and some
other hon. Members went back to their seats.

11.21 hrs.
ORAL ANSWERS TO QUESTIONS

MADAM SPEAKER: Q. No. 1 - Shri Yashwant Sinha.
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=19

Construction of National Highway/

+
*1. ] SHRI YASHWANT SINHA:
SHR! BHOOPENDRA SINGH:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) Whether the Governvment/NationaI Highways
- i
Authority of India have been able to achieve the target of

constructing 20 kilometres of National Highways (NHs) per
day;

(b) if so, the details of the targets set and
achievements made during each of the last three years
and the current year, State and NH-wise;

(c) whether there have been slippages in achieving

the said targets;
if so, the reasons for such shortfall; and

(d)

(e)

achieve the said target?

the details of the measures being taken to

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) The target achieved
on an average from June, 2009 to September, 2010 is
12.01 km-per day. In Order to meet the target of
constructing 20 km of Highways per day, it is essential that
at any given point of time approximately 20,000 km of
- works are under way. Presently, National Highways
development works are under implementation in a length
of around 14,500 km. It is further targeted to award
additional works in a length of around 10,000 km before
end of 2010-2011.

{b) to (e) A Statement is laid on the Table of the

House.

Statement

(b)

This was an overall target. No State-wise or national

The target of 20 km/day was set in June, 2009.

highway-wise target had been set.

NOVEMBER 9, 2010

-

to Questions 12

(c) to (e) Shortfall in achieving the targets are due to
problems in land acquisition, shifting of utilities, environ-
ment and forest clearance, approval for Road Over Bridges
as well as shortage of skilled/semi-skilled manpower and -
economic slowdown, as well as lesser number of projects
having been awarded in the earlier years. In order to
revamp National Highways Development Project and to
expedite award of projects, the Government implemented
the recommendations of B.K. Chaturvedi Committee report,
wherein a number of measures were suggested relating
to changes in bidding process, documentation, mode of
delivery, etc. These measures are expected to generate
increased investor interest. In order to expedite implemen-
tation of projects, regional offices have been set up by
NHAI headed by Chief General Manager. Powers have
been delegated to the Chief General Managers who will
expedite forest/environment clearances and monitor fand
acquisition matters as well as implementation of projects.
Special land acquisition units are also set up to expedite
land acquisition. State Governments have been requested
to appoint Chief Secretaries as Nodal oﬁicers to expedite
NHDP projects by removing bottlenecks, if aﬁy. Projects are
also closely and periodically reviewed at Head Quarter as

well as field units.
[Translation]

SHRI YASHWANT SINHA: Madam Speaker, | have
seen the reply of the Minister. | will only say that | am
dissatisfied with the answer. The Hon'ble Minister has

stated that a target of constructing 20 kilometer of national

‘highway per day was set in June 2009 but is not being

met because there is a shortage of skilled andv semi-skilled
manpower. There was Economic slow-down. He has also
said that the number of projects approved in previous years
was very less. Previous years means the last six and half
years when this Government was in power. He did not tell
us as to how many kilometers of national highway is being
constructed daily at present. Through you, | would like to
tell you that recently | saw a Government document in

which it was mentioned that during the four months,
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between Apri-duly, 2010 National Highway Authority of
India has either upgraded or broadened 572.21 kilometers
of roads. 572.21 kilometers in four months means it is less

than five kilometers a day. Target of 20 kilometer was

started with much funfare, when Minister took the charge.

of that department he had said that 20 kilometer of new
National Highway will be constructed daily. His predecessor
is also sitting here. Today situation is such that less than

5 kilometer daily is being constructed.

I would like to place one more figure before you. He
said that due to economic slow down 13 projects were
approved during_Seplember, 2009 to March, 2010 per
month. After that, since March they have done 15 projects
in total. 13 projects per month and 15 projects in four-five
moths, such is the situation. This scheme is twelve years
old, which was started by our hon'ble Atal Bihari Vajpayee.
If the biggest success of the then Government was the
construction of highway then it can be safely concluded,
after viewing the figures that the biggest failure of this
Government also boils down to the failure in the
construction of National Highway. Condition of the entire
country is no secret to anybody. Whichever region we go,
the condition of National Highwéy construction is, the same.
| would like to know from the hon'ble Minister whether even
after twelve years there is shortage of skilled and semi-
skilled manpower in the country, economic slow down is
far behind, we are marching ahead swiftly for which even
when Obama showered praise on us to deal with this and
to increase pace of development what would the hon'ble
Minister intend to do, please give the statement in this

regard.

SHRI KAMAL NATH: Madam, hon'ble member has
asked how many kilometers of National Highway was
constructed daily, it is true that | had said in June or
July that our target will be to construct 20 kilometers daily
and we will try to achieve this after one year. Hon'ble
member very well know road are not made by setting
target or by preparing scheme alone...(Interruptions)

hon'ble Member know that alongwith this...(Interruptions)

KARTIKA 18, 1932 (Saka)

to Questions 14

MADAM SPEAKER: You please listen the reply of

Minister. Minister please speak.
...(Interruptions)

SHRI KAMAL NATH: For achieving the target, there
is a requirement of engineering, feasibility study, land
acquisition removal of utility etc. | am happy to inform and
| have said in my reply also. Regarding what you have
asked, | did not get the opportunity to read reply that
from June, 2009 to September, 2010 we have constructed
12.01 kilometer road daily. What | had said that in one

year...(Interruptions) 1 know all ...(Interruptions)

MADAM SPEAKER: You sit down. Let the Minister

complete his reply.
...(Interruptions)

SHRI KAMAL NATH: | am not talking of repair. When
we talk about constructing road, it requires iand to be
constructed upon. Roads are constructed in stretches. All
these figures are on internet that how much road has been
constructed at which place. We have taken many steps to
expedite it. If we want to construct 20 kilometers per day,
it means 7 thousand kilometer per year. For constructing
7 thousand kilometer per year we héve_to keep 20 thousand
kilometer work in progress. For having 20 thousand
kilometer work in progress we have to award projects for
this purpose. For awarding projects its land acquisition,

feasibility study etc. work has to done...(Interruptions)

DR. MURLI MANOHAF JOSHI: Everybody knows this.

You please give the reply...(Interruptions)

MADAM SPEAKER: Joshiji sit down, let him complete
his reply.

SHR! KAMAL NATH: | would like to inform the Hon.
Member that necessary steps have been taken. We are
moving towards the target of 20 kilometer per day

...(Interruptions)

DR. MURLI MANOHAR JOSHI: | would like to repeat
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once again that you have not achieved the targets
...(Interruptions), the pace at which you are moving, you
will never be able to achieve the targets ...(Interruptions)
I would like to tell you explicitly that you have not achieved
the targets...(Interruptions)

SHRI YASHWANT SINHA: Madam Speaker, Hon.
Minister has said that mere setting targets does not ensure
that roads will be constructed. It is not clear that whether
he was indicating towards us or the left party or Mulayam
Singh. Who fixed this target of 20 kilometer? Was it fixed
by the Opposition or by you? When you became minister
of this department and fixed the target of 20 kilometer in

_June, 2009, was every information not available to you?
7 Whether you worked with due diligence or not you set a
false target before country to win applause and today you
are giving excesses for not completing the target. | would
like to say that he has blamed his own Government by
saying that less number of roads were planned to be
constructed earlier. This is written in the reply. Mr. Balu,

please note this.

t would like to raise another matter through a question.
He said that when he would get the contract of 20 thousand
kilometre then he will be able to construct 7 thousand
kilometer in one year and it will era achieve the target of
20 kilometre per day. | have information that today he is
not having scheme of more than 10 thousand kilometres.

...{(Interruptions)

SHRI MULAYAM SINGH YADAV: Whether he is having
staff. ...(Interruptions)

SHRI YASHWANT SINHA: If he sticks to 10 thousand
kilometre then they will be able to construct 2,500 to 3,000
kilometre per year and 10-12 kilometre road will be
constructed every day. | would like to ask that what is wrong
with his ministry. Earlier, there was some conflict with the
planning commission. | think now it is over, we should
confirm this on the floor of the house that there is now
no conflict with planning commission and the dispute is
with the Ministry of Environment and Forests. After
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to Questions 16

accepting the report of B.K. Chaturvedi of Planning
Commission by the Government, | think the dispute with
planning commission is over. Both of the ministers keep
on quarreling with planning commission over the
agreemenfs. | would like to ask you about the time by when
you will be able to achieve the target of constructing 20,000
km. roads every year. Please reply very explicitly that by
what time you will complete the work? *

SHRI KAMAL NATH: Madam, first of all | would like
to clarity that | never made any such announcement that
we will make 20 kilometer road every day in the same
year...(Interruptions) | said that and | want to repeat, { want
to repeat it very clearly that after one year ...(Interruptions)

I never talked about 100 days. ...(Interruptions)
MADAM SPEAKER: let him speak
...{Interruptions)

MADAM SPEAKER: Nothing will go in record except
what Hon. Minister is saying.

(Interruptions)...*

SHR! KAMAL NATH: This is quite impossible to
construct 20 km. road per day in 100 days. | said that after

one year we will move towards this target...(Interruptions)

| would like to say to Hon. Member, what he said that today
14704 km. is
impiementation...(Interruptions) We expect that we will

ten thousand or say under
award contract of 8-10 thousand km. more this year. Till
31 Mérch, 2011, approximately 21 thousand km. work will

be in progress.

SHRI BHOOPENDRA SINGH: Madam, Hon. Minister
represent Madhya Pradesh. | would like to say to Hon.
Minister that all the National highways in Madhya Pradesh
are in bad condition, although this applies to the whole
country...(Interruptions) The National highways of Madhya

Pradesh are in bad condition. Earlier State Government

*Not recorded.
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would maintain these highways, you asked to discontinue
this practice and said that now Government of India will
maintain them. You did not gave even a penny for the
maintenance of the national highways in Madhya Pradesh.
State Government has constructed very good roads in
Madhya Pradesh. Madhya Pradesh Government has also
said that if Government of India is unwilling to construct
national highway then it should denotify ail the national
highways crossing through Madhya Pradesh. Madhya
Pradesh Government is ready to construct all the national
highways. The Chief Minister has written a letter to you
regarding denotifying these national highways by you. |
would like to ask. Hon Minister as to what action has been
taken by your ministry for the maintenance of national
highways, the time by which this maintenance work will be

completed and if you are unable to do so, will you denotify

them?
|

SHRI KAMAL NATH: Madam, any such proposal from
State vaernment to denotify the national highways has
not been received. This is the question of maintenance,
it is true that at few stretches we delegated this
responsibility to PWD, but Madhya Pradesh is covering
these national highways in National Highway development
programme, which is converting two lane roads into four
lane roads. That is why its maintenance has been taken
over by NHAI. | would like to tell the House that condition
of roads is very bad not only in Madhya Pradesh, excessive

rain in this year is responsible for it....(Interruptions)-

MADAM SPEAKER: Let the Hon. Minister complete his
reply.

SHRI KAMAL NATH: Excessive rain has caused more
damage to the condition of roads. We have requested the
Ministry of Finance about this matter to enhance the
allocation that has to be given for the maintenance of repair
and flood damage. | hope that Ministry of Finance will
consider it in this very session, when supplementary
demand of general budget willt come. As far as repair work
is concerned, the bad condition of roads in Madhya
Pradesh is concerned, | discussed this issue with the Chief
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to Questions 18

Minister of that State last week. We are commencing the

repair work of roads of Madhya Pradesh in this week only.
19

SHRI SATI?&L‘ _—r\_ﬂ_él-ﬂ\l: Madam Speaker, the
villages situated at the border of Uttarakhand are
connected to national highways. Particularly Gangotri,
Yamunotri, Kedarnath, Badrinath are connected to national
highway. Landsliding frequently occurs on the national
highway of Rishikesh and Badrinath, for example at
Kaliasod and Serabgarh. | would like to know from Hon.
Minister whether he has any plan to construct any tunnel
there to make the movement smooth. Landsliding obstructs,
the way and people get struck in on the roads for many

days.

SHRI KAMAL NATH: We don't have any such plan. 1f
the State Government will send any such proposal to
Central Government then we will consider that. One more
thing | would like to say to Hon. Member that | discussed
this matter with the Chief Minister of Uttarakhand in detail
last week. A scheme is being formulated to improve the
terrible conditions of roads in Uttarakhand caused due to

the floods. \ 9

SHRI REWAT! RAMAN SINGH: Madam Speaker,
through you, rwzx_ﬂ_d like to know from’ the Minister that
the Government has a plan for building a vast network of
roads throughout the country, but how many roads are
proposed to be constiructed in the biggest gtate of the
country, Uttar Pradesh and the number of roads which have
been constructed there? China has constructed motorabie
roads adjacent to our border whereas the roads which are
being constructed are either incomplete or it takes much
time in reaching the China border. | would like to know
from you what work have you started in Uttar Pradesh and
North-Eastern States adjacent to China border and the time

by which these works are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): Madam, We have awarded many projects of roads
in Uttar Pradesh. First of all the main road from Ghaziabad
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to Aligarh has been awarded and work on it is likely to
start very soon. Then, Bareilly to Moradabad road has been
awarded. Further, Moradabad to Sitapur road has also been
awarded. Besides, three projects Raebareli to Allahabad,
Aligarh to Agra and Kanpur to Kabrai- are on awarding
stage. DPR for four projects for which some hon'ble

Members have been demanding for converting it into four -

lane has been completed. Formalities have been completed
for sending PPAC to them...(Interruptions). Preparation has
been made to send PPAC for converting the Lucknow to
Raebareli road into four lane and for the road from Lucknow
to Banaras via Sultanpur. Work relating to construction of
Banaras to Gorakhpur road is on awarding stage.
Construction of Aligarh to Kanpur road is also on awarding
stage. You can understand that in these years we have
focused on whole of Uttar Pradesh for construction of
roads. | am confident that roads which will be constructed
during these five years, during the tenure of UPA-II regime

will be a historic step...(Interruptions)
[English]

MADAM SPEAKER: Hon. Members, | know this is a
subject on which everybody is very concerned. | have a
very long list of those who want to ask questions. | think
it is a fit case for Half-an-Hour discussion.

[Translation]
Irregu}arities' in PDS

+
*2. | SHRI MANSUKHBHAI D. VASAVA:
DR. SANJAY SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether cases/complaints of alleged corruption/-

iregularities in the Public Distribution System (PDS)

including allocation and supply to the States have been
reported in the recent past; .

(b) if so, the number of such cases reported during
each of the last three years and the current year;
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(c) whether punitive action has been taken against
the erring persons/officials for such irregularities during
the last three years;

(d) if so, the details thereof; and

(e) the corrective steps taken to curb corruption
in the Public Distribution System?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (e) A
statement is laid on the Table of the House.

Statement

(a) and (b) Targeted Public Distribution System (TPDS)
is operated under the joint responsibility of the Central and
the State/Union Territory (UT) Governments. Central
Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of
the Food Corporation of India. The operational responsi-
bilities for allocation of foodgrains within the State/UTs,
identification of eligible Below Poverty Line (BPL) families,
issuance of ration cards to them and supervision over and
monitoring of functioning of Fair Price Shops (FPSs) rest
with the concerned State/UT Government. Complaints have
been received from individuais and organizations, as well
as through press reports, regérding irregularities in
implementation of TPDS.

The number of such complaints reported during last
three years and the current year is as below:

Year No. of complaints
2007 99
2008 ' 94
2009 169
2010 {(upto Sept., 2010) 142
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(c) and (d) Complaints received by the Central
Government about implementation of TPDS are sent to the
concerned State Governments/UT Administrations for
inquiry and necessary action. Further action against
officials/persons is taken by the respective State Govern-
ment/UT Administration. Action has béen taken by States/
UTs against persons/officials for contravention of the
brovisions of PDS (Control) Order, 2001. The number of
such persons/officials reported by the State Governments/

UT Administrations in last three years and the current year

is as below:

Year : No. of Persons/
Officials against whom
punitive action taken

2007 6006

2008 6310

2009 3824

2010 (upto Sept., 2010) 2263

(e) Government has issued directions to State
Governments to streamline functioning of TPDS by
enforcing provisions PDS (Control) Order, 2001. Govern-
ment has regularly reviewed and also has issued
instructions to State/Union Territories to strengthen
functioning of Targeted Public Distribution System (TPDS)
by improving monitoring mechanism and vigilance,

_increased transparency in functioning of TPDS, adoption
of revised Model Citizen's Charter use of Information and
Communication Technology (ICT) tools and improving the
efficiency of Fair Price Shop operations.

[Translation]

SHRI MANSUKHBHA! D. VASAVA: Hon'ble Madam
Speaker, my question is regarding irregularities and
corruption in public distribution system. Union Government
have not taken its full responsibility and has imposed the
responsibility on State Governments. For the information

KARTIKA 18, 1932 (Saka)

to Questions 22

of Union Government | would like to tell that Government
have failed completely in their aim to provide foodgrains
to poor families under public distribution system. In fact
poor people do not have ration cards and those who are
not poor, are having ration cards which are only meant
for the people living below poverty line. Sir, about one crore
94 {akh bogus ration cards have been detected till
30th June 2010. | would request the Hon'ble Minister to
issue ration cards to poor people against detected bogus
ration cards and provide food grains to the poor as per

the policy.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): Hon'ble Madam
Speaker, as far as supply is concerned, it is clear in my
reply that there is no shortage of it. Government of India
is responsible for three things i.e. procurement, storage and
allocation and we have looked after these things. Whereas
selection, distribution, selection of shops is concerned, this
is the responsibility of State Government that is why we
bring these issues before them repeatedly. | accept that
improvement is required in this system. Wevhave conducted
three meeting of food ministers at my level for giving
required instructions to improve this system. We saw the
outcome of the meeting that State Governments, took
initiative to cancel more than one crore bogus ration cards
and they also paid attention towards the irregularities being
committed in this system and now these things are helping

to streamline the distribution system.

SHRI MANSUKHBHAI D. VASAVA: Honourable Madam
Speaker, Government have formulated law but we know
that poor people are not getting ration and when they are
getting, the full quota of ration is not given to them, besides,
inferior quality of ratio.n is being given to them. Somehow
it is the responsibility of Union Government that they are
getting inferior quality ration. Inferior quality foodgrains
which Union Government supply to the State Government
are given to the people by the State Government. | want
to ask whether Union Government want to give good quality
of foodgrains to the States or not? All of you know that
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Kerosene is diverted to petrol pumps, factories and
foodgrains to flour mills. Government is aware of this but
no efforts have been made to check it. | want to know about
the measures being adopted by the Government to check
it?

[English]

SHRI SHARAD PAWAR: Regarding kerosene and
other things, it does not come under the purview of my
Ministry. It will require a separate Question to Petroleum
Ministry.

[Translation]

Hon. Member has asked about the quality of foodgrains
supplied to States. | would like to say one thing clearly
that we have instructed the Food Corporation of India to
call the officer of State Governments at the time of
allocation of foodgrains to the State Governments and the
get a letter from them regarding their approval of the quality
of foodgrains. After that, allocation should be made, there
is nothing wrong in this.

One other point has also been raised that whether we
give full quantity or not, | would like to say only one thing
that Group of Ministers have decided to give additional
quota of 25 lakh tonnes foodgrains. We look this decision
on 7th September, 2010.

[English]

Till today the total lifting is hardly six per cent from
States. Food grains which have been earmarked only for
BPL, even that have also not been lifted by the States.
Hardly six per cent has been lifted. | contacted each and
every State and most of the States have told me that they
have got enough stock. They-will definitely lift it, but at an
appropriate time.

[Translation]

DR. SANJAY SINGH: We discuss about Public
Distribution System and lacunas of this system in almost
all sessions of the Parliament. The Government of India
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spends crores of rupees on this and whenever any question
arises, we held State Governments responsible for this and
save our skin. Hon'ble Minister is an efficient administrator.
He has given his reply about the number of complaints
received and the number of employees and officers
punished. Despite this, no fullproof system has been
formulated so far so that this problem can be addressed
properly. Many times it is published in the newspapers that
40-45 per cent ration meant for PDS reaches in the open
market. The Supreme Court has also said that ration was
reaching in black market.

| would like to know from Hon. Minister that whether
any technical meorures will be adopted to make the system
fullproof. Whether the Government is formulating any
system so that the concrete steps can be taken to
overcome all these shortcomings?

[English]

SHRI SHARAD PAWAR: Action which has so far been
taken by the Government just to improve the system has
been communicated to the States. There is a nine point
action plan to curb the leakage and diversion of food grains
under TPDS. Action against those with bogus ration card
has been implemented. Greater involvement ‘of the
Panchayati Raj institutions has been started. Alongwith
these, use of ICT tools and computerisation of the TPDS
have also been started by some States. As a pilot scheme
we have taken up the Smart Card based operation in
Haryana and Chandigarh. Practically we will be able to
complete the scheme in a month or two. [Translation]
Government should be informed about the whereabouts of
the foodgrains. [English] Global positioning system for
tracking movement of the vehicles transported for TDPS
has also been introduced in some of the States. Plus, for
the doorstep delivery of the food grains and timely
availability of the food grains a number of steps have been
taken and States are cooperating to implement them
through these actions.

2l

SHRI P. KARUNAKARAN : Now-a-days we distribute
et i
through the PDS mainly rice, wheat and sugar. At the
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same time, in order to control the price rise and also in
order to intervene in the market, | think it is advisable
to include the pulses, edible oil and other items. States
like Kerala and Tamil Nadu have been effectively
strengthening the PDS by introducing other essential

commodities also.

But the States have to meet the financial burden, if
these items are to be included. So, may | know through
you, Madam Speaker, whether the Government would
consider including other essential items, and if States are
taking such steps, whether the Government will compen-

sate the financial burden on this issue?

SHRI SHARAD PAWAR: | would like to accept that
some of the States, like Tamil Nadu and Kerala, have taken
the initiative to include additional items to what we are
supplying. It is also correct that on certain occasions, the
Government of India has imported pulses and edible oil
and these have been provided to the State Governments
. with subsidy. That is not a regular affair, but whenever there
is a gap between demand and supply, we do import and
do supply, but in respect of other items, the Government
of India has not taken any responsibility. It is a good thing
that the States themselves are taking this responsibility and
they themselves are taking the financial burden on their
shoulders.

2526

SHRI SUDiIP BKNDYOPADHYAY

ey

Madam, this
ques?tion on the iééue of PDS is most vital and important
because price rise is totally related to the distribution
system of this great country. Hon. Finance Minister, Shri
Pranab Mukherjee, while replying to the debate on last
Budget, had also said that PDS has to be further
strengthened and this can only reduce the price up to a

certain extent.

| am happy to hear that Tamil Nadu and Kerala are
going to take certain steps, but there are certain other State
Governments which are ruling for a long period of 20, 30
or 35 years, but they have not yet succeeded to include

many such items in the PDS List.
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In respect of the same issue, | want to raise a question.
| would like to know whether few more items - except rice,
wheat and pulses - like match-boxes, breads, vegetables,
salt, sugar, tea, which were once very much part of 14
to 18 items forming a popular slogan, can be included in
the PDS for distribution among the BPL listed people. |
would like to know whether the Government is considering
this issue, by which the price rise can actually be reduced
up to a certain extent. It can be done through the positive

steps of the Government.

SHRI SHARAD PAWAR: Madam, today the Govern-
ment of India has taken the responsibility to allot wheat
and rice and certain percentage of sugar and, as | said,
on certain occasions, edible oils and pulses also. Beyond
that, the Government of India has not taken the
responsibility.

There are about 15 States which have taken the
responsibility. They have started adding certain items and
they themselves have taken the financial burden. These
States are Andhra Pradesh, Assam, Chhattisgarh, Goa,
Gujarat, Haryana, Himachal Pradesh, Madhya Pradesh,
Maharashtra, Punjab, Sikkim, Tamil Nadu, Tripura, West
Bengal and Puducherry. These States are purchasing some
of the items from the open market, providing certain
percentage of subsidy and making them available through

the PDS.
26 =22~

Distribution of Foodgrains
TR

*3. | SHRI L. RAJAGOPAL:
SHRI PURNMASI RAM:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the total quantum of foodgrains damaged during
each of the last three years and the current year;

(b) whether the Supreme Court has expressed its
concern over the rotting of foodgrains and directed the
Union Government to distribute foodgrains to the poor free
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of cost or.at low prices instead of letting them rot in the

godowns;
(c) if so, the reaction of the Government;

{(d) the steps taken thereon, indicating the quantum
of foodgrains distributed under the Public Distribution
System during each of the last three years and the current

year; and

{e) the manner in which the damaged foodgrains

have been disposed of/are proposed to be disposed

of?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (e) A

statement is laid on the Table of the House.
Statement

(a)  Details of foodgrains accrued as damaged with

FClI and State Government agencies in Punjab and

Haryana are given in the Annexure.

(b) to (d) In view of reports of damaged to Central
Pool stocks of foodgrains in some godowns of FCI and
State agencies during last monsoon season, Hon'ble
Supreme Court expressed concern and suggested to
Government to take some long term and short-term
measures. While adequate storage facilities. be created in
the long term, increase in quantum of food supply to BPL
population and distribution of foodgrains to deserving
population at very low cost or no cost may be taken up
in the short term.

In view- of surplus stocks of foodgrains available in the
Central Pool, censtraints faced in storage capaicity and
above suggestions of the Hon'ble Supreme Court,
Government has been made additional ad-hoc allocation
of 25 lakh tons of foodgrains at BPL prices for distribution

" to BPL families in States/UTs.
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Out of allocations of foodgrains made under
Targetted Public Distribution System (TPDS) during last

three years and current year, the offtake has been as

follows:
Year Quantity
(in lakh tons)
2007-08 3329
2008-09 346.0
2009-10 424.0
2010-11 179.87

(Upto Aug. 2010)

(e)  Fordisposal of damaged Central Pool foodgrains,
there is a standard procedure to be followed. After
identifying the damaged foodgrains, they are grouped into
various categories of possible use such as animal, feed,
industrial use, manure and unfit for any use. While the
damaged quantities unfit for any use are destroyed, those

of other categories are sold by auction.
Annexure

Foodgrains accrued as damaged in Food.
Corporation of India (FCI)

(Quantity in tons)

Year Wheat Rice Paddy Coarse- Total
grains
2007-08 924 32615 887 0 34426
2008-09 947 19163 0o 4 20114
J .

2009-10 2010 3680 1012 - 0 6702
2010-11* 665 1720 0 2441 4826
(upto Sept.

2010)
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Details of wheat accrued as damaged with State

Government Agencies of Punjab and Haryana

~(Quantity in tons)

Year Punjab Haryana
2007-08 28681 0
2008-09 64218 5929
2009-10 26583 - 3682
2010-11 28199 4621
(upto Oct. 10)

Total : 147681 14232

In addition, 412 tons of bajra were damaged in
Haryana during 2008-09.

SHRI L. RAJAGOPAL : Madam, through you, | would
like to draw the attention of the Government and the
Minister. Of course, there has been a lot of debate in the
last few months on the status of food grains in the
warehouses of FCI. | am not going into the condition of
the food giéins. Of course, some say that they are rotten
while some others say that they are in good condition. But
the most important and worrying factor is that the godowns
are full with food grains and farmers are very much worried
because it is the harvest period. What would happen to
the procurement of food grains in this season? All the
godowns are full. There are certain States which are
procuring the food grains from the open market and
providing them at subsidized price, especially Andhra
Pradesh. Andhra Pradesh is giving rice at Rs. 2 per

kilogram for 90 per cent of the poputation, buying it from

the open market.

A lot of States are willing to lift more grains. | have
seen a statement of the Minister where he said that
additional 25 lakh tonnes of food grains have been given

to various States. What the States are saying is that FCI
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is levying warehouse charges and transportation charges
on top of cost of the food grains. So, | would like to know
whether the Government is agreeing to reduce the
warehouse charges and transportation charges so that the
States can lift the food grains.

MADAM SPEAKER: You have to ask the question. We

have very little time left now.

SHRI L. RAJAGOPAL : | also appreciate the UPA
Government and the UPA Chairperson for the initiative they
have taken in drafting the Food Security Policy, wherein
75 per cent of our population will be getting food grains
at subsidised prices. Until the Food Security Policy is
implemented, at least the Government of India can reduce

warehouse charges and transportation charges.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER ' AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : It is to certify
25 lakh additional quantum which has been allotted to the
State for BPL category at BPL rates. So, we are not
charging any more money or any other charges but we
are charging only BPL rates.

Another question which hon. Member has said is if the
warehouses are full, and he said that it is a worrisome
situation. | am not worried. It is a good thing that our
warehouses are full. We have got ample storage today. As
far as buffer norms are concerned, practically we have got
double material in our various storages. It is true that there
is a shortage of warehouses. Some massive programmes
have-been taken up by the Government of India to construct
new godowns and simultaneously we have also instructed
the FCI officials that they can hire godowns, whether it is
from societies or any Government. agencies or private
parties and a number of godowns had to be hired and
the sanre should be made available for the use of FCI.
There will not be any problem for procurement; we would
procure. We would not create a situation where the farmer
would face a sort of difficuit situation, that will not be
allowed. We would procure and would give MSP to the

farmers and we would store.
) k
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SHRI L. RAJAGOPAL : But in Andhra Pradesh, the
entire farming community is up in arms. They are so much
worried because in the entire Andhra Pradesh, all the
godowns are full. Recently, when Kerala wanted rice, rice
was moved from Punjab but not from Andhra Pradesh, thus,
created a heartburn among the farming community in
Andhra Pradesh. We are talking about rice. All the godowns
of Andhra Pradesh are full with rice and wheat also. | was
told that the Government of India is drafting a new policy
for warehousing where they are trying to contract more
private godowns with a longer period of ten years. That
is going to take a long time. How well are they prepared?
Ultimately, what we want is that, no farmer should suffer
for want of lifting of procurement.

=

SHRI SHARAD PAWAR This issue concerning, particu-

P = |

|arly, the paddy farmers of Andhra Pradesh is a cause for
worry. But | would like to assure them through this House that
we would procure each and every produce that they are go-
ing to bring to the procurement centre. There will not be any
problem. . (Interruptlons) Whatever stock we got today in
Andhra, we are shifting to other Southern States, particularly,
Tamil Nadu and Kerala. We would shift to these two States.

As | said, we are also hiring additional godowns. There will

not be any problem. We would see that procurement would

be there. ...(Interruptions)

MADAM SPEAKER: Nothing will go on record except
the question of Shri Purnmasi Ram.

(Interruptions)...*
[Translation]

MADAM SPEAKER: Shri Purnmasi Ram Ji, you please
speak.

(Interruptions)...*

SHRI PURNMASI RAM: Madam Speaker through you
| would like to know from Hon. Minister that Food
Corporation of India in Jaipur...(Interruptions)

*Not recorded.

NOVEMBER 9, 2010

Written Answers to Questions 32

MADAM SPEAKER: Please sit down.
...(Interruptions)

MADAM SPEAKER: You also take your seat. Please

give time to Hon. Minister reply.
...(Interruptions)

SHRI PURNMASI RAM: The Food Corporation of India
has rented out its godown in Jaipur and stored its our
foodgrains in open. | would like to know from Hon. Minister
as to why Food Corporation of India has rented out its
godown and as to why they kept their own foodgrains in
the open?

[English]

SHRI SHARAD PAWAR: | did not understand. Will the

hon. Member please repeat the question?

MADAM SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

[English]
22-44
Natural Calamlt}i——

*4. | SHRI VISHWA MOHAN KUMAR:
DR. M. JAGANNATH:

Will the Minister of HOME AFFAIRS be pleased to
state:

"(a) whether various parts of the country were hit
by natural calamities including heavy rains, cloud burst,
floods and cyclonic storms;

(b) if so, the details thereof alongwith the loss
of lives, livestock and damages to crops, public and
private property/infrastructure during the current year,
State-wise;
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(c) whether Central teams have visited the affected
States;

(d) if so, the details of the findings of such teams;

and

(e) the details of assistance sought by the affected

States including Andhra Pradesh alongwith the funds
R —————— S

released thereon during the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN)}) : (a) to (e) Yes, Madam. Based on the
information received from the States/UTs, details of loss
of lives, livestock and damage to crops as well as houses
due to natural calamities during the current year are given

in the enclosed Statement-i.

2. State Governments concerned are initially re-

quired to undertake relief operations in the wake of natura!
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calamity out of the corpus of the State Disaster Response
Fund (SDRF) already placed at their disposal. In case of a
calamity of 'severe nature' when available resources under
the SDRF account are inadequate, additional assistance is
extended from the National Disaster Response Fund (NDRF)
after following the laid down procedure which includes visit
of Inter-Ministerial Central Team. The status of memoranda
received from the State Governments seeking additional
financial assistance for supplementing their efforts, in the
wake of floods, cyclonic storm etc., visit of the Inter
Ministerial Central Teams during the year 2010-11, their.
findings and approval of High Level Committee (HLC) for
central assistance to the States including Andhra Pradesh

is given in the enclosed Statement-ll.

3. Details of allocation and release from SDRF
including NDRF on the basis of approval given by HLC
during the current year are given in the enclosed

Statement-lil.

Statement-|

State-wise details of damage due to cyclonic storms/heavy rains/
flash floods/floods/landslides/cloudburst etc. during 2010

(Provisional)

As on 03.11.2010

Sl State/UT No. of human No. of cattle No. of .houses Cropped area

No. lives lost heads lost damaged affected
(lakh hectares)

1 2 3 4 5 6

1. Andhra Pradesh 112 9419 35,014 5.61

2. Arunachal Pradesh 8 - 82 -

3. Assam 57 3,623 3,83,408 1.87

4.  Bihar 93 142, 1,38,092 0.32
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1 2 3 4 5 6
5. Goa 1 1 101 -
6. Gujarat 232 541 4,735 0.67
7. Haryana 38 67 5,362 1.31
8. Himachal Pradesh 62 5889 6656 0.2
9. Jharkhand 22 74 4726 0.0014
10  Jammu and Kashmir 239 1805 2901 0.14
11. Karnataka 82 215 14,400 0.10
12.  Kerala 103 87 11,160 0.03
13.  Madhya Pradesh 38 5 143 -
14. Maharashtra 8 5 9 -
15.  Meghalaya - - 6 -
16.  Mizoram 4 - . 10,127 0.02
17.  Orissa 10 258 5,421 0.30
18.  Punjab 38 108 2,040 0.84
19.  Sikkim - - 36 -
20. Uttar Pradesh 473 669 64,722 8.15
21.  Uttarakhand 214 1771 23,851 5.02
22. West Bengal 112 7 1,80,374 0.30
23. Andaman and Nicobar 6 - - -

Islands
24.  Puducherry - - 346 0.01
Total 1952 24686 893712 24.89
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Status of memoranda recéived from the State Governments seeking additional Central assistance from
National Calamity Contingency Fund (NCCF) during 2010-11.

State/UT Assistance Visit of Amount Status of approval of funds from NCCF
(Calamity detafls) sought Central assessed by High Level Committee (HLC).
(Rs. in crore) Team by Team
(Rs. in crore)
1 2 3 4 5

Andhra Pradesh 1357.42 6-8th July 2010 175.25 Rs. 74.78 crore has been approved

(Cyclonic storms from NCCF/NDRF subject to the

‘Laila' of May 2010) adjustment of 75% of the balance
available in ihe CRF/SDRF account for
instant calamify.
Rs. 6.26 crore from Special Compo-
nent of National Rural Drinking Water
Programme (NRDWP) for repair of
damaged drinking water supply works.

Bihar (Thunderstorm/ 126.00 16-17th June 26.98 Rs. 26.926 crore has been approved

storm of April 2010) 2010 from NCCF/NDRF subject to the
adjustment of 75% of the balance
available in the CRF/SDRF account for
instant calamity.

Mizoram (Cyclonic .150.81 2-5th June 2010 9.14 Rs. 6.249 crore has been approved

storm/hailstorms of from NCCF/NDRF subject to the

March/April 2010) adjustment of 75% of the balance
available in the CRF/SDRF account for
instant calamity.

West Bengal 112.76 20-21st May 111.02 Rs.107.59 crore has been approved

(Thunderstorm/storm 2010 from NCCF/NDRF subject to the

of April 2010)

adjustment of 75% of. the balance
available in the CRF/SDRF account for
instant calamity.

Rs.0.07 crore from Special Compo-
nent of National Rural Drinking Water
Programme (NRDWP) for repair of
damaged drinking water supply works.
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1 2 3 4
Puducherry (Cyclonic 8.04 8-9 July 2010 0.607
storms ‘Laila’ of May
2010)
Haryana and 1022.94 19-21st July 65.91
2010
Punjab Nil
(floods of July-August
2010)
Jammu and Kashmir 342.13 14-17 Sept. —
(Cloudburst of August 2010
2010)
Uttarakhand 3932.87 30 Sept. - 801.53
(flash flood/landslide 2 Oct. 2010
etc. of monsoon
2010
Uttar Pradesh 2351.51 19-21 Oct. 2010 —
(flood of 2010) and 29 Oct. —
Oct. — 1st Nov.
2010
Himachal Pradesh 179337  7-11 Nov. 2010 —

(flash flood/landslide
etc. of monsoon 2010}

(proposed)

. Rs.0.607 crore has been approved for

instant calamity.

U Rs.65.91 crore has been approved
from NCCF/NDRF subject to the
adjustment of 75% of the balance
available in the CRF/SDRF account for

instant calamity.

. Rs.0.90 crore from Special Compo-
nent of National Rural Drinking Water
Programme (NRDWP) for repair
of damaged drinking water supply

works.

No assistance was approved, since, State
has not submitted any memorandum and
sought any assistance. However, Team
based on the information furnished by the
State during the visit and subsequently,
assessed the amount Rs. 66.318 crore for
immediate relief operations and repair of

damaged infrastructure works.

Report of the Central Team is awaited.

Report of the Central Team has been
received and is being processed for HLC's

consideration.

Report of the Central Team is awaited.

Yet to visit
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42

1 2 3 4 5
Andhra Pradesh 5093.88 1-4th Nov. 2010 — Report the Central Team is awaited.
(floods of monscon
2010)
Assam 485.82 17-19 Nov. 2010 — Yet to visit
(floods and storms (proposed)
of 2010)
Statement-lil
Allocation and Release of Funds from SDRF/NDRF during 2010-2011
As on 15.10.2010
(Rs. in crore)
Sl. Name of the Allocation of SDRF Releases from SDRF. Releases
No. State from
Central State Total 1st Instalment 2nd Instalment NDRF
Share Share
1 2 3 4 5 6 7 8
1. Andhra Pradesh 381.63 127.21 508.84 190.82 - 74.78
2. Arunachal Pradesh 33.07 3.67 36.74 16.535 16.535 -
3. Assam 237.39 26.38 263.77 118.695 - -
4. Bihar 250.87 83.62 334.49 125.44 125.44 -
5. Chhattisgarh 113.49 37.83 151.32 56.745 - -
6. Goa 2.22 0.74 2.96 1.11 - -
7. Gujarat 376.59 125.53 502.12 188.30 - -
8. Haryana 144.68 48.22 192.90 72.34 - -
9. Himachal Pradesh 117.68 13.08 130.76 58.840 58.840 -
10. Jammu and Kashmir 155.21 17.25 172.46 77.605 - -
11.  Jharkhand 194.59 64.86 259.45 97.295 97.295 -
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1 2 3 4 5 6 7 8
12. Karnataka 120.72 40.24 160.96 60.360 - -
13. Kerala 98.31 32.77 131.08 49.155 - 12.78
14. Madhya Pradesh 294.56 98‘.1 9 392.75 147.280 - -
156. Maharashtra 332.02 110.67 442.69 166.010 - 127.06
16.  Manipur 6.50 0.72 7.22 3.250 - -
17. Meghalaya 13.19 1.46 14.65 6.595 - -
18. Mizoram 7.70 0.85 8.55 3.850 - 4.566
19. Nagaland 4.47 0.50 4.97 2.235 - -
20. Orissa 293.69 97.89 391.58 146.845 - -
21. Punjab - 167.19 55.73 222.92 83.595 - -
22. Rajasthan 450.50 150.16 600.66 225.250 - -
23. Sikkim 20.48 227 22.75 10.240 - -
24. Tamil Nadu 220.14 73.38 293.52 110.070 - -
25. Tripura 17.38 1.93 19.31 8.690 - -
26. Uttar Pradesh 289.04 96.35 385.39 144.520 144.520 -
27. Uttarakhand 105.89 11.77 117.66 52.945 52.945 500.00#
28. West Bengal 228.62 76.21 304.83 114.310‘ 114.310 35.44
Total 4677.82 1399.48 6077.30 2338.910 609.88 754.626

2

#Released 'on account' basis for flood/landslide-10.

Cold Storage Units

*5. | SHRI SUBHASH BAPURAO WANKHEDE:

SHR! ADHALRAO PATIL SHIVAJI:

Will the Minister of AGRICL_JLTURE be pleased to

state:

(a) whether there is a shortage of cold storage

facilities in the country;
(b) if so, the details thereof;

(c) whether the National Co-operative Development

-

Corporation provides financial assistance to the State
————— i
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Governments for establishment of precooling and cold
storage units for storage of potatoes and other fruile*ind

—r,

éﬁégtables/under the co-operative sector;

(d) if so, the details thereof including the physical
and financial targets set for the purpose during each of

the last three years, State-wise; and

(e) the achievements made thereunder during the

above period?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHR! SHARAD PAWAR) : (a) and (b) In view
of growth in production of perishable agricultural products,
there is a need for creation of additional cold storage
facilities in the country. Assistance is provided to
entrepreneurs in setting up of new cold storage facilities
in the country through the schemes of National Horticulture
Mission {NHM), National Horticulture Board (NHB),
Technology Mission for Integrated Development of Horti-
culture in North Eastern States, Sikkim, Jammu and
Kashmir, Himachal Pradesh and Uttarakhand (TMNE),
Agricultural and Processed Food Products Export Devel-
opment Authority (APEDA) and Ministry of Food Processing
Industries (MFPI).

(c)  National Cooperative Development Cooperation
(NCDC) provides financial assistance to the cooperative
societies to the extent of 90% of the cost to the State
Governments for establishment, modernization, rehabilita-
tion and modification of cold storages for perishables. The
beneficiary cooperatives are provided 40% loan and 50%
as share capital from the State Government. Balance 10%
of the cost is met by way of members contribution. In case
of direct funding, assistance to the extent of 75% of the

cost is provided.

NCDC has also dovetailed its cold storage programme
with National Horticulture Board (NHB) and acts as a nodal
agency to route subsidy to State Governments/Coopera-

tives for cold storage projects. In such cases quantum of

KARTIKA 18, 1932 (Saka)
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assistance provided by NCDC is reduced by the subsidy
available under the Capital Investment Scheme (CiS) under
NHB. The scheme provides back-ended subsidy @ 40%
of the project cost for general and 55% in case of hilly
and scheduled areas for maximum storage capacity upto

5,000 ton project.

(d) NCDC does not set physical and financial
targets, State-wise. However, year-wise details of physical

and financial targets for the country are as under:

Year Physical Financial
(Rs. in lakh)
Number Capacity
(MT)
2007-08 2 10,000 300.00
2008-09 3 15,000 1000.00
2009-10 2 10,000 350.00

(e) During the above period, NCDC has sanctioned
financial assistance of Rs.989.44 lakh and released an
amount of Rs.1532.63 lakh.

[Translation]

Naxg Lsm

Naxal Violence

- 4g - 50

*6.| SHR! VIUAY BAHADUR SINGH:
SHRI PRABODH PANDA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there are reports of naxal violence in

different parts of the country;

{b) the number of naxalites arrested and killed
during the current year, State-wise;

(c) the number of civilians and security personnel
injured and killed and the amount of compensation paid

to the next of kin of such personnel;
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(d) the details of the schemes launched for the
development of naxal affected areas in the country
including the details of districts affected by naxal violence,

State-wise; and

(e) the expenditure incurred thereon, State-wise
alongwith the other measures taken by the Government

to deal with the naxal problem in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (c) Yes,
Madam. The State-wise details of naxal violence, naxals
arrested, naxals killed, civilians killed and security
personnel killed for the current year (upto 31st October,
2010) are given in the enclosed Statement. Central
Government reimburses an ex-gratia payment of Rs. 3
lakh to the Next-of-Kin of Security Forces killed in the
naxal affected areas and Rs. 1 lakh to civilians killed
in the naxal attacks under the Security Related Expen-
_diture (SRE) Scheme. Rs. 3 lakhs compensation is also
provided under the Central Scheme for Assistance to
civilian victims of naxal violence. An ex-gratia compen-
sation of Rs. 15 lakh is given to the families of personnel

of ‘Central Para Military Forces (CPMFs) killed in action.

NOVEMBER 9, 2010
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In addition, State Governments have their own policy for
payment of ex-gratia to the families of security personnel

killed in naxal attacks.

(d) and (e) Sixty nine development schemes of
various Ministries of Government of India are being
implemented for comprehensive development of naxal
affected areas in the country. The implementation of the
Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 as well as of
the Panchayat (Extension to Scheduled Areas) Act, 1996,
strengthening of governance structures and more effective
implementation of major schemes are some of the
initiatives to counter naxalism. Planning Commission has
been monitorihg progress of the development initiatives
in 35 LWE affected districts of the Central Government's
flagship programmes. State-wise financial performance-
cumulative expenditure as percentage of total funds
released is available at http:/pcserver.nic.in/lwe. Planning
Commission has initiated the process of preparing
Integrated Action Plans (IAPs) for Left Wing Extremism
affected districts, which envisage comprehensive and rapid

development of affected areas.

Statement

State-wise details of naxal violence, naxalites arrested, naxalites killed, civilians killed and

security personnel killed, for the current year (upto 31st October, 2010)

Sl State Incidents Naxalites Naxalites Civilians Security Forces
No. arrested killed killed killed

1 2 3 4 5 6 7

1. Andhra Pradesh 71 211 7 14 0

2. Bihar 246 294 4 48 19

3. Chhattisgarh 522 758 72 143 163

4. Jharkhand 424 309 12 112 22

5. Maharashtra 75 66 2 28 9
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1 2 3 4 5 6 7

6. Madhya Pradesh 7 o] 0 0 1

7. Orissa 178 153 2 46 16

8. Uttar Pradesh 5 77 0 1 0

9. West Bengal 310 487 37 185 34

10. Others 4 61 1 0 0

Total 1842 2416 137 577 264

[English] are as below:

g -S|

XIX Commonwealth Games, 2010

[

*7. ) SHRI D.B. CHANDRE GOWDA:
SHRI NAMA NAGESWARA RAO:

nclgguioa'
Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether a high level probe panel has been
constituted to investigate the alleged cases of corruption
and irregularities connected with the XiX Commonwealth
Games, 2010;

(b) if so, the composition and terms of reference of
the probe panel;

(c) the role of the other investigative agencies in the

matter; and

{(d) the time by which the report of the investigation
is likely to be submitted?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL) : (a) Yes, Madam.

(b)  The High Level Committee consists of Shri V.K.
Shunglu, Chairman and Shri Shantanu Consul, Member.

The Terms of Reference of the High Level Committee

@)

(ii)

(iii)

(iv)

v)

(vi)

The role and responsibilities of the signatories
to the Host City Contract and the overall
implications of the obligations entered into

through the Host City Contract;

The planning and execution of development
projects related to the Games, and contracts for
service delivery, with reference to time, cost and
quality.

The issues relating to the effectiveness of the
organizationa! structure and governance for
organization, preparation and conduct of the
Games at all levels, including the Organizing
Committee and its Key Functional Areas:

Examination of weaknesses in management,
alleged misappropriation, irregularities, wasteful
expenditure and wrong doing in the conduct of
the Games, and recdmmending action on the

same;

The issues relating to financing the Games,
including estimates of revenue and expenditure;

The issues concerning coordination between
various agencies involved in the development of
infrastructure and conduct of Games;
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(vii) The role of international/national advisors/
consultants/officials of Organizing Committee in
the conduct of the Games;

(vii) The overall impact of the Games including
legacy for city infrastructure, sponts infrastructure
and sports development:

(ix) The lessons learnt for the future on each of the
above, including establishment of a mechanism
for laying down timeframes and effective
monitoring, creation of a legally sustainable
framework for hosting similar international
sporting events, appropriate financial manage-
ment and internal audit, media interaction- and

communication;

(x) Any other areas considered relevant by the

Committee.

(c) The Comptroller and Auditor General of India
(C&AG); Central Vigilance Commission (CVC); and other
agencies will independently carry out their audit and
investigations, in accordance with their respective man-
dates. All complaints referred to various agencies will be
looked into and action taken immediately by the agency
concerned. The High Level Committee will recommend
action on any matter that comes to its notice involving
alleged misappropriation, irregularities, wasteful expenditure
or wrongdoing, and, they will take immediate action as

warranted under the law.

(d)  The High Level Committee is to submit its report

in three months.

z)- S2-

Conversion of State Highways into
National Highways~

*8. { SHR! P. KUMAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Union Government proposes to
convert 10000 km of State Highways into National
Highways;
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(b) if so, the details thereof;

(c) the number of such highways proposed to be
converted, State-wise and length-wise alongwith the
criteria adopted for the identification of the same;

(d) whether the State Governments have requested
conversion of the entire State Highway network into
National Highways; and

(e) if so, the details thereof and the reaction of the

Union Government thereto?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH) : (a) to (¢} The Ministry
has, so far, received proposals for declaration of various
State Roads as National Highways (NHs) from various
State Governments and Union Territories for a total length
of about 59,000 km. The Empowered Group of Ministers
(EGoM) in its meeting held on 17.3.2010, inter-alia,
approved "in-Principle”, declaration of about 10,000 km of
State Roads as new National Highways (NHs). The
principles/criteria for identification of stretches will be
finalized after discussion with the Planning Commission.
The State-wise and length-wise details of these 10,000 km
of State roads have not yet been identified.

(d) No, Madam.
(e) Does not arise.

Harassment by BSF Personnel

~5

*9, ‘SHRI MANISH TEWARI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a)- whether there are reports of harassment caused
to people/'women by personnel of the Border Security
Force (BSF) in the areas of their deployment including

Panchgani in Chhattisgarh;
P WS
(b) if so, the details thereof;

(c) whether any inquiry has been ordered to probe

the matter;
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(d) if so, the details thereof; and

(e) the details of the findings and the action taken/
proposed to be taken against the guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (e) The
people of Panchgani village of District Kanker in
Chhattisgarh lodged a complaint with the District Magistrate
against the BSF personnel alleging harassment and
misbehavior with women. The district Magistrate, Kanker
has ordered a magisterial inquiry into the matter. A Court
of Inquiry has also been ordered by BSF to inquire into
the allegations levelled against BSF personnel. The
Inquiries ordered by the District Magistrate, Kanker District,
Chhattisgarh as well as BSF are under progress. Further
course of action in the matter will be determined by the

outcome of these inquiries.

53-54
Violence in Jammu and Kas‘hmjr

W ——nl -

*10. | SHRI INDER SINGH NAMDHARI:
SHRIMATI SUSHILA SAROJ:

o d

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether there are reports of the outbreak of

violent incidents in the State of Jammu and Kashmir;
(b) if so, the details thereof;

(c) the number of civilians, security personnel killed
and injured, compensation paid to the affected persons and
steps taken to identify and neutralise the elements
responsible for fermenting such violence in the State

inciuding hostile foreign intelligence agencies;

(d)  whether the Union Government has taken steps
to restore normalcy in the State including facilitating the
visit of an all party delegation to the State and appointment

of interlocutors; and

(e) if so, the details thereof alongwith the outcome

thereon?

KARTIKA 18, 1932 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (c) Yes,
Madam. The law and order situation in the State of Jammu
and Kashmir was near normal till May, 2010. However,
beginning June 11, 2010, the situation took a serious turn
and a cycle of violence engulfed the Valley threatening law
and order and public peace. As per the report of State
Government, there have been 2213 incidents of stone
pelting during the period from June to 25th October, 2010,
The number of civilians and security personnel killed and

injured are:
Category Killed Injured
Civilians 101 832
Jammu and Kashmir 1 2938
Police
CPMF Nil ' 1552

As on 02/10/2010, the State Government has
sanctioned ex-gratia relief of Rs.5 Lakh to the Next-of-Kin
of 102 persons killed in the civil disturbances since June
11, 2010. The State Government have arrested 2266
individuals. Among the arrested, 81 persons responsible for
fomenting and leading the agitation have been booked
under Public Safety Act. As regards neutralizing hostile
foreign intelligence agencies, there is no report of the State
Government relating to arrest of foreign intelligence
persons. However, infiltration attempts from across the

border are being neutralized effectively.

(d) and (e) Law and Order is a State subject. Central
Government have supported the Government of Jammu
and Kashmir by deployment of additional Central Para-
Military Forces to tackle law and order situation from time
to time. The Central and State Governments made several
appeals for dialogue and peace to resolve the situation.
The seriousness of the situation leading to an unending
cycle of violence was reported to the Parliament and a
statement was made by the Home Minister on 04.08.2010.
Further, the Prime Minister, as a sequel to the resolution
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of the All Party Meeting convened by the Chief Minister
of the State, met the All Party Delegation from the State
on 10.08.2010 and appealed for peace, dialogue and
reconciliation. The Prime Minister also convened an All
Party Meeting of Jammu and Kashmir on 15th September,
2010 and sought the guidance of various political parties
represented in Parliament on the complex issues facing the
State. In the light of the decision taken at the meeting,
an All Parties Delegation visited Jammu and Kashmir on
21st and 22nd September, 2010 and met all sections of
the people. On the basis of the inputs received from the
All Parties Delegation and the State Government, the
Government approved an 8 point programme which
included the appointment of a group of Interlocutors to
being the process of a sustained and uninterrupted
dialogue with all sections of the people of Jammu and
Kashmir. The details of the 8 Point Plan approved by the

Central Government are enclosed as Statement.

The interlocutors visited Jammu and Kashmir from
23rd to 26th October, 2010 and have met a cross section
of the people in the State.

Statement

Details of the 8-Point plan approved by the
Central Government

1. Appoint a group of interlocutors under the
Chairmanship of an Eminent person to begin the
process of a sustained dialogue with all sections
of the people of Jammu and Kashmir, including
political parties/groups, youth and student
organizations, civil society organizations and

other stakeholders.

2. Advise the State Government to immediately
release all students and youth detained or
arrested for stone pelting or similar violations of
law and to withdraw the charges against such
students and youth.

3. Advise the State Government to immediately

NOVEMBER 9, 2010
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review the cases of all PSA detenues and
withdraw the detention orders in appropriate
cases.

Request the State Government to immediately
convene a meeting of the Unified Command and
to review the deployment of security forces in
the Kashmir Valley, especially Srinagar, with
particular reference to de-scaling the number of
bunkers, check-points etc. in Srinagar and other
towns, and to review the notification of areas
as 'disturbed areas'.

Grant ex-gratia relief to the families of the
deceased persons at Rs. 5.00 lakh per person
killed in the civil disturbances since June 11,
2010.

Appoint two Special Task Forces, one each
for Jammur region and Laddakh region, to
examine the developmental needs of the two
regions, with particular reference to deficiencies
in infrastructure and make suitable recommen-
dations.

Request State Government to take steps to
immediately reopen all schools, colleges, univer-
sities and other educational institutions; hold
special classes/lectures, if necessary; and to
ensure that the examinations for the current

academic year (2010-11) are conducted.

Provide to the State Government a sun of Rs.
100.00 crores as Additional Central Assistance
(ACAY} in order to make grants to schools and
colleges for improvements and addition to the
existing infrastructure such as class rooms,

auditorium, laboratory, library, play ground, toilet

complex etc. . CAJa m‘%,

Drought Affected States
54= 60
SHR! KAPIL MUNI KARWARIA:
SHRI VILAS MUTTEMWAR:
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Will the Minister of AGRICULTURE be pleased to
state:

(a) whether several States in the country including
West Bengal, Bihar and Jharkhand have been declared as

drought affected during the current year;

(b) if so, the details thereof alongwith the names of
the affected districts in such States;

(c) whether in view of the drought condition in some
parts of the country, the Government proposes to provide
subsidy on diesel to farmers on the basis of landholding

records;

(d) if so, the details and the time by which it is likely
to be provided; and

(e) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MIMISTER
OF CONSUMER AFFAIRS, FOOD AND PUSBLIC
DISTRIBUTION (SHR! SHARAD PAWAR) : (a) to (e) In view
of deficit rainfall during South-West Monsoon
(June-September), 2010, the Governments of Bihar
Jharkhand, Orissa and West Bengal declared drought in
38 districts, 24 districts, 15 districts and 11 districts,
respectively. The names of districts declared as drought

affected by these States are indicated below:

S. State Name of Districts declared
No. as drought affected

1 2 3

1.  Bihar Araria, Arwal, Aurangabad, Banka,

Beguéarai, Bhagalpur, Bhojpur,
Buxar, Darbhanga, East
Champaran, Gaya, Gopalganj,
Jehanabad, Jamui, Kaimur, Katihar,
Khagaria, Kishanganj, Lakhisarai,
Madhepura, Madhubani, Munger,

Muzaffarpur, Nalanda, Nawada,
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Patna, Purnea, Rohtas, Saharsa,
Saran, Samastipur, Sheikhpura,
Sheohar, Sitamarhi, Siwan, Supaul,
Vaishali and West Champaran.

2. Jharkhan Bokaro, Chatra, Dhanbad, Deoghar,
Dumka, East Singhbhum, Garhwa,
Giridih, Godda, Gumia, Hazaribagh,
Jamtara, Koderma, Khunti, Latehar,
Lohardaga, Pakur, Palamau, Ranchi,
Ramgarh, Sahebganj, Saraikela-
Kharsawan, Simdega and West

Singhbhum.

3. Orissa Angul, Balasore, Bargarh, Boudh,

Deogarh, Dhenkanal, Jajpur,
Jharsuguda, Kendrapara, Keonjhar,
Mayurbhanj, Puri, Sambalpur,

Subarnapur and Sundargarh.

Birbhum,
Hooghly, Malda, Medinapur,
Murshidabad, Nadia, North 24-
Parganas, Paschim Purulia and

4, West Bengal Bankura, Burdwan,

South 24-Parganas.

It has been decided to implement the scheme of Diese!
Subsidy during Kharif 2010 (14.7.2010 to 30.9.2010) in the
drought/deficit rainfall affected areas on the pattern adopted
during Kharif 2009. The scheme will be applicable in the

following cases.

(i) Districts where the rainfall deficit was more than
50% as on 14th July 2010, as reported by the
India Meteorological Department (MD);

(i)  Talukas/districts which were declared as
drought affected areas by the respective State
Governments; and

(i)  Areas with prolonged dry spell continuously for
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15 days, i.e., scanty rainfall (deficit of 60% or
more of normal) for any continuous 15 days
period, starting from 14th July 2010 onwards,
as per reports of IMD.

The scheme was intended to provide financial
assistance to the State Governments/UT Administrations
which decided to introduce diesel subsidy for the farmers
to enable the farmers to provide supplementary irrigation
through diesel pump-sets in drought/deficit rainfall affected
areas to protect the standing crops and also with a view
to mitigate the adverse impact of drought/deficit rainfall

conditions on foodgrains production.

The scheme was to cover farmers in the affected
regions between 14th July, 2010 to 30th September, 2010
and provide 50% subsidy to the affected farmers on the
cost of diesel for upto three protective irrigations subject
to a maximum total subsidy of Rs. 1250/- per ha., limited
to a maximum of 2 ha. per farmer, irrespective of the size
of holding. The assistance so provided through subsidy was
to be shared between the Government of India and the
State Governments/UT Administrations concerned on 50:50
basis and subject to the participating States/UTs willing to
contribute their share of subsidy. It was the responsibility
of State Governments/UT administrations concerned to
initially extend the full subsidy amount to the farmers in
the drought/deficit rainfall affected areas and claim
reimbursement as special grants-in-aid for getting the
Government of India's share of subsidy so paid after full
disbursement of subsidy amount to the farmers. In case
the State Governments/UT Administrations concerned
decide on a higher percentage of subsidy, the Government
of India's 50% contribution would be capped to a maximum
of 50% cost of diesel, subject further to a cap at
Rs. 10/- per litte. In case, the State Governments/UT
Administrations concerned offer a lower subsidy, them
Government of India's share will be limited to 50% of the
said lower subsidy amount. In no case, the Government
of India's share would be more than Rs.w/- per litre of
diesel and Rs. 625/- per ha.
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The guidelines regarding the scheme and modalities
of disbursement of subsidy to the farmers were intimated
to all the State Governments/UT Administrations.

S shoe ¥

Storage for Foodgrains/

S 1

[Translation]

*12. | SHRI MAHENDRA KUMAR ROY:
SHRI JAGDANAND SINGH:
0—F2
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether foodgrains stocked with Government
agencies were got damaged/rotted due to improper
storage, stocking in excess of buffer norms and delay
in loading and unloading;

(by if so, the details thereof for each of the last

three years and the current year,

(c) the requirement and availability of storage
space, procurement, buffer norms and stocks of foodgrains

during the above period, State-wise;

(d) the remedial steps taken to check such wastage
including the action taken against the persons held
responsible for such losses, State-wise; and

(e) the manner in which such stocks were disposed
of alongwith the storage capacity proposed to be created
for the purpose, State-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Some
quantities of foodgrains stored in godowns of FCI and State
Government agencies get damaged during storage due to
different reasons. Details of damaged foodgrains accrued
in FCI and some of the State Government agencies during
the last three years and current year are given in the

enclosed Statement-l.

(c) and (d) Details of procurement, buffer norms and
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actual stocks of foodgrains in Central Pool during last three
years and current year as well as existing availability of

storage capacity are given in the enclosed Statement-Il.

In order to prevent damages to foodgrains stocks, [FCl
and State Government agencies have to follow a number
of steps. These are listed in the enclosed Statement-lii. For
damages to or wastage of foodgrains in FCl! godowns,
disciplinary action has been taken as per details given

below:-
Year No. of officials proceeded
against
2007-08 31
2008-09 50
2009-10 28
Total 109

(e) Fordisposal of damaged Central Pool foodgrains,
there is a standard procedure to be followed. After
identification, depending upon fitness damaged foodgrains
are grouped into various categories such as fit for animal
feed, industrial use, manure and unfit for any use. While
the quantities found unfit for any other use are destroyed,
those of other categories are sold by auction. To meet the
storage requirements, construction of additional storage

capacity is being taken up.
Statement-I

Foodgrains accrued as damaged in
Food Corporation of India (FCI)

KARTIKA 18, 1932 (Saka)

Year Wheat Rice Paddy Coarse- Total
grains
1 2 3 4 5 6
2007-08 924 32615 887 0 34426

to Questions 62
1 2 3 4 5 6
2008-09 947 19163 0 4 20114
2009-10 2010 3680 1012 0 6702
2010-11* 665 1720 0 2441 4826
(Upto Sept.
2010

Details of wheat accrued as damaged with State

Government Agencies of Punjab and Haryana

(Quantity in tons)

Year Punjab Haryana
2007-08 28681 0
2008-09 64218 5929
2008-10 26583 3682
2010-11 (upto Oct. 10) 28199 4621
Total 147681 14232

In addition, 412 tons of bajra were damaged in Haryana
during 2008-09.

Statement-I|

State-wise and Marketing season-wise (April-March)

procurement of wheat

(in '000 tons)

State/U.T. 2007-08 2008-09 2009-10 2010-11*
1 2 3 4 5
Bihar 8 500 497 183

Chandigarh 0 10 12 9
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1 .2 3 4 5 1 2 3 4 5
Chhattisgarh 0 0 0 0 Bihar 556 1083 890 -
Delhi 1 6 0 10 Chandigarh 9 10 14 8
Gujarat 0 415 75 1 Chhattisgarh 2743 2848 3332 -
Haryana 3350 5237 6924 6335 Gujarat 23 0 - -
Himachal Pradesh 0 Neg. 1 Neg. Haryana 1574 1425 1819 1414
Jammu and Kashmir 0 1 1 0 Himachal Pradesh - 0 - Neg:
Jharkhand 0 2 Neg. Neg. Jammu and - 6 - -
Kashmir
Madhya Pradesh 57 2410 1968 3538
Jharkhand 19 135 23 Neg
Maharashtra 0 10 0 0
. : Karnataka 19 107 86
Punjab 6781 9941 10725 10205
Kerala 168 237 261 39
Rajasthan 383 935 1152 476 @
4 .
Uttar Pradesh 546 3137 3882 1673 Madhya Pradesh 69 245 2 Neg
Uttarakhand 2 85 145 86 Maharashtra 160 261 220 Neg.
West Bengal 0 0 0 9 Orissa 2357 2790 2495 -
Puducherry 6 8 8 -
Total 11128 22689 25382 22525
Punjab 7981 8553 9275 7037
Neg. Below 500 tons.
*Position as on 30.7.10 Rajasthan 19 B i )
State-wise and Marketing Season-wise Tamil Nadu 969 1199 1216 63
(Oct.-Sept.) Procurement of Rice ’
Uttar Pradesh 2891 3687 2726 6
(in '000 tons)
Uttarakhand 147 349 375 2
States/U.T. 2007- 2008- 2009- 2010-
08 09 10* 11+ West Bengal 1429 1667 1240 -
1 2 3 4 5 Ali India Total 28736 33685 31480 8569
Andhra Pradesh 7597 9061 7278 - Neg. - Below 500 tons.
,*Position as on 18.10.10.
Assam - 3 8 -

**Position as on 04.11.2010.
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State-wise and Marketing season-wise

1 2 3 4 5
procurement of Coarsegrains
Karnatak 14 712 316 .
(in '000 tons) ' a
States/U.T. 2007- 2008~  2009-  2010-  Madhya Pradesh 1 60 Neg.  Neg.
08 09 10 *
" Maharashtra 2 107 6 -
1 2 3 4 5
Rajasthan - - - Neg.
Andhra Pradesh 61 178 7 -
Total 203 1376 407 71
Chhattisgarh 2 9 1 -
Neg. - Below 500 tons.
Haryana 123 310 77 71

*Position as on 22.10.10.

Stock position of Wheat and Rice in the central pool vis-a-vis
Minimum Buffer Norms '

(in Ia'kh tons)

As on Wheat | Rice Total
Actual Minimum Actual Minimum Actual Minimum
stock buffer norms stock buffer norms stock buffer norms
1 2 3 4 5. 6 7
1.1 .éOO7 5?&8 82 119.77 118 174.05 _ 200
1.4.2007 47.03 40 131.72 122 178.75 . 162
1.7.2007 129.26 171 109.77 98 239.03 269
1.10.2007 101 .21‘ 110 54.89 52 156.1 - 162
1.1.2008 77.12 82 114.75 118 191.87 . 200
" 1.4.2008 58.03 40 138.35 122 . 196.38 162
1.7.2008# 1249.12 201 112.49 98 361.61 i 299
1 .10.2068 220.25 140 78.63 52 298.88 | 192

1.1.2009% 182.12 112 175.76 138 357.88 250
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1 2 3 4 5 6 7
1.4.2009 134.29 70 216.04 142 350.33 212
1.7.2009 329.22 201 196.16 118 525.38 319
1.10.2009 284.57 140 153.49 72 438.06 212
1.1.2010 230.92 112 243.53 138 474.45 250
1.4.2010 161.25 70 267.13 142 428.38 212
1.7.2010 335.84 20i 242.66 118 578.5 319
1.10.2010 277.77 140 184.44 72 462.21 212
#Buffer norms for wheat includes Food Security Reserve of 30 lakh tons from 1.7.2008 onwards.
$Buffer norms for rice includes Food Security Reserve of 20 lakh tons from 1.1.2009 onwards.
State-wise storage capacity i FC/ CWC & SWC as on 1.10.2010
(in lakh Mts)
SINo. States/UTs FCl T owe SWC Total
1 2 3 4 5 6
1. Bihar 6.94 | 1.31 2.57 10.82
2. Orissa 6.47 3.67 4.09 14.23
3. West Bengal 11.08 6.50 2.16 19.74
4. Sikkim 0.1 0.00 0.00 0.1
5. Jharkhaﬁd 1.26 0.35 0.00 1.61
6. ) ‘ Assam 2.75 0.65 2.55 5.95
7. Arunachal Pradesh 0.22 0.00 0.00 0.22
8. Tripura 0.52 0.24 0.00 0.76
9. Manipur 0.21 0.00 0.00 0.21
10. -Nagaland 0.33 0.13 0.00 0.46
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1 2 3 4 5 6
11.  Mizoram 0.23 0.00 ~0.00 0.23
12.  Meghalaya 0.26 0.00 0.14 0.40
13.  Delhi 3.67 1.51 0.00 5.18
14, Haryana 26.00 5.31 16.74 48.05
15. Himachal Pradesh 0.26 0.07 0.00 0.33
16. Jammu and Kashmir 1.31 0.00 0.00 1.31
17..  Punjab 79.38 6.79 58.63 144.80
18. Chandigarh 3.55 0.13 0.00 3.68
19.  Rajasthan 18.31 3.99 767 29.97
20. Uttar Pradesh 30.12 11.63 32.19 73.94
21. Uttarakhand - 2.42 0.71 . 0.00 3.13
22, Andhra Pradesh 42.44 14.09 - 21.96 78.49
23.  Kerala 5.37 123 ‘ 211 8.71
24.  Karnataka 8.40 5.75 10.65 - 24.80
25. Tamil Nadu 9.79 6.31 6.41 22.51
26. Puducherry 0..62 0.07 0.00 0.69
27.  Andaman and Nicobar 0.07 0.03 0.00 0.10

Islands .
28.  Lakshadweep 0.00 0.00 ~0.00 0.00
29. Gujarat 7.01 7.727 ) 1.49 16.22
30. Maharashtra 20.97 - 16.37 12.48 149.82
31. Goa 0.15 0.41 0.00 0.56
32. Madhya Pradesh 9.04 5.35 30.98 45.37
33.  Chhattisgarh 8.54 2.91 o 10.04 21.49
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1 2 3 4 5 - 6
34. Daman and Diu 0.00 0.00 0.00 0.00
35. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
Grand Total 307.80 103.23 222.86 633.89*

*While the storage capacity with FCI is utilized for Central Pool foodstocks, only part of the capacity of CWC and SWCs

becomes available for storage of Central Pool foodstocks.

Statement-lll

Steps to be taken for safe storage and preservation

U

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

of foodgrains

All godowns are to be constructed as per

specifications.

Foodgrains are to be stored by adopting proper
scientific code of storage practices.

Adequate dunnage materials such as wooden
crates, bamboo mats, polythene sheets are to
be used to check migration of moisture from the
floor.

Fumigation covers, nylon ropes, nets and
insecticides for control of stored grain insect

pests are to be provided in all the godowns.

Prophylactic (spraying of insecticides) and
curative treatments (fumigation) are to be carried
out regularly and timely in godowns for the

control of stored grain insect pests.

Effective rat control measures, both in covered
godowns as well as in CAP storage are to be

used.

¢
Foodgrains in-'Cover and Plinth' (CAP) storage
are to be stored on elevated plinths and wooden
crates are to be used as dunnage material.

Stacks are to be properly covered with

specifically fabricated low-density biack polythene
water - proof covers and tied with nylon ropes/
nets.
(viii) Regular periodic inspections of the stocks/
godowns are to be undertaken by qualified and
trained staff including senior officers.

(ix) The principle of “First in First Out* (FIFO) is to
be followed to the extent possible so as to avoid
longer storage of foodgrains in godowns.

(x) Only covered rail wagons are to be used for
movement of foodgrains so as to avoid damages
during transit.

[English]
r -
Bl fedgeins

Commodity Futures

- 43

*13. @RI K.R.G. REDDY: Will
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

the Minister of

(@) whether the Government proposes to permit
local and foreign institutional investors in commodity

futures;
(b) if so, the details thereof;

(c) whether the Government also proposes to
amend the relevant laws in this regard;

(d) if so, the details thereof; and
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(e) the benefits likely to accrue to the common man

therefrom?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) and (b)
No, Madam. At present the legal framework of
Forward Contracts (Regulation) Act, 1952, which
regulates the functioning of the commodity futures market
does not provide for registration and regulation of such

entities.

(c) to (e) Government is considering introducing a Bill
to amend the Forward Contracts (Regulation) Act, 1952.
However, currently there is no move to given permission

to local and foreign institutional investors to enter the

market.
[Translation] j LU"K?
. "
78 =
Revenuel from Commonwealth Games

"*14.} SHRI DILIPKUMAR MANSUKHLAL GANDHI:
SHRI RUDRAMADHAB RAY:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether the expected revenue generation from

the Commonwealth Games have been achieved;

1
(b) if so, the details thereof, and if not, the reasons

therefor;

(c) the total amount of funds spent and the sources
from which the funds were mobilised and obtained
including those from external agencies for conducting the

Commonwealth Games; and

(d) the details of revenue earned by the Organising
Committee from advertisements, sale of tickets, sponsor-

ships, international broadcasting rights, etc.?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL): (a) and (b) No, Madam. An amount

KARTIKA 18, 1932 (Saka)’
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of Rs. 1708.00 crore was expected to be generated
through revenue by the Organizing Committee (OC) which
has not been achieved.

{¢) An amount of Rs, 1669.42 crore have been
given by the Government of India to the Organizing
Committee (OC) as loan for the Conduct of the Games,
against the total approved amount of Rs. 1813.42 crore.
In additions, Rs. 687 crore for Overlays (temporary Sittings
and fixtures) had also been approved as a loan to the
OC. Rs. 87.00 crore had been approved as grant for
Timing, Scoring and Result System (TSR) and Games
Times Equipment to the OC. Out of the above, Rs. 557.40
crore has been released for Overlays and Rs. 81,00 crore
for TSR and Sports Equipment to OC. Funds from the
external agencies have been received in respect of
(i) Sale of tickets (ii) Sale of intemational Television Rights.
From the sale of international Television rights, USD
37,764,101 (equivalent to Rs. 173.71 crores) have been
received till date which does not include USD 5.05 million
(equivalent to Rs. 23.23 crores) withheld as Tax deducted

at source from the payments of Network Ten in Australia.

(d) There were no earnings from advertisements
as such. The details, of revenue earned by the Organising
Committee from sale of tickets, sponsorships, international
broadcasting rights, etc., are as under:

(i) Sale of Tickets — Rs. 39.17 crore.

(i) Sponsorship — Rs. 114.15 crore received

against contracted value of Rs. 375.05 crore.

(iii) international T.V. Rights —— Rs. 173.71 crore
received against contracted value of Rs. 213.45

crorg. A_ CL’

Withdrawal of AFSPA

Fl—F5

*15.] SHRI BHUDEO CHOUDHARY:
SHRIMATI MEENA SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a)
modify/withdraw the Armed Forces (Special Powers) Act

whether the Government is contemplating to

e

in the State of Jammu and Kashmir;

(b) if so, the details thereof and the reasons

therefor;

whether the Government has assessed the

(c)

likely impact of such measures; and

if so, the details thereof?

(d)

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(av)ﬁto {d) A proposal to amend the Armed Forces (Special
Powers) Act, 1958 is under consideration of the

Government. No decision has so far been taken on the

95 -3

Marketing Development Assistance

proposal.

Scheme

*16. ‘SHRI HANSRAJ G. AHIR: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be

pleased to state:

(a) whether the Government has introduced/pro-
poses to introduce a new scheme of rebate based on
production under the Marketing Development Assistang_e
(MDA) by withdrawinsm;;l);;{;h s.c_:h-emer;—

<

if so, the details thereof and the reasons for
the withdrawal of the rebate alongwith the salient features
of the new scheme and the extent to which such scheme

is likely to be beneficial; and

(c) the other steps taken for popularisation of khadi

and modemisation of its sales centres and Gandhi

ashrams?

THE MINISTER OF STATE OF THE MINISTRY
OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA PATEL): (a) and (b) Based on the

NOVEMBER 9, 2010
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recommendation of the High Power Committee headed
by the then Prime Minister in 1994, Pant Committee
Report of 2001, and the Expert Committee Report of
2005 followed by pilot projects, and consultations with

stakeholders, the scheme -of providing rebate on sales

“of khadi has been replaced with effect from 1 April 2010

with the approval of the Cabinet Committee on Economic
Affairs with a more flexible, growth stimulating and artisan-
centric scheme of Market Development Assistance (MDA}
on production of khadi for implementation by the Khadi
and Village Industries Commission (KVIC) during 2010-
11 and 2611-12. The scheme provides for financial
assistance to khadi institutions @ 20% of production val-ue
on khadi and polyvastra to be shared among artisans,
producing institutions and selling institutions in the ratio
25:30:45. The guidelines of the scheme are available on
the KVIC's website www.kvic.org.in. Under the new system
of MDA, sales are expected to be evenly spread
throughout the year, and the institutions will have the
flexibility to use the assistance as per their actual needs
and priorities to improve production and marketing
infrastructure such as improving the outlets, designing
products as per market demand or even giving incentive

to customers, etc.

The newly introduced MDA scheme makes it
mandatory for the institutions to pass on 25% of the
total MDA to the spinners and weavers as incentive or
bonus in addition to their wages through their bank
accounts or post office accounts which facility did not
exist under the rebate scheme. Sales are also expected
to be spread across the year under MDA Scheme and
would not get restricted to only 108 days as used to
happen under rebate scheme. The erstwhile scheme of
rebate on sales usually caused delay in release of rebate
claimed by the institutions as they had to wait firstly till
completion of sale and then wait further till the ensuing
year to get the claims reimbursed after completion of
audit, wherever required. Under MDA, incentive would be

provided the same year, after the end of the quarter
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of production and this is expected to ease the working
capital situation of the institutions by ensuring immediate
liquidity which would in turn ensure timely payment to

the artisans.

() The steps taken for popularisation of khadi
include organising exhibitions by KVIC at national and
sub-national levels to promote sale of KVI products,
issuing édvenisements through the print and electronic
media, paricipation in various trade fairs in the country
and also abroad, and providing -financial assistance to
the institutions for participation in these trade fairs. These
measures have proved to be a cost effective medium
for increasing the popularity of khadi as well as opening
new markets for khadi products. For the modernisation
and renovation of identified sales outlets of KVIC,
KVIBs as well as khadi institutions, the Government,
through KVIC, has introduced a pilot scheme for
‘Strengthening of Infrastructure of existing Weak Khadi
Institutions and Assistance for Marketing Infrastructure’.
Besides, the recently launched Khadi Reforms and
Development Programme with financial assistance from
Asian Development Bank of around Rs.700 crore
envisages revitalizing the khadi sector, through profes-
sional support in marketing of khadi products, opening
of new “sales outlets in metropolitan cities and State
capitals and renovation and modernization of institutional

sales outlets.

[English]
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Food Security
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*17.] DR. RAGHUVANSH PRASAD SINGH:
SHRI DINESH CHANDRA YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the present status and salient features of the
proposed National Food Security Bill;

{b) the reasons for the delay in finalising the

KARTIKA 18, 1932 (Saka)
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said Bill alongwith the time by which it is likely to be

finalised;

(c) whether suggestions/proposals have been .re-
ceived from various quarters regarding food security in the

country;

(d) if so, the details thereof and the reaction of the

Government thereto; and

(e) the other steps taken by the Government to

ensure food security in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (e) As
announced by the President in" her address to the joint
session of Parliament on 4-6-2009, the Government is
committed to enact a National Food Security Act (NFSA)
which, inter alia, envisages entitling every family below
poverty line 10 a certain quantity of food grains each month
at subsidized prices. A concept note on the proposed
legislation was ci}’culated and consultations have been held
with State Governments, Central Ministries and other
stakeholders regarding families to be covered, scale of
distribution, food security allowance, BPL survey etc. The
National Advisory Council (NAC) has since made certain
recommendations on 23.10.2010 on the proposed National
Food Security legislation, regarding coverage and legal
entittements to subsidised foodgrains. The recommenda-
tions of NAC and other stakeholders will be considered by
an Empowered Group of Ministers (EGoM) constituted to
consider various issues regarding the proposed law on food
security. Based on directions of EGoM, the draft bill would

be prepared and further action taken.

The Department is allocating foodgrains at highly
subsidized prices under the Targeted Public Distribution
System (TPDS) and other welfare schemes to ensure food
security to the most vulnerable sections of>the society. At
present under TPDS, Government makes allocation of

foodgrains to 6.52 crore Below Poverty Line families,
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including 2.43 crore Antyodaya Anna Yojana families @
35 kg. per family per month. Allocation of foodgrains at
subsidized rates is also made for 11.52 crore Above
Poverty Line families ranging between 15 kg. and 35 kg.
per family per month in different States/UTs. Further, this
Department has been making additional allocation of
foodgrains depending upon availability of stocks and the
requirement/requests received from States/UTs. During
2010-11 the Department has allocated a total quantity of
579.28 lakh tones of foodgrains under TPDS and other

Po\(ea'tg' |

Foodgrains for BPL
o= e

schemes.

+18.| SHRI K. SUGUMAR:
DR. KIROD! LAL MEENA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is variance in the number of Below
Poverty Line (BPL) families estimated/identified by the
Union and the State Governments;

(b) if so, the details thereof and the reasons
therefor;

, {c)  whether suggestions/requests have been re-
ceived for change in the criteria based on the data of 2010
so as to ensure correct identification of BPL families and

allocation of foodgrains;

(d) if so, the details thereof and the reaction of the

Government thereto;

(e) the criterion being followed presently for the

purpose; and

() the steps taken for proper implementation of food

security schemes?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRi SHARAD PAWAR,) : (a) to (f) For allocation

NOVEMBER 9, 2010
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of foodgrains (wheat and rice) to States and Union
Territories (UTs) under Targeted Public Distribution System
(TPDS), Department of Food and Public Distribution uses
the number of Below Poverty Line (BPL) families based
on 1993-94 poverty estimates of Planning Commission and
the population estimates of the Registrar General of India
as on 1st March 2000 or the number of such families
actually identified and ration cards issued to them by the
State/UT Governments, whichever is less. As per these
estimates, the number of BPL families is 6.52 crore, which
includes 2.43 crore Antyodaya Anna Yojana (AAY) families.
However, the State/lUT Governments have reported (upto
30.9.2010) issue of 11.04 crore ration cards for BPL
families, including 2.43 crore AAY families. The higher
number of BPL ration cards issued by them is due to
improper targeting of the poor househoids and have

inclusion as well as exclusion errors.

Requests have been received from some State/UT
Governments for increasing the accepted number of BPL
families under TPDS, as given in the enclosed Statement.
However, as Government of India has been adopting
uniform criteria across all StatesﬁJTs, the requests from
these States/UTs for increasing the accepted number of
BPL families could not be agreed to. However, in
September, 2010, Government has allocated to State/UT
Governments an additional quantity of 25 lakh tones of
wheat/rice on adhoc basis at BPL prices for the next six

months.

Strengthening and streamlining of TPDS is a
continuous process. To improve functioning of TPDS,
Government has been regularly requesting State/UT
Governments for continuous review of lists of BPL and
AAY families, ensuring timely availability of foodgrains at
fair price shops, ensuring greater transparency in
functioning of TPDS, improved monitoring and vigilance
at various levels and introduction of new technologies
such as Computerization of TPDS operations at various

levels.
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Statement

Requests received from State/UT Governments for
accepting higher number of BPL families for TPDS

allocations
Si. Name of No. of BPL No. of BPL
No. States/UT families accepted families
by Government of for whom

India for TPDS allocations have

allocations been requested
(in lakh) (in lakh)

1. Bihar 65.23 140.00

2. Gujarat 21.20 26.00

3. Karnataka 31.29 63.00

4. Madhya Pradesh 41.25 60.00

5. Maharashtra 65.34 71.34

6. Punjab 468 14.50

7. Uttar Pradesh 106.79 117.39

Oilgecd

Groundnut Production

8\/[- 23
*19.@}4; P. BALRAM: Will the Minister of AGRICUL-

TURE b&Ppleased to state:

(a) whether groundnut production in the country
declined during the year 2009-10 leading to a surge in the
price of groundnut oil;

(b) if so, the details thereof; and

{c) the steps taken by the Government in this
regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) The
estimated production of groundnut in the country during
2009-10 is lower at 5.51 million tonnes (4th Advance
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Estimates) as compared to 7.17 million tonnes during 2008-

09. The production of groundnut during 2009-10 declined
due to drought in various parts including groundnut
producing areas of the country. Despite decline in
production, the average wholesale price of groundnut oil
in the country during October, 2009 was lower at
Rs.7780.15 per quintal as compared to Rs.8103.59 per
quintal during October, 2008. However, the average
wholesale price of groundnut oil October, 2010 is higher
at Rs.8489.54 per quintal.

(¢) In order to increase production and productivity
of oilseeds including groundnut in the country, the
Government is implementing an Integrated Scheme of
Oilseeds, Pulses, Qil Palm and Maize (ISOPOM) since
1.4.2004. Under this scheme, assistance is provided for
production of breeder seed, foundation seed and certified
seed, crash programme for quality seed production,
distribution of certified seed and Minikits, infrastructure
development, Integrated Pest Management etc. Further,
under the Indian Council of Agricultural Research (ICAR)
and All India Coordinated Research Programmes (AICRPs),
several high yielding and trait specific varieties of groundnut
suitable for different agro-ecologies have been developed
and released in the country. The matching crop production
and protection technologies suitable for these varieties
have also been developed for enhancing the productivity.
The varieties and production technologies are being
demonstrated through front line demonstrations for
dissemination and adoption by the farmers. Similarly,
emphasis is being laid on balanced use of nutrients and
micro-nutrients. Considering the high productivity during
rabi/summer cultivation, raised bed planting with drip
irrigation is also being promoted in some parts of the

country.

In order to contain prices of edible oils in the
country and hardship to consumers, especially the poorer
sections of the society, the Government has taken a
number of steps such as reduction in the import duty,
ceiling on eprn of edible oils, liberalization on oil usage
in vanaspati, imposition of stock limits on edible oils
and oilseeds by States, distribution of subsidized edible
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oils to the poorer sections of the society etc. Further,
in order to encourage production of solvent extracted
oils in the country and to promote export of extraction,
excise duty on food grade hexane has been reduced to
14%.

[Translation]

§3-A3

Price Rise

*20.] SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI S. PAKKIRAPPA:

Will the Minister of CONSUMER AFFAIRS, FOOD
A_ND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of the essential commodit?y
- LT ox L -
including food items have been rising despite a favourat¥e
monsoon and steps taken to curb prices;

(b) if so, the details thereof and the reasons
therefor:;

(c) whether the Government has conducted any
survey/study on price rise and its impact on the economy;

(d) if so, the details and outcome thereof; and

(e) the steps taken by the Government to check
prices and insulate the common man from the effect of

price rise?

THE MINISTER OF AGRICULTURE AND MINISTER

NOVEMBER 9, 2010
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OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWARY): (a) and (b) A
mixed trend has been observed in the price behaviour of
essential commodities over the iast one year. The retail
prices of sugar, pulses such as tur dal, moong dal, masoor
dal and potato had declined while that of rice, wheat, edible
oils such as mustard oil, vanaspati, and onion increased
as indicated by the trends in 4 metros viz. Delhi, Mumbai,
Kolkata and Chennai over the last one year are given in
the enclosed Statement-I. The increase in prices of the rice
and wheat can be attributed partly due to ihe increase in
MSP. The rise in prices of edible oil has been due to the
hardening of international prices and demand supply
mismatch due to which import is resorted to. Weather, apart
from seasonal factors, contributed to increase in prices of

some vegetables.

(c) and (d) There is no specific survey/study conducted
on price rise. The prices of essential commodities are
continuously monitored by the Government. The Price
Monitoring Cell in the Department of Consumer affairs
monitors the prices of essential commodities based on the

information received from the State Food and Civil Supplies

- Departments.

(e) The steps taken by the Government to check
prices and insulate die common man from the effect of

price rise is given in the enclosed Statement-Il.

Statement-!

Daily Retail Prices alongwith % Variation of Essential Commodities

(Rs. per kg.)

- Commodity/ Current 1 Month 3 Month 1 Year % Variation
Centre Date Back Back Back over 1 Over 3 over 1
03/11/2010 03/10/2010 03/08/2010  03/11/2009 Month Month Year
1 2 3 4 5 6 7 8
Rice
Delhi 225 22.5 22 22 0 227 2.27
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1 2 3 4 5 6 7 8
Mumbai 21 21 20 19 0 5 10.53
Kolkata 20 20 20 14 0 0 42.86
Chennai 22 21 20 20 476 10 10
Wheat

Delhi 14 14 14 14 0 0 0
Mumbai 21 21 19 17.5 0 10.53 20
Kotkata NR NR NR NT NR NR NT
Chennai 23 22 22 21 4.55 4.55 9.52
Atta

Delhi 16 16 16 17 0 0 -5.88
Mumbai 24 25 21 18 -4 14.29 33.33
Kolkata 17 15 16 14 13.33 6.25 21.43
Chennai 24 23 23 20 4.35 4.35 20
Gram Dal

Delhi 35 35 35 39 0 0 -10.26
Mumbai 38 38 34 37 0 11.76 2.70
Kolkata 34 32 32 36 6.25 | 6.25 -5.56
Chennai 36 34 34 36 5.88 588 o
Tur Dal

Delhi 68.5 70 71 87 -2.14 -3.562 -21.26
Mumbai 70 70 66 82 0 6.06 -14.63

Kolkata 56 58 62 80 -3.45 -9.68 -30

Chennai 62 65 68 92 -4.62 -8.82 -32.61
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1 2 3 4 5 6 7 8
Urad Dal
Delhi 76 725 74 69 4.83 2.70 10.14
Mumbai 80 81 77 69 -1.23 3.90 15.94
Kolkata 62 72 68 55 -13.89 -8.82 12.73
Chennai 72 78 78 82 -7.69 -7.69 -12.20
Moong Dal
Detlhi 745 74 83 79 0.68 -10.24 -5.70
Mumbai 80 86 84 825 -6.98 -4.76 -3.03
Kolkata 70 75 85 80 -6.67 -17.65 -12.5
Chennai 65 72 78 82 -9.72 -16.67 -20.73
Masoor Dal
Delhi 54 54 54.5 7! 0 -0.92 -23.94
Mumbai 57 58 51 61 -1.72 11.76 -6.56
Kolkata 48 48 48 62 0 0 -22.58
Chennai 48 46 48 65 4.35 0 -26.15
Sugar

" Delhi 31 31 31 38 0] 0 -18.42
Mumbai 30 30 30 33.5 0 0 -10.45
Kolkata 31 30 31 31 3.33 0 0
Chennai 29 28 29 33 3.57 0 -12.12
Groundnut Oil

| Delhi 122 122 114 102 0 7.02 19.61
Mumbai 80 80 81 100 0 -1.23 -20
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1 2 3 4 5 6 7 8
Kolkata 110 110 | 100 95 0 10 15.79
Chennai 88 90 88 65 -2.22 0 35.38
Mustard Oil

Delhi 69 71 68 61 -2.82 1.47 13.11
Mumbai 80 80 68 75 0 17.65 6.67
Kolkata 65 65 62 60 0 4.84 8.33
Chennai 73 71 68 65 2.82 7.35 12.31
Vanaspati

Delhi 65 60 57 51 8.33 i 14.04 27.45
Mumbai 65 65 756 55 0 16.07 18.18
Kolkata 54 54 SQ 38 .0 8 421
Chennai 64 60 58 54 6.67 10.34 18.52

Tea (Loose)

Delhi 148 148 148 148 0 0 0
Mumbai 180 180 155 150 0 16.13 20
Kolkata 100 100 100 100 0 0 0
Chennai 240 240 240 310 0 0 -22.58

Salt (Packed)

Delhi 12 12 12 12 0 0 0
Mumbai 12 12 12 | 12 0 0 0
Kolkata 8 8 8 ' 0 0 ) 14.29
Chennai 12 12 12 12 0 0 0
Potato

Delhi : 16 16 12 23 0 33.33 -30.43
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1 2 3 4 5 6 7 8
Mumbai 17 16 12 23 6.25 41.67 -26.09
Kolkata 9 10 6 20 -10 50 -55
Chennai 16 13 14 26 23.08 14.29 -38.46
Onion
Delhi 26 25 14 28 4 85.71 -7.14
Mumbai 23 23 12 22 0 91.67 4.55
Kolkata 22 24 13 25 -8.33 69.23 -12
Chennai 25 20 14 22 25 78.57 13.64
Milk .

2
Delhi 24 24 24 21 0 0 14.29
Mumbai 28 28 26 22 4] 7.69 27.27
Kolkata 21 21 21 20 0 0 5
Chennai 20.5 20.5 20.5 21 o 0 -2.38

Source: State/UTs Civil Supplies Department.

Statement-ll

Steps taken by the Government to contain price rise

in essential Commodities are briefly Stated below:

(A) Short term Measures:

Fiscal Measures

(i)

(i)

Reduced import duties to zero - for rice,
wheat, pulses, edible oils (crude); butter
and ghee and to 7.5% for refined and

hydrogenated oils and vegetable oils;

Allowed import of raw sugar at zero duty
under O.G.L.

(iii)

Allowed import of white/refined sugar.
The facilty has been extended upto
31.12.2010 without any quantitative cap.

Administrative Measures

(iii)

Removed levy obligation in respect of
imported raw sugar and white/refined

sugar.

Banned export of non-basmati rice, edible
oils (except coconut oil and forest based

oil) and pulses (except Kabuli chana).

Using Minimum Export Price (MEP) to
regulate exports of onion (at $375 per
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(iv)

(vi)

(vii)

(viii)

(ix)

tonne for November, 2010) and basmati
rice (3900 PMT);

Maintaining the Central Issue Price (CIP)
for rice (at Rs. 5.65 per kg for BPL and
Rs. 3 per kg for AAY) and wheat (at
Rs. 4.15 per kg for BPL and Rs. 2 per
kg for AAY) since 2002.

Futures trading in Rice, urad and Tur
suspended by the Forward Market Com-
mission in the year 2007-08 and contin-
ues during 2010-11. Sugar future were
suspended w.e.f. 27.5.2008. (Suspension
has not been extended beyond 30.9.2010).

Permitted sugar factories to sell pro-
cessed raw sugar in the domestic market
and fulfill export obligation on ton to ton
basis.

Proportion of sugar production requisi-
tioned as levy sugar was increased
from 10 to 20% for 2009-10 sugar
season.

For the month of September, 2010, 16.72
lac tons of non levy sugar have been
made available. Besides, levy sugar
quota of 228 lac tons also been
released.

An additional allocation of wheat/rice
@10 kg/family/month of January and
February, 2010 has been made to the
accepted number of AAY, BPL and APL
ration cards. This is in addition to existing
allocation while the wheat wili be
allocated at MSP price; rice will be
allotted at MSP derived price.

Specific adhoc additional allocation of
30.66 lakh tonnes of foodgrains has been
made for all cardholders on 19.5.2010
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with validity for lifting upto 20.11.2010 @
of Rs. 845 per kg for wheat and
Rs. 11.85 per kg for rice.

An additional allocation of 4.57 lakh
tonnes of foodgrains per month for APL
families at the prevailing APL CIP made

"on 2.8.2010. This is applicable initially for

a period of six months to those States
v/here APL allocations were below 15 kg

per family per month.

25 lakh tonnes of Food grains have been
allocated on 7.9.2010 to States/UTs
under special adhoc additional allocation
for BPL families at BPL prices for

distribution for the next six months.

Imposed stock limit orders in the case of
pulses, paddy and rice for a further
period upto 30 September, 2011, edible
oil and edible oilseeds for a further period
upto 31st March, 2011, sugar for a further
period upto 31st December 2010.

Under OMSS interventions Allocation
to State Governments under OMSS
(Domestic) for release of 20.00 lakh

tonnes of wheat and 10 lakh tonnes of

'Rice was made to check inflationary

trends in food economy from October
2009 to March 2010.

(a) In addition to above, a quantity of
10 lakh MTs wheat was aiso
allocated for sale to bulk consum-
ers through open tenders by FCI
from October, 09 - March, 10.
Another 10.81 lakh tonnes of wheat
from the expected savings from
retail allocations was allocated for
bulk consumers through tender

sale.
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(b) On 18.1.2010, NAFED was allotted
37400 tonnes of wheat and 17000
tonnes of rice from the un-lifted
quantity of OMSS allocations to
State Governments. Similarly, NCCF
was allocated 32684.23 tonnes
wheat and 11000 tonnes rice for

sale to retail consumers.

(c) On 16.2.2010, another allocation of
5 lakh tonnes of wheat was made
for tender sale to small processors
by FC! .High Level Committee of
FCI has formulated guidelines for
tender sale to small processors.
The reserve price fixed for tender
sale of wheat to bulk consumers
undertaken by FCI.

(xv) The Government is also contemplating
bringing legislation on Food Security.

(xvi) Experimented with popularization of
Yellow Peas through sale in the Retail
Outlets of NAFED, Kendriya Bhandar,
NCCF and Mother Dairy in Delhi.

(B) Mediuim Term Measures:

In the medium term, Government has taken initiatives
such as the National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yojana (RKVY) to improve
production and productivity in agriculture. New
initiative of "Bringing Green Revolution to Eastern
India" in 6 eastern States is also focused towards
enhancing agriculture production. Similarly, new
initiative of ‘organizing 60,000 pulses and
Oilseed village" is being implemented in major pulses
growing States to supplement the efforts of other
schemes in enhancing the pulses production.
Maize production is promoted through Integrated
Scheme on Oiiseed, Pulses, Oil Palm and Maize
(ISOPOM). ‘
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Qe—AaF

Ban on Foodgraind Export
a———

1. { SHRI N. CHELUVARAYA SWAMY:
SHRI PONNAM PRABHAKAR:
SHRI SURESH KUMAR SHETKAR:

nsa—a

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has banned the
export of wheat, rice, pulses and sugar in view of its
shortage and for implementation of the proposed
Food Security law and has ruled out the lifting of the said
ban;

(b) if so, the details thereof and if not, the reasons

therefor;

(¢) whether suggestions/recommendations have been
received from the experts/States in this regard; and

(d) if so, the details thereof and the reaction of the

Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Madam. The Government has banned export of wheat and
non-basmati rice with effect from 9.2.2007 and 1.4.2008
respectively. This is to stabilize prices of wheat and non-
basmati rice in domestic market and to maintain sufficient
stocks for ensuring food security in the country. However
export of certain quantities of wheat and rice are being
allowed for humanitarian aid to some countries. The export
of pulses (except Kabuli Chana) is banned till 31.3.2011
But there is no ban on export of sugar, though, the exporfsz

are regulated.

(c) and (d) Yes, Madam. Requests were received from
the State Governments of Punjab, Andhra Pradesh and
Chhattisgarh for export of non-basmati rice. Besides,
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requests were also received from Rice Millers/Exporters
Association of Punjab and Kerala. These requests were
considered but not acceded to.

Driving Liceqcesﬁmd Vehicle
Registration

AF-9¥

2.ISHRI P. VISWANATHAN: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@) whether the process of preparation of National

Registry on Driving Licences and Vehicles Registration is
presently being planned/implemented;

the details and the salient features

(b)

thereof;

if so,

()

finalised/completed;

the time by which the project is likely to be

(d)

multiple licenses issued to vehicle drivers in the country;

whether steps were taken/being taken to check

and

if so, the details thereof?

(e)

THE MINISTER OF STATE IN THE MINISThY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI MAHADEO
SINGH KHANDELA) :
sanctioned a project for computerization of Regional

(a) to (e) The Government has

Transport Offices (RTOs), their inter-connectivity as well
as creation of National and State Registers of _driving
licence and registration certificate at a total cost of Rs.148
crores. Government has also provided assistance to
the States in terms of hardware; networking and technical
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upon the progress made by the States. This project would
benefit the authorities to check issuance of multiple

licences.

Funds for IWMP and T?IC Scheme

o——--
3. lSHRI P.R. NATARAJAN: Will the Minister of
AGRICULTURE be pleased to state:

the details of financial outlays recommended by

(a)
the Planning Commission for the 11th five year plan for
the implementation of the Integrated Watershed Manage-

= ey, et

ment Programme (IWMP) and Technology Mission on

i - R

Cotton (TMC) scheme, scheme- wuse

the allocations made in this regard so far,

(b)

scheme-wise and year-wise;

()

are achieved;

whether the targeted objective of these schemes

(d)

if so,. the details thereof; and

if not, the reasons therefor?

(e)

THE MINISTER OF SfATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) For the 11th
Five Year Plan, an outlay of Rs.15,359.46 crores under
Integrated Watershed Management Programrhe (IWMP)
and Rs.450 crores under Mini Mission-Il of Technology
Mission on Cotton (TMC) Schemes has been made.

The year-wise and scheme-wise allocation

(b)

manpower. Establishment of State registers depends made in this regards are:-
Sl.No. Scheme Allocation (Rs. in crores)
2007-08 .2008-09 2009-10 2010-11
1. IWMP 1114.54 1825.00 1911.00 2458.00
2. TMC (MM-II) 100.00 90.00 60.00 10.00

-
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(c) to (e) The target for coverage under IWMP during
11th Plan is 22.65 million ha. So far, 2157 projects covering
an area of 10.24 milion ha. have been sanctioned for
implementation of IWMP. These projects are under
preparatory phase of implementation. Project objectives
can be realized only on completion of projects. The
implementation of the MM-II of TMC scheme has helped
in increasing the production of cotton from 99.97 lakh bales
(of 170 kg each) in 2001-02 to 335.00 lakh bales in 2010-
12 (Ist Advance Estimates).

Nﬂbﬂ@ﬁ H.i ! t!wﬂf

Expressway Network in¥Guijarat

29100 T
4, ;S'HRIMATI JAYSHREEBEN PATEL: Will the

ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

- Minister

(a)  whether a proposal submitted by the Government
of Gujarat for inclusion of 2871 km of roads as National
Expressway Network has not been accepted by the Union

Government;
(b) if so, the details thereof and the reasons therefor;

(c) the details of the total length of expressway
network approved by the Union Government for Gujarat;
and

(d) the details of the expressway network develop-

ment approved for Saurastra region of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) (@) to (d) This Ministry had awarded a
Consultancy Services for Formulation of a Master Plan for
a National Expressway Network in the country in December
2008. All the State Governments were requested to offer
their views on the Draft Report submitted by the
Consultants. The Government of Gujarat requested for
inclusion of about 2,871 km stretches of roads in the
proposed Master Plan. The Final Report submitted by the
Consultants, duly considering the views/observations
received from the State Governments (including Gujarat)

and recommending inter-alia an Expressway Network of

.NOVEMBER 9, 2010

to Questions 100

about 18,637 km for completion in prioritized manner in
three phases spanning upto the year 2022, has been
accepted by the Government. However, from an overall
perspective of broad integration of the Expressway Network
in the country, the exact alignment proposed by various
States could not be adhered to by the Consultants while
proposing the National Expressway Master Plan in the Final
Report.

The Master Plan includes the following segments of
National Expressway Corridors passing through the State
of Gujarat (i) Ahemdabad-Rajkot (215 km) (ii) Bamanbore-
Kandla (210 km) (iii) Surat-Nagpur-Raipur-Kolkata (1760

km) and (iv) Ahemdabad-Ratlam (350 km).

oD

National Consumer Policy
Wy 0w e,

5} SHRI ANANTHA VENKATARAMI REDDY: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state the salient features of
the National Consumer Policy presently in force?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : Presently, no
National Consumer Policy is in force.

Feect grairy

Area under Rice Cultivation

| on — o]
6. .SHRI SARVEY SATYANARAYANA:

SHRI K. SUGUMAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the area under rice cultivation has gone
up during the current kharif season as compared to
previous year;

(b) if so, the details thereof indicating the area under
rice cultivation during each of the last three years, State-

wise;

(¢} whether the production of rice suffered owing to
drought in about 400 districts of the country;
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(d) if so, the details thereof; and

(e) the steps taken to encourage the farmers for rice

cultivation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) No,
Madam. The estimated area under rice during the current
kharif season is estimated at 36.95 million hectares as
against the estimated area of 37.49 million hectares during
kharif season last year.

(c) to (e) Although at all-India level the rainfall during
monsoon 2010 was normal, there was deficiency in the
rainfall in some parts of the country. Total 88 districts (38
districts in Bihar, 24 districts in Jharkhand, 15 districts in
Orissa and 11 districts in West Bengal) were declared as
drought affected. Due to drought/deficient monsoon in the
above major rice producing areas of the country, the
production of rice has been adversely affected and the
estimated production”of kharif rice during 2010-11 is lower
at 80.41 million tones as compared to 84.91 million tones
during Kharif 2008-09. However, the production of kharif
rice during 2010-11 is considerably higher than the
production of 75.91 million tones during kharif 2009-10
which was a drought year.

In order to encourage farmers to increase production
of rice in .the country, the Government of India has taken
a number of initiatives under different schemes such as
National Food Security Mission-Rice, Rashtriya Krishi Vikas
Yojana and Macro Management Mode of Agriculture. The
Minimum Support Price of paddy has been increased from
Rs.645 per quintal during 2007-08 to Rs.1000 per quintal

during 2010-11.w . n ,—lliaiwou‘-}.

Road Projects under CRF

jol—1ol
7. | SHRI R. THAMARAISELVAN: Will the Minister

of ROAD TRANSPORT AND HIGHWAYS be pleased to

state:
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" (@) whether the Government has taken up many

road projects under the Central Road Fund Scheme during

the last three years;
(b) if so, the details thereof;

(c) whether there has been a persistent demand
from the State Governments to undertake road projects

benefitting their States; and

(d) if so, the steps taken by the Government to
accommodate the demand of the State Governments in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b} Yes, Madam. The State-wise and year-
wise number of proposals approved under Central Road
Fund (CRF) during the last three years are given in the

enclosed Statement.

(c) and (d) Yes, Madam. Proposals for development of
State Roads under the CRF are forwarded by the
respective State Governments to this Ministry. The same
are examined in this Ministry by the Standing Committee
headed by the Secretary (Road Transport and Highways)
and in-principle approval are accorded to the proposals
which fulfil the requirements as per CRF (State -Roads)
Rules, 2007 subject to availability of funds. Thereafter, the
detailed estimates are sanctioned in the Ministry as per

Standard Guidelines/circulars.
-Statement

State-wise and year-wise number of proposals
approved under Central Road Fund [CRF)
during 2007-08, 2008-09, 2009-10

Sl.No. State 2007-08 2008-09 2009-10
1 2 3 4 5

1. Andhra Pradesh 104 447 0
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1 2 3 4 5 1 2 3 4 5
2. Arunachal Pradesh 5 1 9 25. Tripura 3 0 0
3. Assam 6 8 0 26. Uttarakhand 0 6 3
4. Bihar 10 2 0 27. Uttar Pradesh 16 20 18
5. Chhattisgarh 2 10 3 28. West Bengal 0 5 5
6. Goa 0 8 0 Financial Assistance to gujarat
- - . o ] e 3
. [clp~ 105 Al
7. Gujarat 50 79 12 8.J SHRI VIKRAMBHAI ARJANBHAI MADAM: Will the
Minister of HOME AFFAIRS be pleased to state:
8. Haryana 9 10 15
. ’ (a)  whether the outlay for Gujarat under the centrally
9. Himachal Pradesh 4 7 4
sponsored scheme of ‘Modernisation of Police Force' is
10. Jammu and Kashmir 7 ) 18 8 very low vis-a-vis the previous year;
11. Jharkhand 0 7 1 (b) if so, the reasons therefor; and
12. Karnataka 4 354 6 (c) the details of steps taken by the Union
Government for providing adequate funds for Modernisation
13. Kerala 8 18 9 of Police Force in view of Gujarat being a border
State?
14. Madhya Pradesh 18 11 60
15. Maharash THE MINISTER OF STATE IN THE MINISTRY
. Maharashtra 5 1
4 3 46 OF HOME AFFAIRS (SHRI MULLAPPALLY
16. Manipur P 0 3 RAMACHANDRAN) : (a) to (c) During the current financial
year 2010-11, the State of Gujarat has been allocated an
17. Meghalaya 3 0 8 amount of Rs.41.45 crore under the Scheme for
Modernization of State Police Forces (MPF Scheme). The
18. Mizoram 10 0 7 year-wise details of Central funds released to Gujarat under
19.. Nagaland o 1 0 MPF scheme during the last three years is as follows:
20. Orissa 14 15 3 (Re. in crare)
21. Punjab 7 13 1 Year ' Amount released
22. Rajasthan 57 44 65 2007-08 51.90
23. Sikkim 3 2 4 2008-09 ’ 48.02
24, Tamil Nadu 18 73 16 2009-10 52.18
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The Central Government has been supplementing the
efforts of State Government in modernizing its police forces
through implementation of MPF Scheme. The Central
assistance to States, including Gujarat, under the Scheme
is determined keeping in view, inter-alia, demands and
security scenario in other States, utilization of funds by the
concerned State and overall availability of funds under the
Scheme as per the allocations received from the Ministry
of Finance. Since the financial year 2005-06, funds are also
provided to Gujarat for meeting the specific policing
requirements of desert areas and Mega city of Ahmedabad
within the overall allocation made to the State under the

MPF Scheme.
lo5~ o6

Telecasting of CG Programmes by
Private Channels

e bevicion

9.! SHRI RAJAIAH SIRICILLA: Will the Minister
of INF ATION AND BROADCASTING be pleased to
state:

(a) whether there have been reports that some
private television channels had illegally telecast the

Commonwealth Games (CG) programmes;

(b) if so, the details thereof alongwith the reaction
of the Government thereto;

{c) the amount of losses suffered by the Govern-
ment/Prasar Bharati therefrom; and

(d) the details of action taken/proposed to be taken
by the Government/Prasar Bharati against the said
channels involved in such activities under the Cable
Network Act?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI CHOUDHURY
MOHAN JATUA) : (a) Prasar Bharati has informed that
Hon'ble High Court had issued the Injunction Order prior
to commencement of CWG 2010 for not telecasting the
live coverage of CWG 2010 against the permitted duration
of 9-minutes in a day. No major violation was noticed during
the games. However, Doordarshan had engaged TAM
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media Research Pvt. Ltd. for monitoring the telecast of
Commonwealth Games, Delhi 2010 on Private TV
Channels. TAM has submitted the report based on each
date beginning 3rd October to 14th October, 2010 for 60
Channels. The tabulated monitoring report is over 1600
pages. The report is being analysed for ascertaining the
fact as to which channel has telecast in excess the live
coverage of CWG-2010 against the permitted duration of
9 minutes a day as per the News Access Rules issued
by the Organizing Committee CWG Delhi 2010.

(b) Will be ascertained after complete pro-
cessing.

(c) No losses as such, because of marketing air-
time for telecast of CWG 2010 was done in advance of
each event by Marketing Division of Doordarshan, however
no advertisements were telecast during the closing

ceremony as per Government decision.

(d Legal action will be initiated against the
defaulters in continuation of the injunction order earlier
issued by the Hon'ble High Court.

Srdus

Lean Manufacturing Scheme .

10. E}lf-“ G.M. SIDDESHWARA: Will the Minister of

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased

to state:

(a) whether the Government has launched Lean
Manufacturing Scheme for micro, small and medium

enterprises in the country; and

(b) if so, the details alongwith its objective and
salient features thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL) : (a) and (b) Yes, Madam. The objective
of the pilot scheme is to increase the competitiveness of
the MSME sector through the adopl;on of Lean
Manufacturing Techniques with the objective of reducing
waste, increasing productivity, introducing innovative
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practices for improving overall competitiveness, inculcating
good management systems and imbibing a culture of

continuous improvement.

The scheme provides for building awareness of

lean manufacturing practices in MSME clusters as well
as cost sharing of consultant's fee with MSME units
who opt for such interventions. For effective implementation
and_monitoring of the scheme, the National Productivity
Council (NPC) has been designated as the Nodal
Agency. .

[Translation] -
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of IPS Officers.
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11} SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI S.S. RAMASUBBU:

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the existing strength/requirement of Indian

Police Service (IPS) officers, State-wise;

_ (b) whether there is acute shortage of IPS officers
to deal with the security challenges across the country;

{c) if so, the details thereof;

(d) the ratio between the population and the IPS
officers including comparative figures of the neighbouring

countries;

(e) whether the Government has any proposal to

increase the number of IPS officers as per the

recommendations of the Kamal Kumar Committee;

and
(Hh if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! AJAY MAKEN): (a) to (c), (e) and
(f) There is a shortage of IPS officers to deal with the
security challenges across the country. As on 01.01.2010
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the total in position strength of IPS officers was 3383
against the authorized strength of 4013. Cadre-wise
details are enclosed as Statement. In order to increase
the number of IPS officers, as per requirement and in
the Iight of the recommendations of the Kamal Kumar
Committee, the strength and composition of the State
Cadres has been reviewed and the total cadre strength
has been raised to 4730. The annual batch size of regular
recruits has been increased to 150 from 130 earlier, from
2009 onwards.

(d) This is not maintained in the

Ministry of Home Affairs.

information

Statement

Slate-cadre-wise authorized and imposition strength
and shortage in Indian Police Service as on

01.01.2010
State/Cadre Auth, In- Shortage

Strength Position

Strength
1 2 3 4
Andnra Pradesh 226 185 41
Agmu | 196 168 28
Assam - Meghalaya 172 124 48
Bihar 193 153 40
Chhattisgarh 81 76 5
Gujarat 161 141 20
Haryana 117 109 8
Himachal Pradesh 75 64 11
Jammu and Kashmir 135 107 28
Jharkhand 110 102 8
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1 2 3 4
Karnataka 172 132 40
Kerala 142 115 27
Madhya Pradesh 291 215 76
Maharashtra 236 208 28
Manipur - Tripura 121 102 19
Nagaland 60 37 23
Orissa 159 99 60
Punjab 144 112 32
Rajasthan 193 154 39
Sikkim 32 32 0
Tamil Nadu 236 196 40
Uttar Pradesh 404 346 58
Uttarakhand 60 58 2
West Bengal 297 226 71
IPS officers of NA 122 NA
2009 Batch,
presently under
training in NPA.

Total 4013 3383 630
[English]
jo Q=YD

Recruitment Scam in Prasar Bharati
——

state:

(a) whether recruitment scam has been unearthed
in the Prasar Bharati;

12 i SHRIMAT! J. SHANTHA: Will
of INFORMATION AND BROADCASTING be pleased to

the Minister

to Questions 110

(b) if so, the details thereof alongwith the reaction
of the Government thereto;

(c) whether the Supreme Court has put a restriction

on the process of the recruitment;
(d) if so, the details thereof; and

(e) the action taken against the officiais responsible

for the recruitment scam?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA) : (a) No, Madam.

(b) Does not arise.
(¢} No, Madam.
(d) and (e) Does not arise.

[Translation]
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Restriction for Movement

13.{ SHRI HARISH CHOUDHARY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the movement of Indian and foreign
nationals is banned on the National Highway-15 connect-

ing the Indo-Pak Border;

(b) if so, the details thereof alongwith the reasons

therefor;

(c) whether any proposal to provide relaxation on
the said ban has been received from the Government

of Rajasthan; and

(d) if so, the details thereof and the action taken

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):

(@) and (b) No. However, certain areas near the

international border in the State of Rajasthan have been
eu——————————————— S —————
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declared as protected areas. As such, no foreigner can
enter or stay without obtaining a Protected Area Permit
(PAP) from the competent authority. Besides, Government
have notified restriction in areas falling within the
jurisdiction of 22 police stations in the district of Barmer
(7), Jaisalmer (8), Bikaner (4) and Jalore (3). The permit
issued by competent authority is required to enter these

areas.

(c) and (d) The Government has relaxed protected
area/restricted area permit regime in some identified areas
after consultation with State Government of Rajasthan.
Necessary communication was issued to the State
Government on 25.2.2010, éxcluding certain areas from

the PAP regime.

[English]
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Conversion of Single Lane ﬁfghv!g_ys_/

into Two Lane

14, [é_HHI S.S. RAMASUBBU: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to

state:

(a) whether the Government has any proposal to

-convert all single lane highways into two lane;

{b) if so, the details of highways identified for the

same, State-wise;

(c) whether the Government has sought the

assistance of World Bank for this project;
(d) if so, the details thereof; and

(e) the time by which the above highways are likely

to be converted?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b) Yes, Madam. This Ministry has

identified various National Highways for rehabilitation and

NOVEMBER 9, 2010
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upgrading of single lane/intermediate’ lane as per State-

wise details given in the enclosed Statement.

(c) to (e) The World Bank loan assistance has been
sought for an amount of US $ 2.96 billion for conversion
of single lanefintermediate lane to 2 lane/2 lane with
paved shoulders configuration for 33 stretches of various
National Highways in a length of about 3770 km. The
tentative time for completion of these stretches is upto year
2014.

Statement

State-wise details of National Highways proposed for

Improvement from Single Lane/Intermediate Lane

Sl.No. Name of the State/UT Length (in Km)

1 2 3

1. Andhra Pradesh 249
2.~ Arunachal Pradesh 1940
3. Assam 742
4, Bihar 1738
5. Chandigarh 0

6. Chhattisgarh 401
7. Delhi 0

8. Goa y : 118
9, Gujarat . 163
10. Haryana 3

11. Himachal Pradesh 815
12. Jammu and Kashmir 381
13. Jharkhand 592
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i 2 3
14. Karnataka 868
15. Kerala 266
16. Madhya Pradesh 1622
17. Maharashtra 44
18. Manipur 467
19. Meghalaya 395
20. Mizoram 770
21. Nagaland 345
22. Orissa 1255
23. Puducherry 0
24, Punjab 0
25. Rajasthan 1208
26.  Sikkim 62
27. Tamil Nadu 80
28. Tripura 334
29. Uttar Pradesh 677
30. Uttarakhand 1437
31. West Bengal 677
32. Andaman and Nicobar Islands 300

New Consumer Law

2= 128

15.\ SHRI MILIND DEORA:
SHRI ADHIR CHOWDHURY:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
~ PUBLIC DISTRIBUTION be pleased to state:

to Questions 114

(a) whether the Government is contemplating to
formulate a new law for safeguarding the interest of

consumers in the gountry;
(b) if so, the details thereof;

(¢) the time by which it is likely to be imple-
mented;

(d) the details and nature of the body proposed to
be constituted under the new law for dispensing justice to

the consumers;

(e) the number of consumer redressal commission
in the country alongwith the number of cases registered,
disposed and pending during the last two years and the

current year, State-wise; -and

()  the other steps taken to ensure speedy delivery

of justice to the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) A
proposal to set up a National Consumer Protection
Regulatory Authority is under consideration in consultation

all the stake holders.

(e) Details in this regard are given in the enclosed
Statement-l and Il.

()  The important steps beiné; taken by the Central
Government to -expedite disposal of complaints are as

under:

(i) Financial assistance is being provided to the
States/UTs for strengthening their infrastructure.
'CONFONET' scheme for computerization and
networking of Consumer Fora across the country
is also being implemented which is expected to
bring about systematization of Consumer Fora

and improve their efficiency.
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(ii)

(iii)

(iv)

v)

Written Answers

With an objective to facilitate the Fora in quicker
disposal of cases, several provisions were made
through Consumer Protection (Amendment) Act,
2002 which included enabling the Senior Most
Member to preside over the Consumer Fora if
the President is absent for any reasons,
establishment of Circuit Benches of National
Commission/State Commissions and providing
for reappointment of President/Members of

Consumer Fora.

TAhe Central Government has been requesting
State Governments to take advance action for
filling up expected vacancies of President and
Members. They have also been advised that
wherever required, adjacent Fora can be clubbed
together. Benches can also be established in

Consumer Fora, as required.

The State Governments have been advised that
the Consumer Fora should also resort to Lok
Adalat method for disposing off long pending

complaints.

In addition the National Commission also takes
the following steps for speedy disposal of cases

in the Consumer Forum.

. (@) The Hon'ble President of the National

Commission regularly writes letters to the
Hon'ble Chief Minister of States to meet the
short-comings in the Consumer Fora,
Particularly with regard to appointment
of President/Members in the State
Commissions, Providing sufficient staff and
infrastructure etc. as well as interacts
with the presidents of the State
Commissions to get the first hand informa-
tion regarding functioning of the State

Commissions and District Forums, pen-

NOVEMBER 9, 2010

(b)

{c)

(d)
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dency of the cases and the difficulties

faced by them.

The National Commission also advises the
State Commissions and District Forums to
adopt the process of holding Lok Adalats
for speedy disposal of the cases. The
National Commission also holds Circuit
Bench sittings as per the provisions of
section 22 C of the Consumer Protection
Act, 1986, for rendering speedy justice at
the doorsteps of the consumers of that
particular State. So far, the National
Commission has held Circuit Bench sittings
at Hyderabad, Bangalore, Chennai, Pune,

and Kolkata.

In the following States Circuit Benches/

Additional Benches are functioning:

(a) Guijarat 03 Additional Benches

(b) Maharashtra  Circuit Bench at
Nagpur and

Aurangabad
(c) Uttar Pradesh 01 Additional Bench

(d) West Bengal 01 Additional Bench

(e} Madhya 01 Additional Bench
Pradesh
(f) Punjab 01 Additional Bench

In addition to the existing five Benches of
the National Commission, the Central
Government has recently sanctioned
one additional bench for the National
Commission for a period of five years
for disposing off backlog of pending

cases.
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Statement-1

to Questions 118

Information Regarding Functional/non Functional Consumer Fora In addition to the National Commission

(State Commissions/District Forums)

(Update on 01.11.2010)

Sl. States Whether SC No. of Functional Non- As on
No. Functional or District functionai

Non-functionat Fora
1 2 3 4 - 5 6 7
1. Andhra Pradesh Yes 29' 29 0 30.06.2010
2. Andaman and Nicobar Islands Yes 1 1 0 31.3.2006
3. Arunachal Pradesh Yes 16 16 0 . 30.06.2010
4. Assam Yes 27 27 0 30.09.2010
5. Bihar Yes © 38 34 4 31.03.2010
6. Chandigarh Yes 2 2 0 30.06.2010
7. Chhattisgarh Yes 16 16 0 30.09.2010
8. Daman and Diu Yes 2 2 0 30.06.2010
9. Dadra and Nagar Haveli Yes 1 1 0] 30.09.2008
10. Dethi Yes 10 10 0 30.09.2008
11. Goa Yes 2 2 0 30.06.2010
12. Gujarat Yes 30 30 0 30.06.2010
13. Haryana Yes 19 0 30.09.2010
14. Himachal Pradesh Yes 12 11 1 30.09.2010
15. Jammu and Kashmir Yes 2 2 0 31.03.2009
16. Jharkhand Yes 22 22 0 31.03.2010
17. Karnataka Yes 30 30 0 30.09.2010
18. Kerala Yes 14 14 0 31.12.2009
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1 2 3 4 5 6 7

19. Lakshadweep Yes 1 1 0 30.09.2010
20. Madhya Pradesh : Yes 48 48 0] 30.06.2010
21. Maharashtra Yes 40 40 0 31.03.2010
22. Manipur Yes 9 9 0 31.12.2008
23. Meghalaya Yes 7 7 0 30.06.2009
24. Mizoram Yes 8 8 0 30.09.2009
25. Nagaland Yes : 8 8 0 31.12.2008
26. Orissa Yes 3 31 0 30.06.2010
27. Puducherry Yes 1 1 0 30.09.2010
28. Punjab Yes 20 20 0 30.06.2010
29. Rajasthan Yes 34 33 1' 30.09.2010
30. Sikkim Yes 4 4 0 31.12.2009
31. Tamil Nadu Yes 30 30 0 30.06.2010
32. Tripura Yes 4 4 0 30.09.2010
33. Uttar Pradesh Yes 75 74 1 30.06.2010
34. Uttarakhand . Yes 13 12 1 30.09.2010
35. West Bengal Yes 21 21 0 31.03.2010

Total 627 619 8

Statement-li
Year-wise filing and disposal in National Commission and State Commissions

(Upto 30.09.2010)

2008 2009 2010 As on

Filed Disposed Filed Disposed Filed Disposed

National Commission 5873 5456 5399 7350 3333 3242 31.07.2010
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States 2008 2009 2010 As on
Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7 8
Andhra Pradesh 1785 268 1384 199 421 11 31.03.2010
Andaman and Nicobar Islands N.A. 'N.A. N.A. N.A.
Arunachal Pradesh 3 4 0 0
Assam 146 20 79 194
Bihar 616 755 299 385
Chandigarh 2376 1448 783 1127 286 640 30.06.2010
Chhattisgarh 962 451 891 1232 629 862
Dadra and Nagar Haveli/ 0 0 4 0
Daman and Diu
Delhi 1464 1859 1359 1129
Goa 89 176 73 119
Guijarat 2428 .1 739 2248 2516
Haryana 2274 2134 1923 3906 989 1690 30.06.2010
Himachal Pradesh 1508 1521 1694 1789 1 29'1 1369 30.09.2010
Jammu and Kashmir 187 234
Jharkhand 583 515 448 418 105 69 31.03.2010
Karnataka 3149 3105 4610 2978 4385 3360 30.09.2010
Kerala 463 1632 834 1684
Lakshadweep 0 ~ 0 2 2 0
Madhya Pradesh 3250 3201 2764 1962
Maharashtra 4673 3935 1221 1422
Manipur N.A. N.A, N.A. N.A.
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1 2 3 4 5 6 7 8
Meghalaya 22 4 11 6
Mizoram .21 25
Nagaland N.A. N.A. N.A. N.A.
Orissa 1122 573 1216 1136 453 398 31.03.2010
Puducherry 48 34 19 25 4 9
Punjab 1742 1926 2020 1791 1214 699
Rajasthan 3196 4604 2887 3902 2800 2484
Sikkim 0 2 3 1
Tamil Nadu 1039 933 566 309
Tripura 68 121 71 63 25 26
Uttar Pradesh 2832 3569 2733 2161
Uttarakhand 290 289 242 391 315 238 30.09.2010
West Bengal | 502 . 694 769 825 220 211 31.03.2010
Total 36838 35771 31153 31672 13137 12066

Year-wise filing and Disposal in District forums

(Upto 30.09.2010)

States ' 2008 2009 2010 As on

Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7 8
Andhra Pradesh 5644 . 6141 5032 2826 1578 311 31.03.2010
.Andaman and Nicobar N.A. N.A. N.A. N.A.

Islands

Arunachal Pradesh 16 13
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1 2 3 4 5 6 7 8
Assam 743 802 154 60
Bihar 2873 2326 2007 1824
Chandigarh 2908 2791 2600 2477 1255 1062 30.06.2010
Chhattisgarh 1976 2105 2064 2271 N 1585 1598
Dadra and Nagar Haveli/ 6 0
Daman and Diu
Delhi 11378 10358 11288 9411
Goa 213 334 191 225
Gujarat 9418 7895 9970 9636
Haryana 10986 8751 12050 11732 6448 6615 30.06.2010
Himachal Pradesh 2153 2290 2387 2253 1771 1585 30.09.2010
Jammu and Kashmir N.A. N.A. N.A. N.A.
Jharkhand 1748 2308 1488 1802 384 376 31.03.2010
Karnataka 10073 10189 10041 9672 8727 83.1 1 30.09.2010
Kerala 5119 5802 5608 6177
Lakshadweep 2 3 5 0
Madhya Pradesh 12267 11006 13889 11644
Maharashtra 16956 16375 5932 3702
Manipur N.A. N.A. N.A. N.A.
Meghalaya N.A. N.A. N.A. N.A.
Mizoram N.A. N.A. N.A: N.A.
Nagaland N.A. N.A. N.A. N.A.
Orissa 4099 4108 4420 4250 2363 2051 31.03.2010
Puducherry 104 61 102 12 103 56
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1 2 3 4 5 6 7 8
Punjab 8684 8917 10559 10247 5331 5733
Rajasthan 17690 15658 15543 10518 14556 12074
Sikkim V 5 2 8 11
Tamit Nadu 3363 3354 3985 2520
Tripura N.A. N.A. N.A. N.A.
Uttar Pradesh 24203 21993
Uttarakhand 1073 939 1037 890 972 1256 30.09.2010
West Bengal 3907 3325 5207 4911 1002 1307 31.03.2010
Total 157607 147746 125567 109071 46075 42335
Vehicle

Missing Trucks and Explosives
|2.9-— 129
16.EHRI ASADUDDIN OWAISI: Will the Minister of
HOME AFFAIRS be pleased to state:

‘(a) whether there are reports that several trucks
loaded with explosives sent from
€. R X ¥ — - pe——)

Rajasthan went missing;

"(b) if so, the details thereof and the total number
of trucks and quantum of explosive recovered by security

agencies;

(c) whether the Government has engaged the
National Investigation Agency in this case; '

(d) if so, the details thereof and the present status
of the investigation;

(e) whether the Union Government has received any
report from the Government of Madhya Pradesh in this
regard;

(f)y if so, the details thereof and the reaction of the
Union Government in this regard; and

Madhya Pradesh to .

(g) the steps taken to check such incidents in

future?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR! MULLAPPALLY
RAMACHANDRAN): (a) and (b) No, Madam. However, The
Rajasthan Police has informed that 57 trucks of explosives
material sold by M/s. Rajasthan Explosives and Chemicals
Ltd. (RECL), Dholpur, Rajasthan to M/s Ganesh Explosives,
Sagar District, Madhya Pradesh and 103 trucks sold to
M/s Sangam Traders, Chanderi, District Ashok Nagar,
Madhya Pradesh‘ did not reach the said firms. These
explosives were diverted to various other places Iiké
Bhilwara, Rajasthan, Biaora, Raigarh district, Madhya
Pradesh and Ahmed Nagar, Maharashtra. The Rajasthan
Police has so far recovered 9126 Kg of explosives class
second, 130623 meters of cord and safety fuse wire and
20305 electric and ordinary detonators. They have seized
16 explosive vans used to transport the explosives.

(c) to () The Government of Madhya Pradesh has
requested to get the matter investigated by a National
Agency due to diversion of explosives in different States.



129 Written Answers

The cases has not been referred to National Investigating
Agency (NIA) but they have presently been asked to co-
ordinate the matter with the Police Department of
concerned States.

(9)  The petroleum and Explosive Safety Organisation
(PESO) under the Department of industrial Policy and
Promotion (DIPP), who administers the Explosives Act,
1884 and Explosives Rules, 2008 have suspended/
cancelled the licences of firms involved in sale/purchase
of explosives relating to this incidehce. The PESO have
issued detailed instructions to all the manufacturers and
sellers of explosives to follow procedures for preventing
recurrence of such incidents including, inter-alia,

verification of licences and indents etc. DIPP has

constituted a Working Group to regulate the manufacturing,
distribution, sale and purchase of industrial explosives. The
group is represented by concerned Ministries and
representatives from explosive manufactures/associations/
dealers.

| 2-9

Brain Mapping Units

17.\SHRI JOSE K. MANI: Wili the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Union Government has any proposal
to set up state-of-the-art forensic labs/brain mapping units
m——E T
for helping investigating agencies in Kerala; -

(b) if so, the details and present status thereof;
and

(¢) the steps taken by the Government to set up an
agency to monitor the working of brain mapping units in
the country?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) No such proposal is under
consideration in the Ministry of Home Affairs.

{c) There is no agency at Union Government level

to monitor the brain mapping units in the country.

KARTIKA 18, 1932 (Saka)

to Questions 130

Rural Godowns/

120

18.’SHRI KAMLESH PASWAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has set any physical tar-

get for construction of rural godowns during the current year,
(b} if so, the details thereof;

(c) whether the Government has received feedbacks

from the various beneficiaries of rural godowns;
(d) if so, the details thereof, and

(e) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Madam.

(b) A target of 20 lakh MT of storage capacity
(construction of rural godowns) has been set under
Rural Godown Scheme during the current year i.e.

. 2010-11.

{c) to (e) A mid-term evaluation of the scheme was
conducted by an independent agency during the year 2005~
06. The major finding of the evaluation report is that
Godown owners who are mainly farmers have benefited
from the scheme through reducing post harvest possess
and inéreasing income through higher price realization. The
scheme has met most of its objectives.

1230 — 124

Foodgrain Distribution

19. @Rl M. SREENIVASULU REDDY: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has any proposal to
allow some other institutions equipped with better capacity
to handle food distribution ‘in the country;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) With a
view to specifically target poor sections of society for
distribution of subsidized foodgrains (rice, wheat and
course grains) and sugar, Targeted Public Distribution
System (TPDS) was launched in 1997. TPDS is operated
under the joint responsibility of Central Government and
State/Union Territory (UT) Governments. The Central
Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of
the Food Corporation of India. The operational responsi-
bilities for lifting and distributing the allocated foodgrains
within the States/UTs, identification of eligible Below
Poverty Line (BPL) families, issuance of ration cards to
them and supervision over distribution of allocated
foodgrains to eligible card holders through the fair price
shops (FPSs) are of the State/UT Governments.

Under TPDS, foodgrains @ 35 kg. per family, per month
are allocated to States/Union Territories for 6.52 crore BPL/
AAY families for distribution at subsidized prices through
Fair Price Shops. Depending upon their availability in
central pool, foodgrains are also allocated to Above Poverty
Line (APL) families. Presently, the allocations for APL
category range between 15 and 35 kg foodgrains per family
per month.

There is no proposal before the Government to entrust
TPDS to other institutions.

[Translation]

Emplbyment in Small Scale Induétries
e —————
2l-129

20. | SHRI SHATRUGHAN SINHA:
SHRI ARJUN CHARAN SETHI:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

NOVEMBER 9, 2010

to Questions 132

(a) the total number of persons employed in agro,
rural, cottage and small scale industries separately, State-

wise;

(b) whether a downward trend is being observed
in the employment opportunities in such industries;

(c) if so, the details thereof and the reasons
therefor;

(d) the steps taken by the Government to provide
incentive and training to people for setting up of more
such industries; and

(e) the other steps taken by the Government to
create more employment and setting up of such industries

in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
{SHRI DINSHA PATEL): (a) As per 4th All india Census
of micro, small and medium enterprises (MSMEs), around
594.61 lakh persons are employed in the MSME sector,
including agro, rural, cottage and small scale industries.
The State-wise details of employment created in rural non-
farm sector under erstwhile Rural Employment Generation
Programme (REGP) implemented by the Government from
01.04.1995 to 31.03.2008 through the Khadi and Village
Industries Commission (KVIC) and the present Prime
Minister's Employment Generation Programme (PMEGP)
during 2008-09 and 2009-10, are given in the enclosed

Statement.

(b) and (c) No, Madam. There has been overall
increase in employment under the khadi and village

industries. Department of Agriculture and Cooperation,

Ministry of Agriculture’ has reported that employment in
agro-industries is growing with increase in agriculturai
production, processing, etc. With mechanization of agri-
culture and seed processing/treatment, the agro sector
is providing enhanced employment opportunities as
reported by Department of Agriculture and Cooperation.

(d) and (e) Government of India imparts training to
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persons employed or desirous of setting up of micro-
enterprises through KVIC, a statutory organisation under
this Ministry, through 39 departmental and non-depart-
mental training centres. Under PMEGP, a credit-linked
subsidy scheme of the Government, implemented from
2008-09 through KVIC for generation of additional
employment opportunities by establishing micro enter-
prises, 690 Training Centres have been accredited by
KVIC for providing Entrepreneurship Development
Programme (EDP) training besides tie-up with national
level entrepreneurship development institutions such as
National Institute for Entrepreneurship and Small Business
Development (NIESBUDJ, Noida; National Institute for
(NIMSME),
Hyderabad; Indian Institute of Entreprene“urship (NE),

Micro, Smail and Medium Enterprises

Guwahati, etc.

Under PMEGP, financial assistance in the form of
margin money subsidy ranging from 15% to 35% of the
project cost is provided to first generation entrepreneurs
for setting up new micro-enterprises.

Statement

State/Union Territory (UT)-wise cumulative details of
estimated employment opportunities generated under
the khadi and village industries sector

Sl.  States/UT Estimated Estimated
No. employment employment
Generated Generated

under REGP under PMEGP

during 1994-95 during 2008-09

to 2007-08 and 2009-10

(No. of persons) (No. of persons)

1 2 3 4
1. Chandigarh 1580 660
2. Delhi 5275 860

3. Haryana 239097 9153

KARTIKA 18, 1932 (Saka)

to Questions 134

1 2 3 4
4. Himachal Pradesh 113482 5053
5. Jammu and Kashmir 144985 24620
6. Punjab 237323 12390
7. Rajasthan 511727 21266
8. Andaman and Nicobar 7809 1030
Islands ‘
9. Bihar 59601 68419
10. Jharkhand 41674 8110
11. Orissa 93636 35620
12. West Bengal 370292 97596
13. Arunachal Pradesh 12081 2;éd
14, Assam 185197 36560
15. Manipur 19157 1166
16. Meghalaya 36450 1091
17. Mizoram 70710 1560
18. Nagaland 109532 289
19. Tripura 40812 2597
20. Sikkim 11730 269
21. Andhra Pradesh 493070 82067
22. Karnataka 304434 26080
23. Kerala 260332 19620
24. Lakshadweep 501 120
25. Puducherry 15261.> 876
26. Tamil Nadu - 186344 57479’
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1 2 3 4
27. Dadra and Nagar 11 0
Haveli
28. Goa 25183 1418
29. Gujarat 67386 -~ 11090
30. Maharashtra 302302 38881
31. Chhattisgarh 111335 9564
32. Madhya Pradesh 298681 16454
33. Uttarakhand 80954 12185
34. Uttar Pradesh 485968 68592
Total 4944012 675255

[English]
Indushy

Hub for SSI Sector

21.@-‘“:“ PRALHAD JOSHI: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(@) whether any growth target has been set for the
small scale industries (SSI) during the current Five Year
R

Plan;
———TR

{b) if so, the details thereof and the action taken
thereon;

(c) whether there is any proposal to set up hubs
for the small scale industries sector under the existing
Industrial Infrastructural Up-gradation Scheme (IIUS); and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL)A : '(a) and (b) The targets set for the
Eleventh Plan for the Micro and small Enterprises (MSE)

NOVEMBER 9, 2010

to Questions 136

sector provide for increasing the production (at current
price) and employment from Rs.6,82,613 crore and 322.28
lakh persons in 2007-08 to Rs. 13,98{803 crore and 391.73
lakh persons in the terminal year (2011-12) of the Plan
period, respectively. As per the provisional estimates of
production and employment in MSE sector for the year
2008-09 (latest available), the targets for 2008-09 have
been achieved.

(c) and (d) The Industrial Infrastructure Upgradation
Scheme (IIUS) targets creation of quality infrastructure in
existing industrial clusters/locations with high growth
potential. Under the 1IUS, central assistance is provided
by way of one-time grant-in-aid to the Special Purpose
Vehicle (SPV) formed by the cluster association for
development of the infrastructure. However, funds are not

provided to set up hubs for small enterprises sector under

lg4- 127

Pesticide Residue in Fruits/and

g -y T
Vegetables””

[ i

the scheme.

22.] SHRI P.T. THOMAS: Wil the Minister of
=3
AGRICULTURE be pleased to state:

(a) whether there are reports regarding presence of
high level pesticide residues in fruits and vegetables;

(b) if so, the details thereof alongwith the action
taken by the Government in this regard;

(c) whether any permissible limit has been pre-
scribed for pesticides residues in fruits and vegetables;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)
Government of India is implementing a Central Sector
Scheme "Monitoring of Pesticide Residues at National

Level" under which samples of various food commodities
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including vegetables and fruits are analyzed for the
presence of pesticide residues. During the period April,
2007 to March, 2010, 14725 samples of fruits and
vegetables were analyzed, of which 313 samples (2.1%)
had pesticide residues above maximum Residue Limit
prescribed under Prevention of Food Adulteration (PFA)
Act, 1954.

Government of India is promoting Integrated Pest
Managemgnt (IPM) through Farmers Field Schools
Focusing on safe, judicious ~and need based use
of approved pésticides and other pest management

practices.

(c) and (d) Yes, Madam. Under the provision of
Prevention of Food Adulteration Act, 1954, Maximum
Residue Limits (MRLs) for various pesticides in food

articles, including fruits and vegetables have been

r3#-13¢

Financial Assistance for Agriculture

prescribed.

Research Centres

23.] SHRI K.C. VENUGOPAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government proposes to provide
financial assistance for establishing more agriculture

research centres in various States including Kerala;
(b} if so, the details thereof, State-wise;

(c) whether the Government has assessed the

outcome of various agriculture research centers running in

ath ool Devels

(d) if so, the detanls thereof?

the country; and

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS)‘:' {a) and (b) No,
Madam. There is no proposal to provide financial

assistance for establishing more agriculture research
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centers in Kerala. However, Programmes agreed to during
Xl Five Year Plan for the Department of Agriculture
Research and Education/Indian Council of Agriculture
Research would be undertaken.

(c) and (d) Yes, Madam. The Performance of various ag-
ricultural research centres is assessed very regularly by the
Research Advisory Committee (RAC) Institute Research Com-
mittee (IRC) and Quinquennial Review Team (QRT).

[Translation]
122=139

MSP against Input Cost

24. SHRI YASHBANT LAGURI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the farmers_of Onssa are not getting
e
remunerative prices in propomon “to the input costs of
their crops;

(b) the details of the steps being taken by the
Government;

{c) whether the Government is contemplating to

" give any package for improving the condition of farmers

in Orissa;
" (d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The
Government fixes the Minimum Support Prices (MSPs) for

major agricultural proauce on the recommendations of the
Commission for Agricultural Costs and Prices (CACP). The
CACP, while formulating its recommendations on price
policy considers, inter-alia, input and other costs of
production etc. based on the data collected from different
States including Orissa. The MSP, recommended by the
CACP, is based on the all-India weighted average cost of

broduction.
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The MSPs are fixed with the objective to ensure
remunerative prices to the growers. Government offers to
produce the commodities if the prices fall below their
respective MSPs. The farmers are, however, free to sell
their produce in the open market, if the market offers higher
price than the MSP.

(c) to (e) An allocation of Rs. 400 crore has been
provided during 2010-11 to extend the green revolution in
the eastern region of the country including Orissa. This,
inter-alia, includes "Pulses and oilseeds villages" in rainfed
areas, integrated intervention for water harvesting, water-
shed management and soil health to enhance the
productivity of dry land farming etc.

[English]
Mime.

Ban on Mining Activities

l ‘?}—I D
| 25.ERIMATI SHRUTI CHOUDHRY: Will the Minister

of MIN be pleased to state:

(a) whether mining activities in Tosham Pahar area

has been banned;

(b) if so, the details thereof alongwith its effect on

employment in such areas;

() whether the Government has issued any
directive to the State Government to lift the ban from such

mines;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION
(SHR! B.K. HANDIQUE) : (a) and (b) No, Madam. However,
the mining is lying closed on account of pendency of
litigation before the Hon'bie Punjab and Haryana High
Court and the Hon'ble Supreme Court qua prior
Environmental Clearances. The closure of mining opera-
tions in this area has resulted in loss of employment to

the labourers working in the mines.

NOVEMBER 9, 2010
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(c) to (e) in view of reply at (a) and (b) above, does

not arise.

[Translation]

A—gn’w\ Fuve

Functioning of Krishi Vigyan Kendra

in?ajasthan

T T 1hedy)

26. él;lﬁl IJYARAJ SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any Krishi Vigyan Kendra is functioning
at Kota and Bundi in Rajasthan; and

(b) if so, the activiies done by these Kendras

during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Madam.
Krishi Vigyan Kendras (KVK) sanctioned by Indian Council
of Agriculture Research are functioning at Kota and Bundi

districts of Rajasthan.

(b)  The activities done by these Kendras during the

last three years are given in the enclosed Statement.
Statement

Details of activities done by Krishi Vigyan Kendras
functioning at Kota and Bundi in Rajasthan
during last three years

Sl. Activities KVK, KVK,
No : Kota Bundi
1 2 3 4
1.  On farm trials and 184 556
demonstrations conducted
(Number)

2.  Farmers and Rural youth 5484 8436

trained (Number)
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3. Extension Personnel trained 1473 773
(Number) ‘

4. Patticipants in extension 70524 24954

activities (Number)

5.  Production of seed (quintall® 1443 585.2

6. Planting material produced 38392 8500
(Number)
[English]

14— 142
Use of Recycled Products during

Commonwealth Games
T e o -

27.!SHRI RAYAPATI SAMBASIVA RAO: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

L. -

(a) whether the recently concluded Commonwealth
Games had been declared as green games;

(b) if so, the details thereof;

(c) whether the Government had issued any
directive in this regard inciuding the use of recycled
products during the said games;

(d) if so, the details thereof; and

(e) the manner in which the Government ensured
the conduct of green games?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) and (b) Keeping in view the threatening climate change,
food security, water security and indiscriminate cor;sump-
tion of the natural resources, the Organizing Commitiee
declared the XIX Commonwealth Games, Delhi as "Green
Games'.

(¢) No, Madam.

(d  Does not arise.

to Questions 142

(e) OC worked with the Government of National
Capital Territory of Dethi {(GNCTD), United Nation
Environment Programme (UNEP), and various other
agencies to proactively integrate the principles of
sustainability and environment consciousness during the
Games. In this connection, following steps were, inter-alia,

taken:

(i)  the construction and renovation of the venues
was undertaken keeping in view the green vision

of the Games;

(i) the Games venues were made energy efficient
by using efficient lighting systems such as
CFLs, LED lamps and efficient air conditioning

systems;

(i)  Solar energy (a renewable source of energy) was
extensively used for water heating and outdoor

lighting at many competition venues;

(ivy Almost all the venues had rain water harvesting
and waste water recycling systems that helped
"in enhancing level of water efficiency at the

venues and reducing dependency on fresh water
supply.

[Translation]
Ih2. -160

Allocation of Foodgrains

T ey

SHRI VIJAY BAHADUR SINGH:

SHRI RAMASHANKAR RAJBHAR:
SHRI MAROTRAO SAINUJI KOWASE:
SHRI G.M. SIDDESHWARA:

SHRI P.T. THOMAS:

SHRI K. SUGUMAR:

28.

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantum of foodgrains allotted to the States
and the quantum actually lifted by them under the Public
Distribution System and other welfare schemes during
each of the last three years, State-wise and category-
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wise;

{b) the basis of such allocation during the said

period;

(c) whether the States have requested the Union
Government for any increase or additional allocation of

foodgrains; and .

(d) if so, the details thereof and the reaction of

the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) State-wise
and category-wise details of the allocations and offtake of
foodgrains under TPDS and other welfare schemes during
2007-08, 2008-09 and 2009-10 are given in the enclosed
Statement-| to IV.

The allocations of foodgrains for Below Poverty Line

NOVEMBER 9, 2010
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(BPL) families including Antyodaya Anna Yojana (AAY}
families under Targeted Public Distribution System (TPDS)
are made @ 35 kg. per family per month on the basis
of 1993-94 poverty estimates of the Planning Commission
projected on March 2000 population estimates of the
Registrar General of India or the number of families actually
identified and ration cards issued to them by State/UT
Governments, whichever is less. The allocations for Above
Poverty Line (APL) category are made depending upon the
availability of foodgrains in the Central Pool and past
offtake.

Presently, allocations of foodgrains for the APL
category range between 15 kg and 35 kg per family per
month in different States/UTs.

Requests have been received from time to time from
different States/UTs for increase/additional allocation of
foodgrains. Considering these requests and availability of
stocks in the Central Pool, Government has made

additional allocations.

Statement-1

Allocation and Offtake of Rice and Wheat for the Year 2007-2008 Under TPDS

(in '000 tons)

Si  States/UTs Allotment Offtake
No.

BPL AAY APL Total BPL AAY APL Total
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh  1,052.088 654.288  2,178.447 3884.823 ~ 1104.534  698.399 1835.017 3637.95
2. Arunachal Pradesh 25.524 15.972 62.052 103.548 18.009 10.857 47.143 76.009
3. Assam * 475470 2954446 574611 1345527  480.797 298.027 616.97  1395.794
4. Bihar 1,719.804 1,019.988 28.239  2768.031 744.97 872.397 7.999 1625.366
5. Chhattisgarh 472.688 301.944 50.784 825416  438.525 308.14 33.956  780.621
6. Delhi 125.874 45.906 576.401  748.181 128.706 39.361 533.522  701.589
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1 2 3 4 5 6 7 8 9 10

7. Goa 5.460 6.108 20.614 32.182 5.431 5.037 19.392 29.86

8. Gujarat 524.468 332.180 273.387 1130.035 486.161 293.573 102.757  882.491
9. Haryana 208.572 122.820 120.525 451.917 197.852 116.987 1.333 316.172
10. Himachal Pradesh 133.138 82.740 261.618 477.496 123.533 80.022 252.51 456.065
11. Jammu and 201.696 107.388 514511  823.595 201.488 107.711 436.854  746.053

Kashmir

12. Jharkhand 653.401 352.091 52.244 1057.736  491.574 323.037 12.537 827.1;18
13. Karnataka 770.384 503.892 1,372.755 2647.031  762.887 484.189 658.628 1905.704
14. Kerala 402.348 250.260 531.999 1184.607 402407 250.886 497.499 1150.792

15. Madhya Pradesh 1,028.814  652.662 125550 1807.026 1024.311  629.096 101.325 1754.732

16. Maharashtra 1,682.633 1,021.671 176.379 2880.683 1412.696 866 120.662 2399.358
17. Manipur 47.166 22.566 37.925 107.657 45.265 21.447 34.433 101.145
18. Meghalaya 47.376 29.484 63.557 140.417 46.049 28.978 59.732 134.759
19. Mizoram 17.640 10.920 56.487 85.047 19.489 11.62 54.003 85.112
20. Nagaland 32.112 19.968 78.807 130.887 32.488 21.434 7718 131.102
21. Orissa 1,165.572 531.120 203.375 1900.067  1004.95 457.078 165.491 1627.519
22. Punjab 131.123 65.413 83.489 280.025 70.511 37.805 50.865 159.181
23. Rajasthan 592.532 391.488 290.948 1274.968 536.069 367.385 239.832 1143.286
24. Sikkim 11.304 - 6.936 27.552 45792 11.3 6.94 28.109 46.349
25. Tamit Nadu 1,269.232 783.144 2,805.505 4847.881 1265.54 794.61 1652.474 3712.624
26. Tripura 77.962 45938 139.311  263.211 81.585 41.2562 127.097  249.934
27. Uttar Pradesh 2,765.700 1,719.480 65.510 4550.69 2495.95 1667.59 52.23 4215.77

28. Uttarakhand 145.656 63.516 132.369  341.541 133.14 55.633 95.277 284.05
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1 2 3 4 5 6 7 8 9 10
29. West Bengat 1,553.580  621.684 847,940 3023.204 1339.998 631.52 780.491  2652.009
30. Andaman and 5.040 1.800 22.404 29.244 3.327 1.295 13.444 18.066

Nicobar Islands

31. Chandigarh 2.940 0.888 0.300 4.128 3.051 1.213 0.119 4.383

32. Dadra and Nagar 4.524 2.196 5.092 11.812 4.504 1.938 4.007 10.449
Haveli
33. Daman and Diu 1.044 0.636 1.020 2.7 0.293 0.177 0.229 0.699
34. Lakshadweep 0.713 0.464 3.660 4.837 0.971 0.632 3.76 5.363
35. Puducherry 21.564 13.548 30.690 65.802 10.612 6.54 5.524 22.676
Total 17,365.142 10,096.545 11,816.057 39,277.744 15,128.973 9,438.806 8,722.401 33,290.180
Statement-I

Allocation and Offtake of Rice and Wheat for the Year 2008-2009 Under TPDS

(in '000 tons)

SI  States/UTs Allotment Offtake
No.

BPL AAY APL Total BPL AAY APL Total
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 1,062.088 654.288 1,871.306 3577.682 1035.657 644.569 1852.54 3532.766

2. Arunachal Pradesh 25.524 15.972 60.060 101.556 25.309 15.86 49.889 91.058
3. Assam 475.224 295.692 635.340 1406.256 473.79 295.009 632.043 1400.842
4. Bihar 1,719.804 1,019.988  218.330 2958.122  738.798 772.495 17.729  1529.022
5. Chhattisgarh 485.688 301.944 150.066 937.698 472.694 301.944 31.117 805.755
6. _Delhi 108.696 63.084 420.768  592.548 88.359 563.161 420.295 561.815

e~

7. Goa 5.460 6.108 24.787 36.355 5.46 5.356 23.142 33.958
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1 2 3 4 5 6 7 8 9 10
8. Gujarat 486.469 340.080 215.49 1042.04 445.348 340.753 70.865 856.966
9 Haryana 208.572 122.820 272101 603.493 197.589 112.235 77.792 387.616

. 10. Himachal Pradesh 133.140 82.740 247296  463.176 125.083 83.703 251.615  460.401

11. Jammu and 201.696 107.388 467.720 776.804  204.558 111.223 454501  770.282
Kashmir

12. Jharkhand 619.956 385.536 60.438  1065.93  505.608  367.101 10.654  883.363

13. Karnataka 798.864 503.892 730.586 2033.342 799.817 503.729 647.726 1951.272

14. Kerala 402.348  250.260 511.996 1164.604 402.458  250.585 467.888 1120.931

15, Madhya Pradesh  1,068.216 664.260 353.207 2085.683 1147.915 655.125 182.422 1985.462

16. Maharashtra 1,709.424 1,034.880 421481 3165785  1545.76 902.623 258.565 2706.938
17. Manipur 43.008 26.724 36.684 106.416 37.272 22.905 37.861 98.038
18. Meghalaya 47.376 29.484 67.416 144276 48.021 29.739 67.973 145.733
19. Mizoram 17.640 10.920 54.348 82.908 15.44 10.07 49.788 75.298
20. Nagaland 32.112 19.968 74796 126.876 34.375 21.246 83.423 139.044
21. Orissa 1,166,572  531.120 170.091 1866.783 1159.265 531.95 135.127 1826.342
22. Punjab 121.176 75.360 466.384 662.92 104.231 46.533 354.574  505.338
23. Rajasthan 629.532 391.488 343.604 1364.624 614.179  377.563 289.057 1280.799
24. Sikkim 11.304 6.936 25.980 44.22 12.123 6.936 25.54 44.599
25. Tamil Nadu 1,259.232 783.144 1,640.456 3682.832 1349.833 827.174 1629.144 3806.151
26. Tripura 76.380 47.520 151.104  275.004 77.797 48.879 141.336  268.012
27. Uttar Pradesh 2,765.700 1,719.480  440.674 4925.854 2456.513 1608.775 190.049  4255.337
28. Uttarakhand 145.656 63.516 153.080 362.252 125.746 55.065 127.307 308.118

29. West Bengal 1,653.580 621.684 8566.678 3031.942 1381.671 512.803 824.037 2718.517
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30. Andaman and 5.040 1.800 22.501 29.341 4.01 1.449 10.92 16.379

Nicobar Islands

31. Chandigarh 3.006 0.822 1.800 5.628 2.984 0.526 0 3.51

32. Dadra and Nagar 4.524 2.196 1.434 8.154 4.524 2.196 1.368 8.088
Haveli '

33. Daman and Diu 1.044 0.636 0.690 2.37 0.235 0.1 0.088 0.423

34. Lakshadweep 0.756 0.492 3.360 4.608 0.756 0.492 2.455 3.703

35. Puducherry 21.564 13.548 3.237 38.349 12.605 4759 ~ 1.564 18.928
Total 17,405.371 10,195.770 11,175.290 38.776.431 15,655.783 9,524.637 9,420.384 34,600.804

Statement-lll

Allocation and Offtake of Rice and Wheat for the Year 2009-2010 Under TPDS

(in '000 tons)

Sl States/UTs Allotment Offtake
No.

BPL AAY APL Total BPL AAY APL Total
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 1,052.088 654.288 2,177.874 388425 1025.602 624.841 1876.249 3526.692

2. Arunachal Pradesh 25.524 15.972 60.060 101.556 24.646 15.515 59.377 99.538

3. Assam 475.224 295.692 715050 1485966  472.792 " 294.94 632.501 1400.233
4. Bihar 1,719.804 1,019.988 697.689 3437.481 1128.744 917.645 227.625 2274.014
5. Chhattisgarh 485.688 | 301.944 304.320 1091.952 483.38 297.851 224.667 1005.898
§. Dethi 108.696 63.084 420.768  592.548 83.294 51.464 442517  577.275

7. Goa 5.460 6.108 35.140 46.708 5.461 5.584 34.263 45.308
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i 2 3 4 5 6 7 8 9 10
8. Gujarat 481.968 340.080 796.440 1618.488  436.233 309.727 279.504 1025.464
9. Haryana 208.572 122.820 649.080 980.472 194.958 111.564 195.149  501.671
10. Himachal Pradesh 133.140 82.740 281.586  497.466 125.307 81.899 254.606 461.812
11. Jammu and 201.696 107.388 447.720  756.804 198.378 100.636 459.84  758.854
Kashmir
12. Jharkhahd 619.956 385.536 306.300‘ 1311.792  585.276 377.555 75.449 1038.28
13. Karnataka 810.384 563.892 853.216 2167.492 823.56 512.891 755.741  2092.192
14. Kerala 402.348 250.260 648.996 1301.604 402.435 249.106 581.902 1233.443
15, Madhya Pradesh 1,068.216  664.260 1,298.394 3030.87 1326.159  743.101 884.166 2953.426
16. Maharashtra 1,709.424 ‘1,034.880 1,765.055 4509.359 1600.574  953.669 1021.774 3576.017
17. Manipur 43.008 26.724 47.414 117.146 48.228 28.787 45.089 122.104
18. Meghalaya 47.376 29.484 70.416 147.276 46.972 29.263 69.08 145.315
19. Mizoram 17.640 10.920 54.348 82.908 16.14 9.62 49.915 75.675
20. Nagaland 32.112 19.968 77.466 129.546 34.807 22.638 77.087 A134.532
21. Orissa 1,165.572  531.120 419.160 2115.852 1166.1 536.384 378.217 2080.701
22. Punjab 121.176 75.360 1,017.384 1213.92 112.253 50.17 825.103 987.526
23. Rajasthan 629.532 391.488 924.444 1945464  627.407 384.712 907.216 1919.335
24. Sikkim 11.304 6.936 25.980 44.22 11.301 7 25.905 44.206
25. Tamil Nadu 1,2569.232 783.144 1,725.456 3767.832 1214759  781.254 1955.099 3951.112
26. Tripura 76.380 47.520 178.104  302.004 73.998 48.243 156.935 279.176
‘ 27. Uttar Pradesh 2,765.700 1,719.480 2,554.714 7039.894 2633.109 1664.269 2157.635 6455.013
28. 145.6v56 63.516 226.830 436.002 147.666 62.885  197.921  408.472
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1 2 3 4 5 6 7 8 9 10
29. West Bengai 1,5563.580 621.684 1,141.280 3316.544 1469.782 509.152. 1166.359 3145.293
30. Andaman and 5.115 1.800 25.044 31.956 3.012 1.352 14.125 18.489
vNicobar Islands
31, Chandigarh 3.572 ©0.624 21.600 25.796 3.445 0.194 21.637 25.276
32. Dadra and Nagar 4.524 2.196 2.160 8.88 1.508 0.732 0.733 2.973
Haveli
33. Daman and Diu 1.044 0.636 2.640 4.32 0.489 0.268 0.589 1.346
34. Lakshadweep 0.756 0.498 3.360 4614 0.756 0.504 2.447 3.707
35. Puducherry 21.564 13.548 18.600 53.712 16.893 8.943 6.481 32.317
Total 17,413.031 10,195.578 19,994.088 47,602.697 16,545.424 9,794.358 16,062.903 42,402.685
Statement-1V
Allocation and offtake of foodgraihs under various welfare schemes during
the years 2007-08, 2008-09 and 2009-2010
(in '000 tons)
Sl. States/UTs 2007-08 2008-09 2009-10
No.
Allocation Offtake Allocation Offtake Allocation Offtake
1 2 3 4 5 6 7 8
1. Andhra Pradesh 306.540 310.970 416.207 325.673 439.134 415.510
2. Arunachal Pradesh 16.510 10.040 12.390 1.793 17.431 1.053
3. Assam 192.270 168.290 115.553 49.693 80.244 63.522
4. Bihar 309.590 166.820 247.502 161.419 287.447 234.715
5. Chhattisgarh 176.670 163.170 192.984 64.427 180.719 21.161
6. Delhi 23.830 16.470 37.360 15.901 42.927 26.167
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1 2 3 4 ‘5 6 7 8
7. Goa 2.610 1.190 4.365 1.365 5.799 3.301
8.  Gujarat 171.590 148.070 177.987 169.701 176.499 166.179
9. Haryana 74.690 50.400 35.913 26.339 56.927 31.930
10. Himachal Pradesh 34.980 27.090 34.115 28.774 32.684 30.169
11. Jammu and Kashmr 39.490 25.570 31.618 \ 22914 32.034 28.967
12.  Jharkhand 108.780 73.060 112.792 75.005 97.622 93.023
13. Karnataka 296.110 277.250 284917 174.954 272.466 179.914
14. Kerala 87.060 114.850 82.074 70.311 98.195 125.022
15. Madhya Pradesh 363.660 292.190 329.750 285.190 370.545 348.544
16. Maharashtra 341.670 356.230 364.920 272121 427.230 349.064
17.  Manipur 18.150 9.790 8.709 4.852 19.379 8.779
18. Meghalaya 18.070 17.720 13.852 13.627 14.258 19.780
. 19.  Mizoram 12.770 4.680 7.062 5.013 5.940 4.805
20. Nagaland 17.410 19.110 26.249 24.299 >30.486 . 31.983
21. Orissa 244.696 217.540 267.924 250.651 307.031 282.155
22. Punjab 66.000 62.410 67.139 50.833 51.176 . 43.128
23. Rajasthan 267.500 360.520 145.453 146.453 151.415 145.238
24. Sikkim 3.370 2.730 2.674 2.442 2.925 2.737
25. Tamil Nadu 228.820 229.660 198.107 191.477 ‘ 152.875 184.209
26. Tripura 19.610 ~18.980 23.729 17.029 19.695 10.722
27. Uttar Pradesh 838.260 467.820 570.513 442.004 508.149 478.493
28. Uttarakhand 53.010 45.41 0 41.594 23.043 39.966 21.408

29. West Bengal 207.340 172.010 273.088 168.689 280.730 178.361
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1 2 3 4 5 6 7 8

30. Andaman and Nicobar 0.700 1.820 1.828 1.200 2228 1.486
Islands

31. Chandigarh 1.380 2.030 2.331 1.150 2.071 0.896

32. Dadra and Nagar Haveli 0.840 0.050 1.580 0.000 1.509 0.022

33. Daman and Diu 0.260 0.070 0.388 0.081 0.448 - 0.092

34. Lakshadweep 0.190 0.180 0.206 0.033 0.269 0.066

35. Puducherry 1.400 0.960 2.871 2.152 2.675 1.632
Total 4545.820 3825.090 4135.743 3090.508 4211.101 3524.233

[English] a deterrent against the sale of spurious and poor quality

- 16)

Quallty of Seeds/

29. ] SHRI GAJANAN D. BABAR:
SHR! ANANDRAO ADSUL:
SHRI DHARMENDRA YADAV:

Will the Minister of AGRICULTURE be pleased to

state:

(a) whether the Government has any proposal to
amend the Seeds Bill, 2004 to curb the sale of spurious

and poor quality seeds;

(b) if so, the details thereof alongwith the proposed
amendments and likely benefits to the farmers as a result
thereof; '

(c) whether the proposed amendments are likely to

include a provision for price regulation of seeds;
(d) if not, the reasons therefor; and

(e) the extent to which amending the Seeds Bill,

2004 is likely to regulate the quality of seeds and act as

seeds in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The Seeds Bill
contains several provisions to curb the sale of spurious
seeds which are proposed to be further strengthened
through official amendments.

(b) Following provisions deal with sale of spurious
seeds:

(1) Registration of seeds of kind or varieties.

(2) Special provision for registration of transgenic
varieties.

(3) Cancellation of registration of seeds of kinds or

varieties.

(4) Compensation to farmers in case of seeds
failure.

(5) Seed producer, seed processing unit, seed
dealer and horticultural nursery to be registered.
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(6) Regulation of sale of seeds of registered kinds

and varieties.

(7} Seed Analysts and Seed Inspectors: powers and

functions.
(8) Import of seeds.
(9) Offences and punishment for violations.
(10) Forfeiture of property.
(11) Offences by companies.

(c) and (d) There is no provision in the Seeds Act,
1966 for price regulation. Seed is an essential commodity
in terms of Seed (Control) Order 1983 issued in exercise
of powers available under Essential Commodities Act, 1955
but the same is for purpose of quality control only. Price
regulation is not provided for. In a situation when most of
the sectors of the economy are opening up it will not serve
public purpose to exercise control over seed industry
except in matters of quality. Further, it is the policy of the
Government to encourage public-private parthership and
create a conducive environment for growth of seed industry.
imposition of price control will undermine the conducive
environment that exists now and will bureaucratize the seed
industry. A free and competitive market environment will
spur the growth of the seed industry. There is, therefore,
no provision or amendment proposed for price control in

" the Seed Bill 2004.

(e) As replied to at (a) above.

1€)~)62-

FDI in Retail Sector
g S

30.| SHRI NAVEEN JINDAL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(@) whether there is any proposal to constitute an
inter-ministerial panel to decide on the issue of opening

up the organised retail sector to foreign investment;
L=

7

(b) if so, the fec}ns of reference and the composition
of the panel; and
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(c) the time by which the panetl is likely to give its

recommendations to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE N THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) No,
Madam. There is no proposal to constitute an inter-
ministerial panel to decide on the issue of opening up the
organised retai! sector to foreign investment. However,
Department of Industrial Policy and Promotion has released
a discussion paper on permitting Foreign Direct Investment
(FDI) in Multi Brand Retail Trading. mviting comments from
the public and stakeholders. The comments received
thereon are presently being examined by an Inter-

Ministerial Committee set up by them.
[Translation]

Expansion of Broadcasting Services

. Prosar B

SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:
HRI ANANT KUMAR HEGDE:

31.

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the targets set for expanding broad-
casting services during the 11th Five Year plan have been
o Fang A

e T

achieved;

(b) if so, the details thereof and if not, the reasons
therefor alongwith the constraints being faced in achieving

the said targets;

(c) whether the Government is evolving a new

policy for expansion and strengthening broadcasting

_services in the country during the 12th” Five Year Plan;

(d) if so, the details thereof alongwith the targets

set in this regard; and

(e) the details of the areas in the country
deprived of broadcasting services and the steps taken
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to bring them under the broadcasting network of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN):

(@) and (b) As informed by Prasar Bharati, the
11th Plan schemes of Doordarshan are at different stages
of implementation and are expected to be completed
in phases by 2013. No constraint is presently being
faced in implementation of the above schemes. The details
of Doordarshan schemes are given in the enclosed

Statement-I.

As regards All india Radio, 11th Plan New Schemes
are being implemented as per the timelines drawn. Due
to delay in allocation of sites by concerned State
Governments in some cases and litigation in procurement
proposal of 42 Nos. of 10 kW FM Transmitters, there
is some delay in completion of such projects. The
details of AIR schemes are given in the enclosed
Statement-Il.

(c) and (d) Proposals for 12th Plan have not yet
been formulated.

(e} At present there are 1415 TV Transmitters in
Doordarshan network These transmitters provide coverage
to about 92% population of the country spread over about
81% area. The areas uncovered by the terrestrial
transmitters alongwith rest of the country, have been
provided with multi-channel TV coverage through
Doordarshans free-to-air DTH service "DD Direct Plus’,
signals of which can be received anywhere in the country
with the help of small sized dish receive units.

_ -As regards AII India Radio, at present programmes
broadcast by them on terrestrial network are not available
in 8.15 % area of the country. In this area, 21 Radio
Channels (Programmes) of AIR are available through
Doordarshan's Direct Plus DTH platform (Ku-band). These

programmes can be received through a set top box. The

NOVEMBER 9, 2010

to Questions 164

uncovered areas are mostly thinly populated, high altitude
hilly and desert areas comprising some border areas of
the States of Jammu and Kashmir, Rajasthan, Uttarakhand
and Himachal Pradesh and North-Eastern States. How-
ever, AIR programmes through terrestrial transmission in
some of the uncovered areas will be available after

completion of the schemes approved in the 11th Plan.
Statement-I
11th Plan schemes of Doordarshan

(a) Major Continuing schemes

(i) New Transmitters - 29
(i} Studio projects - 08
(iii) Earth station projects - 03

Out of the above projects, 27 transmitters, 3
Studios and all 3 Earth station projects have
been completed. Remaining projects are ex-
pected to be completed by end of 11th Plan

period.
(b) New 11th Plan schemes
(i)  Full digitalization of 39 Studio centers.
(i) Establishment of 40 digital HPTs.
(i) HDTV Satellite uplink (completed)
(ivy HDTV Studios at Delhi and Mumbai

(v) HDTV post production, field production
and preview facilities at Delhi, Mumbai,

Kolkata and Chennai.
(vi) New Satellite Earth stations at 5 places.
(vii) Upgradation of 10 existing Earth stations.

The above schemes are expected to be completed,

in phases, by 2013.
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Statement-ll

List of New AIR Transmitters being setup in 11th Plan

166

Sl Place State Power of the proposed
No. transmitters
1 2 3 4
1. Adilabad Andhra Pradesh 10 kW FM

2. Cuddapah .Andhra Pradesh 1 kW FM

3. Hyderabad Andhra Pradesh 10 kW FM

4 Karimnagar Andhra Pradesh 5 kW FM

5. Mehboobnagar Andhra Pradesh 10 kW FM

6. Srikakulam Andhra Pradesh : 1 kW FM

7. Suryapet Andhra Pradesh 10 kW FM

8. Vijaywada Andhra Pradesh 10 kW FM

9. Anini Arunachal Pradesh 1 kW FM

10. Bomdila Arunachal Pradesh . 1 kKW FM

1. Changlang - Arunachal Pradesh 1 kW FM

ta. Daporijo Arunachal Pradesh 1 kW FM

13. itanagar A Arunachal Pradesh 200 kW MW
14. Khonsa Arunachal Pradesh 1 kW FM

15. Passighat Arunachal Pradesh 100 kW MW
186. Tawang Arunachal Pradesh 20 kW MW
17. Dibrugarh Assam 1 kW FM

18. Golpara Assam | 1 kW FM

19. Guwahati 'B' Assam 20 kW MW
20. Karimganj Assam \‘ 1 kW FM
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1 2 3 4

21. Lumding Assam 1 kW FM
22. Tezpur Assam 1 kW FM
23. Silchar Assam 5 kW FM
24. Patna Bihar 10 kW FM
25. Chandigarh Chandigarh (UT) 10 kW FM
26. Ambikapur Chhattisgarh 5 kW FM
27. Raipur Chhattisgarh 10 kW FM
28. Bhuj Gujarat 5 kW FM
29. Junagarh Gujarat 10 kW FM
30. Surat Gujarat 10 kW FM
31. Kurukshetra Haryana 10 kW FM
32. Rohtak Haryana 10 kW FM
33. Shimla Himachal Pradesh' 10 kW FM
34. Srinagar Jammu and Kashmir 10 kW FM
35. Jammu Jammu and Kashmir 5 kW FM

- 36. Greenridge (Uri Tehsil) Jammu and Kashmir 10 kW FM
37. Himbotingla ( Kargil) Jammu and Kashmir 10 kW FM
38. Nathatop (Udhampur) Jammu and Kashmir 10 kW FM
39. Naushera (Mangladevi Fort) Jammu and Kashmir 10 kW FM
40. Kargil Jammu and Kashmir 100 Watt FM
41. Khalsi (Laddakh) Jammu and Kashmir 100 Watt FM
42, Drass (Laddakh) Jammu and Kashmir 100 Watit FM
43. Jammu and Kashmir 100 Watt FM

Tiesuru (Laddakh)
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1 2 3 4

44, Jamshedpur Jharkhand 10 kW FM
45, Dhanbad Jharkhand 10 kW FM
46. Ranchi Jharkhand 10 kW FM
47. Bhadravati Karnataka 1 kW FM
48. Gulbarga Karnataka 10 kW FM
49. Bellary Karnataka 10 kW FM
50. Trichur Kerala 1 kW FM
51. Cochin Kerala 10 kW FM
52. Chhatarpur Madhya Pradesh 5 kW FM
53. Gwalior Madhya Pradesh 5 kW FM
54. Ujjain Madhya Pradesh 5 kW FM
55. Amravati Maharashtra 10 kW FM
56. Aurangabad . Maharashtra 10 kW FM
57. Jalgaon Maharashtra 5 kW FM
58. Oras Maharashtra 5 kW FM
59, Parbhani Maharashtra 1 kW FM
60. Ratnagiri Maharashtra 1 kW FM
61. Sangli Maharashtra 1 kW FM
62. Nagpur Maharasﬁtra 10 kW FM
63. Pune Maharashtra 10 kW FM
64. Sholapur Maharashtra 10 kW FM
65. Tamenglang Manipur 1 kW FM
66. Ukhrul Manipur 1 kW FM
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1 2 3 4

67. Tura Meghalaya 5 kW FM
68. Cherapunjee Meghalaya 1 kW FM
69. Kolasib Mizoram 1 kW FM
70. Tuipang Mizoram 1 kW FM
71. Champhai Mizoram 1 kW FM
72. Kohima Nagaland 10 kW FM
73. Phek Nagaland 1 kW FM
74. Wokha Nagaland 1 kW FM
75. Zunheboto Nagaland 1 kW FM
76. Bhawanipatna Orissa 5 kW FM
77. Jeypore Orissa 1 kW FM
78. Sambalpur Orissa 5 kW FM
79. Rairangpur Orissa 1 kW FM
80. Cuttack Orissa 10 kW FM
81. Keonjhar Orissa 10 kW FM
82. Amritsar Punjab 20 kW FM
83. Fazilka Punjab 20 kW FM
84 Jallandhar Punjab 10 kW FM
85. Ajmer Rajasthan 5 kW FM
86. Alwar Rajasthan 10 kW FM
87. Banswara Rajasthan 10 kW FM
88. Chittorgarh Rajasthan 10 kW FM
89 Jaipur Rajasthan 10 kW FM
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1 2 3 4

90. Bikaner Rajasthan 10 kW FM
91. Chauntan Hill Rajasthan 20 kW FM
92. Kota . Rajasthan 1 kW FM
93. Udaipur Rajasthan 10 kW FM
94. Dungarpur Rajasthan 1 kW MW
95. Gangtok Sikkim 10 kW FM
96. Madurai Tamil Nadu 10 kW FM
97. Tirunelvelli Tamil Nadu 10 kW FM
98. Tuticorin Tamil Nadu 1 kW FM
99. Longtherai Tripura 5 kW FM
100. Nutan Bazar Tripura 1 kW FM
101. Udaypur Tripura 1 kW FM
102. Agra Uttar Pradesh 5 kW FM
103. Kanpur Uttar Pradesh 10 kW FM
104. Varanasi Uttar Pradesh 10 kW FM
105. Banda Uttar Pradesh 10 kW FM
106. Gorakhpur Uttar Pradesh 10 kW FM
107. Lakhimpur Kheri Uttar Pradesh 10 kW FM
108. Maunath Bhanjan Uttar Pradesh 10 kW FM
109. Rai Bareilly Uttar Pradesh 20 kW FM
110 Rampur Uttar Pradesh 1 kW FM
111. Bageshwar Uttarakhand 5 kW FM
112. Champawat Uttarakhand 1 kW FM
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1 2 3 4
113. Dehradun Uttarakhand 10 kW FM
114, Gairsan Uttarakhand 1 kW FM
115. Haldwani Uttarakhand 10 kW FM

| 116. New Tehri Uttarakhand 1 kW FM
117. Almora Uttarakhand 5 kW FM
118. Balurghat West_ Bengal 10 kW FM
119. Bardhwan West Bengal 10 kW FM
120. Darjeeling West Bengal 10 kW FM
121. Kooch Bihar West Bengal 10 kW FM
122. Kurseong West Bengal 10 kW FM
123. Puducherry Puducherry (UT) 10 kW FM
124. Kavarati Lakshadweep 10 kW MW
125-224. Low Power FM Transmitters in North Eastern ‘Region (100 Nos.) 100 Watt FM
225-324. Low Power FM Transmitters in All Over Country (100 Nos.) 100 Watt FM
325-367. Low Power 100 Watt FM

FM Transmitters in All Over Country (43 Nos.)

[English]

32.

Will

Taxation

Utilisation of Cess -

N ationod

DR. KRUPARANI KILLI:

eriod, State and year-wise;
H Am? i ’
| (©)

(b) the number of proposals received, approved and

funds disbursed from the cess collected during the above

whether the entire amount has been utilised for

SHRI SURENDRA SINGH NAGAR:
SHRI N.S.V. CHITTHAN:
SHRI JAGDISH THAKOR:

the Minister

of

SHRIMATI SHRUT!I CHOUDHRY:

ROAD TRANSPORT AND

HIGHWAYS be pleased to state:

(a)

the total petroleum cess collected during each

of the last three years and the current year;

the earmarked and targeted schemes during the said

period;

(d) if so, the details thereof and if not, the reasons

therefor; and

(e) the details of the ongoing projects for widening,
repairing, construction of bridges/elevated highways from
the Central Road Fund (CRF), State-wise and NH-wise

alongwith the present status thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) ThiS Ministry is not responsible for coliection
of cess or additional excise duty levied on petro! and high

speed diesel (HSD) oil as per the provisions of Central
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Road Fund (CRF) Act, 2000 and no such information is
available with this Ministry. However, Year-wise and
Ministry-wise details of distribution of cess as per the CRF
Act, 2000 during the last three years and the current year

are as follows:

(Rs in crore)

Year Ministry Ministry Ministry Break-up for Ministry of Road
of of Rural of Road Transport and Highways
Railways Development Transport
and NHs CRF CRF El and
Highways (States) (UTs) I1ISC
2007-08 724.69 3825.00 8280.31 12830.00 6541.06 1510.77 54.55 173.93
2008-09 773.90 4046.25 8829.85 13650.00 6972.47 1605.82 65.82 185.74
2009-10 827.11 4183.13 9389.76 14400.00 7404.70 1716.21 70.35 198.50
2010-11 876.73 443412 9953.15 15264.00 7848.98 1819.17 74.58 1210.42
{b) to (e) The portion of cess earmarked for (Rs. in crore)
development and maintenance of National Highways (NHs)
as per CRF Act, 2000 is presently being fully mobilized Year CRF ' El and I1SC
for development of NHs under National Highways Accrual Release Allocation Release ‘

Development Project (NHDP). However, State-wise and NH-
wise details of projects being taken up under NHDP from
this earmarked fund under CRF are not maintained
separately. The funds earmarked for NHs have been fully
released for NHDP during last three years. During 2010-
11, out of an allocation of Rs 7848.98 crore for NHs under
CRF, an amount of Rs 3924.00 crore has been released
upto 30-9-2010. The State-wise and year-wise number of
proposals received and approved under CRF schemes and
El and 1SC-schemes for development of State Roads and
funds released during last three years and current year
are given in the enclosed Statement-| and II respectively,
The details of funds allocated to the States and funds
released during the last three years and current year are

as follows:

2007-08  1565.32 1322.19 173.93 131.30
2008-09 1671.64 2122.00 185.74 175.65
2009-10  1786.56 1344.98 198.50 104.35
2010-11 1893.75 1024.52* 21042 40.32*

*As on 30-9-2010

The funds for development of State Roads under CRF
are released to the States based on receipt of Utilization
Certificates from the State Governments. The funds under
CRF are, however, non-lapsable. The State-wise details of
on-going projects for development of State Roads under
CRF and El and ISC schemes are given in the enclosed
Statement-lil.



Statement-|

State-wise and Year-wise number of proposals received and approved under CRF and funds disbursed during
2007-08, 2008-09, 2009-10 and the current year 2010-11 (as on 30-09-2010)

Sl. State 2007-08 2008-09 2009-10 2010-11 (upto 30-09-2010)
No.
Proposals Proposals Funds  Proposals Proposals Funds Proposals Proposals ©= Funds Proposals Proposals Funds
received approved released received approved released received approved released received approved released
(Rs in (Rs in (Rs in (Rs in
crore) crore) crore) crore)
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 104 104 135.61 447 447 273.63 373 0 175.05 0 0 161.52
2. Arunachal Pradesh 5 5 18.13 1 1 25.96 9 9 18.44 0 0 0.00
3. Assam 6 6 26.13 8 8 15.09 0 0 32.87 0 0 19.14
4. Bihar 10 10 16.14 2 2 32.03 0 0 50.49 0 0 21.47
5. Chhattisgarh 11 2 40.35 15 10 26.52 23 3 22.19 0 0 0.00
6. Goa 0 0 4.17 13 8 8.99 11 0 2.82 5 0 5.87
7. Gujarat 50 - 50 97.07 79 79 17714 25 12 0.00 0 0 55.17
8. Haryana 9 9 54.76 10 10 91.18 15 15 18.16 0 0 50.57
9. Himachal Pradesh 4 4 15.48 7 7 4.36 4 4 12.06 0 0 0.00
10. Jammu and Kashmir 7 7 50.85 25 18 84.62 8 8 86.81 0 0 60.65
11. Jharkhand 0 0] 17.02 7 7 38.47 1 1 32.64 0 0 0.00
12. Karnataka . 4 4 102.42 354 354 148.87 6 6 120.30 0] 0 75.93
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
13. Kerala 8 8 29.45 18 18 43.60 13 9 49.27 10 4 0.00
14. Madhya Pradesh 30 18 93.85 40 11 87.45 83 60 45.76 29 22 144.45
15. Maharashtra 45 45 96.68 167 139 222.85 195 46 72.97 334 0 159.01
16. Manipur 1 1 3.86 6 o 0.60 14 3 2.20 0 ] 0.00
17. Meghalaya 3 3 4.06 3 0 9.93 8 8 3.04 1 0 6.00
18. Mizoram 10 10 4.74 0 0 5.67 8 7 6.73 0 o - 0.00
19. Nagaland 2 2 4.42 1 1 3.55 3 0 4.63 ] 0 0.00
20. Orissa 14 14 ?1 .66 20 15 83.49 10 3 70.56 6 0 40.91
21. Punjab 7 7 ;2.92 15 13 72.18 15 11 68.69 o 0 34.31
22. Rajasthan 59 57 132.45 48 44 180.60 65 65 168.91 0 0 '96.66
23. Sikkim 3 3 2.07 2 2 2.54 6 4 3.41 0 0 0.00
24. Tamil Nadu 18 18 68.84 73 73 142.10 39 16 54.89 0 0 0.00
25. Tripura 3 3 0.00 0 0 3.78 1 0 5.27 1 0 0.00
26. Uttarakhand 1 0 14.02 16 6 10.54 8 3 8.01 0 0 27.35
27. Uttar Pradesh 22 16 159.34 50 20 234.55 65 18 161.07 22 0 0.00
28. West Bengal 3 0 35.70 9 5 42.69 11 5 53.02 0 0 16.62
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Statement-II

State-wise and Year-wise number of proposals received and approved under El and ISC and funds disbursed during
2007-08, 2008-09, 2009-10 and the current year 2010-11 (as on 30-09-2010) h

State 2007-08 2008-09 2009-10 2010-11 (upto 30-09-2010)

Proposals Proposals Funds  Proposals Proposals Funds Proposals Proposals Funds Proposals Proposals Funds

received approved released received approved released received approved released received approved released

€81

SiemMsuy Uepum

(Rs in (Rs in (Rs in (Rs in

crore) crore) crore) crore)
1 2 3 5 8 9 10 11 12 | 13 14
1. Andhra Pradesh 8 0.00 5.29 163 5 9.55 0 0 0.00
2. Arunachal Pradesh 1 5.20 6.53 3 0 11.36 0 . 0 0.00
3. Assam 1 0.00 0.40 1 0 1.00 0 0 1.33
4. Bihar 0 0.00 0.00 0 0 3.36 0 0 0.00
5. Chhattisgarh 1 0.00 0.00 3 0 0.00 0 0 0.00
6. Goa 0 0.00 0.00 2 0 0.00 3 0 0.00
7. Gujarat 11 14.06 1.46 .9 0 _ 0.00 0 0 0.00
8. Haryana 0 6.62 4.60 4 3 0.00 2 1 0.00
9. Himachal Pradesh 2 1.89 9.91 7 1 0.00 0 0 0.00
10. Jammu and Kashmir 0 0.00 0.00 0 0] 0.00 0 0] 0.00
11. Jharkhand 1 0.00 1.99 0 0 6.36 0 0 0.00
12. Karnataka 5 22.64 20.36 10 4 9.06 4‘ 1 ~ 6.28
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1 2 5 8 9 10 11 12 13 14
13. Kerala 0.00 1.25 2 0 10.84 4 0 0.00
14. Madhya Pradesh 6.89 0.00 17 4 0.00 0 0 0.00
15. Maharashtra 18.84 0.00 2 0 0.00 2 1 0.00
16. Manipur _ 0.00 0.00 1 0 2.80 1 1 3.51
17. Mizoram 4.41 13.39 0 0 0.00 1 0 2.81
18. Nagaland 5.20 4.75 1 0 1.50 1 1 6.00
- 19. Orissa 1.90 35.04 6 0 10.20 5 0 0.00
20. Punjab 2.52 8.47 1 1 8.68 0 0 2.78
21. Rajasthan 10.97 20.81 13 2 0.00 9 3 3.67
22. Sikkim 16.72 16.80 3 3 9.00 1 0 13.96
23. Tamil Nadu | 0.00 .4.19 2 2 12.39 3 0 0.00
24. Tripura 1.70 1.29 1 0. 0.00 0 0 0.00
25. Uttar Pradesh 0.00 17.82 3 1 6.15 0 1 0.00 -
26. Uttarakhand 5.50 0.00 3 0 0.00 1 0 0.00
27. West Bengal 5.00 1.30 1 0 2.10 2 0 0.00
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Statement-lil

State-wise details of number of on-going projects for
development of State Roads under CRF and El and
ISC schemes as on 30-09-2010

NOVEMBER 9, 2010

SI.No. State CRF El and ISC
1 2 3 4
1. Andhra Pradesh 238 12
2. Arunachal Pradesh 36 6
3. Assam 14 2
4. Bihar 13 0
5. Chhattisgarh 15 1
6. Goa‘ 7 0
7. Guijarat 42 3
8. Haryana 20 6
9. Himachal Pradesh 7 - 0
10. Jammu and Kashmir 37 1
11, Jharkhand 15 6
12. Karnataka 87 2
13. Kerala 17 4
14. Madhya Pradesh 91 5
15. Maharashtra 222 5
16. Manipur . 10 2
17. Meghalaya 11 3
18. Mizoram 17 2
19. Nagaland 3 2

to Questions 188

1 2 3 4
20. Orissa 12 3
21. Punjab 19 1
22. Rajasthan 77 | 9
23. Sikkim 9 4
24.' Tamil Nadu 34 5
25. Tripura 3 ]
26. Uttarakhand 8 0
27. Uttar Pradesh 44 2
28. West Bengal 11 . 0

| 2= 140
Incentiﬁ to 'Medal Winners

33./ SHRI A. GANESHAMURTHI:

SHRI REWATI RAMAN SINGH:
SHRI MANICKA TAGORE:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

{a) whether the Union Government/State Govern-
ments proposes to grant any incentives/other financial
facilities to sports persons who participated in the

Commonwealith Games and won various medals for India;
w .

(b) if so, the details thereof, State-wise and
category-wise; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL)
: (a) to (c) Winners of medals in the Commonwealth
Games-2010 are eligible for award money as given below,
under Ministry of Youth Affairs and Sports’ Scheme of
Special Awards to Winners of medals in International
Sports Events and their Coaches: '
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The Ministry does not maintain data about the
award money given or proposed to be given by State
Government to medal winners of Commonwealth
Games-2010.

Statement

Discipline-wise Medals won in Commonwealth
Games-2010

S.No. Discipline Gold Silver  Bronze  Total

1 2 3 4 5 6

1. Archery 03 01 04 08

Si.No. Medal Amount of Award money 1 2 3 4 5 6
1. Gold Rs.20 fakhs 2. Athletics 02 03 07 12
2. Silver Rs.10 lakhs 3. Badminton 02 01 01 04
3. Bronze Rs.6 lakhs 4. Boxing | 03 — 04 07
. For winners of medals in Team events, the amount 5. Gymnastics — 01 01 02
of award money will be determined as under:
6. Hockey (Men) — 01 — 01
(' A Team of 2 Persons 1'% times of individual
Shooting 14 11 05 30
award money
8. Table Tennis 01 01 03 05
(i) A Team of 3 or 2 times of individual
4 persons award money 9. Tennis 01 01 02 04
(i) A Team of 5 to 3 times of individual 10. Weightlifting 02 02 04 08
10 persons award money
11. Wrestling 10 05 04 19
(iv) A Team of more 5 times of individual
than 10 persons award money 12. Paralympic- — — 01 01
Aquatics
The actual prize money is shared equally among team
members. However, no member of the team gets less than
: o ] Total 38 27 36 101
50% of the award money of individual medalist.
Discipline-wise details of medals won in Common- [Translation] 1qD = 19)
wealth Games-2010 are given in the enclosed
Black Marketing of Foodgrains/
Statement. ——ca . Pt

34.]SHRI SONAWANE PRATAP NARAYANRAO: Will
the Minster of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether a consignment of Wheat for the Public
Distribution System lying unclaimed/unattended was seized
from the Agriculture Market Committee at Nandurbar in

Maharashtra; and

(b) if so, the details thereof alongwith the action
taken against those held)responsible?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC



191 Written Answers

DISTRIBUTIvON (PROF. K.V. THOMAS): (a) State
Government of Maharashtra has repohed that 81.55
Quintal of Wheat lying unclaimed was seized from
Agriculture Market Committee, Nandurbar on 13.10.2010.

(b) The seized 81.55 Quintal of wheat has been
confiscated vide order dated 15.10.2010 and F.I.R. has
been lodged on 15.10.12010 at City police station.

| Enﬂ%@ ue and Ex penditeire

P

Revenue from Commonwealth Games

Advertisements

35.@1RI M. RAJA MOHAN REDDY: Will the Minister
of INFORMATION AND BROADCASTING be pleased to

state: ' q '

(a) the total revenue earned by the Government/
Prasar Bharati on account of telecasting/broadcasting
_of advertisements on Doordarshan channels/All India
Radio during the coverage of Commonwealth Games,
2010;

(b) whether the accrued revenue has been distrib-
uted amongst the various agencies; and

(c) if so, the details thereof, agency-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN) : (a) The gross revenue earned by
Prasar Bharati on account of telecasting/broadcasting
of advertisements on Doordarshan channels/All India Radio
during the ‘coverage of Commonweaith Games, 2010 Rs.
58.17 crore viz. Rs. 2.18 crore from AIR and
Rs. 55.99 crore from Doordarshan;

(b)  No, Madam.

(c) Does not arise. lQI»)CiL ?@é/@

Marine Police Academy

(o S B S it e T |

. 36.‘SHRI MUKESH BHAIRAVDANJI GADHVI:
Will the Minister of HOME AFFAIRS be pleased to

state:

NOVEMBER 9, 2010

to Questions 192

(a) whether the Union Government has any proposal
to set-up Marine Police Academy in the country;

(b) if so, the details thereof, State-wise including
Guijarat; and

(c) if so, the time by which such Academy is likely
to be set-up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY RAMACHANDRAN):
(a) to {c) The suggestion to set up National Marine Police
Training Institute is under examination in the Government

of India.
[Translation]

Delay in Verification for Passports
D ap————
37. | SHRI ANJANKUMAR M. YADAV:

SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of HOME AFFAIRS be pleased to

state: { q 2

(a) whether there are reports of instances of delay
in verification process for issue of passports;

(b) if so, whether such delays are caused due to
corruption in the police department, which is responsible
for verification;

(c) if so, the details of such cases reported during
the last three years and the current year, State-wise; and

(d) the corrective measures taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY

- RAMACHANDRAN): (a) to (c) The information is being

collected and will be laid on the Table of the House.

[English]

Crime against Women and Children
an———— -

W

38. } SHRI S. ALAGIRL:
SHRI HARISH CHOUDHARY:
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DR. M. THAMBIDURAI:
SHRI K.J.S.P. REDDY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(8) whether crimes against women and sexual
abuisé of children aré on the tisé in the country;

(b) if so, the total number of such cases registered
during each of the last three years and the current year,
crime-wiseé and State-wise, separately;

~ (6) the action taken against the people involved in
such crimes;

(d) the steps taken to ascertain the reasons behind
such cases;

(e) the reasons for not enforcing the existing laws
related to such crimes effectively; and

(f) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) to (c) As per
National Crime Records Bureau (NCRB), a total of
1,865,312, 1,95,856 and 2,03,804 cases of crime against
women have been registered during 2007, 2008 and 2009
respectively. Similarly a total of 5045, 5446 and 5368 cases
of crime of rape against Children were registered during
2007-2009. States/UT-wise details of cases registered,
cases charge-sheeted, persons arrested, and person
convicted in reference to crime against women and children
are given in the enclosed Statement-l and ll. The data for
current year is not available.

(d) to (f) As per Seventh Schedule, 'Police' and 'Public
Order are State's subjects under the Constitution, and as
such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes,
including crimes against women and children, lies with the
State Governments and Union Territory Administrations.
However, the Union Government attaches highest impor-
tance to the matter of prevention and control of crime
against women and children. The Central Government has
been constantly reviewing and strengthening the existing

* KARTIKA 18, 1932 (Saka)

to Questions 194

legislations. Amendments have recently been carried out
in the Code of Criminal Procedure in 2005 and 2008 and
the Indian Penal Code to strengthen the law for prevention
of crime against women and children.

Ministry of Home Affairs has sent detailed advisories
dated 4th September, 2009 and 14th July, 2010 to all
State Governments/UT Administrations wherein they
have been advised, inter-alia, to make comprehensive
review of the effectiveness of the law enforcement
machinery in tackling the problem of crime against women
and children.

The advisory to combat crime against women, inter-
alia, advise the States Governments/Union Territory
administrations on gender sensitization of the police
personnel, minimizing delays in investigations and
improving the quality of investigations, setting up 'Crime
against Women Cells' in districts where these do not
exist, improving the safety conditions on road and Special
steps for security of women working in night shifts of call
centers.

The advisory to combat crime against children, inter-
alia advise for improving the safety conditions in schools/
institutions, public transport used by students, children's
parks/play grounds, residential localities/roads etc. For this
purpose the States/UTs have been advised to take
following steps: »

() Increase the number of beat constables;

() Increase the number of police help booths/
kiosks, especially in remote and lonely

stretches;

(i) Increase police patrolling, especially during
nights; '

(iv) posting police officers, especially women fully
equipped with policing infrastructure in crime-
prone areas in adequate number.

There is also a 24-hour toll free emergency helpline
service for children in need of care and protection in
several cities under the ‘aegis of the Ministry of Women
and Child Development.



Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Amested (PAR), Persons Chargesheeted (PCS) and

Statement-|

Persons Convicted (PCV) under total crimes against Women* during 2007-2009

si. State/UT 2007 2008 2009*
No.

CR CS CV PAR PCS PCV CR CS CV PAR PCS PCVY CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 1 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 24738 20967 3911 35121 34088 6093 24111 20107 2948 35831 35377 4507 25569 20907 2668 36465 34101 4118
2. Arunachal Pradesh 185 128 16 203 155 20 175 122 18 180 139 25 164 147 25 182 158 25
3. Assam 6844 4148 821 8797 5755 851 8122 4776 436 8531 5814 1007 9721 5324 622 11810 6435 892
4. Bihar 7548 5941 764 14955 11842 1425 8662 5654 881 14223 12348 1603 8803 5423 788 14457 12000 1822
5. Chhattisgarh 3775 3637 580 5855 5764 1038 3962 3796 682 6026 5896 1097 4002 3928 669 6337 6259 866
6. Goa 80 48 10 145 88 14 130 89 22 176 144 49 164 97 20 235 158 27
7. Gujarat 8260 7763 298 21665 21625 581 8616 8165 280 22194 22258 631 8009 7449 236 21170 21336 825
8. . Haryana 4645 3368 636 7071 6876 1111 5142 3630 869 7421 7397 1407 5312 3726 851 7360 7371 1403
9. Himachal Pradesh 1018 727 53 1476 1302 76 979 796 86 1494 1462 143 954 899 65 1428 1527 122
10. Jammuand Kashmir 2521 2192 123 4411 4398 183 2205 1619 92 3233 3233 176 2624 2125 207 4095 4086 362
11. Jharkhand 3317 2383 820 4528 4047 B854 3183 2584 679 4932 4503 947 3021 2797 1076 4309 4205 1645
12. Kamataka 6569 5576 685 1132 11049 1412 6890 5904 486 12780 11972 1081 7852 6387 368 13941 13432 833
13. Kerala 7837 7267 470 11210 11440 805 8117 7203 553 11353 11410 851 8049 7759 664 11132 11694 1068
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18 19 20

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17
14. Médhya Pradesh 15370 15030 3737 25990 25089 6032 14908 14447 4941 26163 26100 10908 15827 15887 3657 28262 28193 6430
15. Maharashtra 14924 13516 597 36040 34625 1073 15862 14748 698 38390 37015 1224 15048 14393 636 41095 39858 1116
16. Manipur 188 3 1 133 3 1 211 6 0 147 6 0 194 8 0 183 10 0
17. Meghalaya 172 67 16 130 7 30 208 75 25 1 61 20 24 237 130 12 178 190 12
18. Mizoram 151 142 84 152 163 95 162 147 125 177 159 134 150 160 117 165 235 123
19. Nagaland 32 25 38 58 40 49 47 36 24 68 40 26 46 49 26 72 62 54
20. Orissa 7304 6098 547 10424 9902 1391 8303 6618 633 10910 10760 1185 8120 6576 486 11346 11142 742
21. Punjab . 2694 1672 274 4211 3358 708 2627 1852 378 4233 3943 779 2631 1849 565 4100 3428 1034
22. Rajasthan 14270 8693 2446 14548 14528 41 Sé 14491 8925 2619 14097 14080 4099 17316 10092 2408 15455 15460 4006
23. Sikkim 55 33 2 " 63 44 2 A8 49 9 55 56 9 41 63 19 76 66 25
24. Tamil Nadu 7811 5863 2116 11601 10449 3338 7220 5834 2104 11345 10304 3185 6051 4858 1596 9450 9499 2977
25. Tripura 1067 1078 133 1107 1175 é22 1416 1292 97 1774 1517’? 90 1517 1406 87 2727 1910 121
26. Uttar Pradesh 20995 15626 6918 48291 39978 17392 23569 17802 8900 57874 46420 22787 23254 17364 8555 63332 47745 23471
27. Uttgrakhand 1 097 810 329 2711 2059 804 1151 918 354 1v690 1694 1227 1188 999 397 2064 1963 974
28. West Bengél 16544 14424 467 22175 22423 667 20912 15120 546 24328 22167 650 23307 18648 467 20671 19766 651
Total .State: 180009 147325 26901 304373 283236 51305 191519 152374 29388 31 97?6 296304 59851 199171 159450 27287 332087 302289 55744
29. Andaman and 56 36 3 80 50 6 80 55 0 85 87 0 92 6;1 2 126 108 2

Nicobar Islands

461
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
30. Chandigarh 230 128 28 290 232 40 ’1 43 92 22 216 138 39 150 64 43 158 148 69
31. badra and Nagar i8 14 1 21 17 1 28 26 0 64 54 0 20 18 3 20 34 4
Haveli
32.- Daman and Diu 11 7 1 57 30 1 15 11 0 51 69 0 13 7 1 38 22 0
33. Delhi UT 4804 2587 646 5648 4739 1022 3938 2784 482 3115 4237 856 4251 2569 623 2753 3339 800
34. Lak;hadwéep 5 2 0- 2 2 0 4 1 1 2 1 1 1 3 0 0 0 1
35. Puducherry 179 178 32 337 351 69 129 113 17 191 194 27 106 119 19 152 176 47
Total UT 5303 2952 711 6435 5421 1139 4337 3082 522 3724 4780 923 4633 2844 691 3247 3827 923
Total All India 185312 150277 27612 310808 288657 52444 195856 155456 29910 323510 301084 60774 203804 162294 27978 335334 306116 56667

Source: Crime in India.
Note: Information on disposal by pdlice and courts includes the information on pending cases from previous years also.
Data is Provisional.

*Total Crimes against women includes heads: Rape, Kidnapping and Abduction of Women and Girls, Dowry Deaths, Molestation, Sexual Harassment, Cruelty by Husband

and Relatives, Imporation of Girs, Immoral Traffic (Prevention) Act, Dowry Prohibition Act, Indecent Representation of Women Act and Sati Prevention Act.
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Cases

Statement-lil

Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV) under Rape of children (Section 376 IPC) during 2007-2009

Sl State/UT 2007 2008 2009*
No.

CR CSs cv PAR PCS PCV CR CS cv PAR PCS PCV CR Ccs cv PAR  PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 363 375 24 403 423 34 412 396 33 484 485 48 416 344 25 492 426 36
2. Arunachal Pradesh 1 2 0 1 1 0 11 7 0 9 7 0 16 16 0 15 16 0
3. Assam 34 16 10 34 16 10 27 11 1 14 19 1 10 7 1 11 17 0
4. Bihar 110 38 3 129 44 0 91 92 5 96 109 5 63 67 3 66 75 8
5. Chhattisgarh 368 357 75 376 375 99 411 401 71 436 434 87 394 396 96 431 428 87
6. Goa 15 11 1 16 12 1 18 15 5 33 15 5 30 18 6 38 33 6
7.  Gujarat o8 90 12 160 168 13 99 90 8 141 .144 25 91 88 4 118 114 5
8. Haryana 122 39 17 148 150 42 70 72 23 110 109 30 116 107 32 115 116 57
9. Himachal Pradesh 48 35 2 40 34 1 68 47 11 65 51 13 83 80 11 90 83 12
10. Jammu and Kashmir 12 10 0 9 9 0 5 3‘ 2 3 3 2 4 6 0 6 6 0
11. Jharkhand 23 30 5 24 24 22 8 11 1 11 15 1 8 8 3 23 11 14
12. Karnataka 84 68 7 86 82 6 97 87 10 127 104 8 104 105 7 135 141 5
13. Kerala 183 176 19 204 208 22 215 168 12 259 242 14 235 243 16 315 305 19
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Nicobar Islands

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
14. Madhya Pradesh 1043 1012 308 1304 1335 352 892 877 209 1109 1104 254 1071 1040 223 1331 1394 304
15. Maharashtra 615 562 23 762 696 31 690 624 35 905 826 37 612 617 44 797 819 49
16. Manipur 4 0 0 1 0 0 22 0 0 1 0 0 12 1 0 6 0 0
17. Meghalaya 141 24 0 30 11 0 34 24 0 32 28 0 60 22 0 48 25 0
18. Mizoram 60 60 60 60 60 60 18 18 0 18 18 0 11 9- O " 9 0
19. Nagaland 2 3 2 2 4 3 0 0 0 3 0 0 0 0 0 0 0 -0
20. Orissa 92 90 4 98 105 5 65 57 18 68 62 18 87 78 3 88 90 3
21. Punjab 135 101 19 127 100 24 106 90 35 130 105 39 210 135 47 259 207 56
22. Rajasthan 406 340 23 349 354 24 420 324 47 362 361 46 3N 279 60 318 316 44
23. Sikkim 17 5 ] 17 6 0 12 7 3 12 7 3 14 18 2 14 20 2
24. Tamil Nadu 141 106 17 159 119 25 187 134 49 176 149 44 182 182 10 199 193 16
25. Tripura 33 36 3 14 17 4 104 83 10 97 72 5 83 51 11 52 38 1
26. Uttar Pradesh 471 384 222 694 567 343 900 681 272 1179 934 386 625 506 242 817 724 369
27. Uttarakhand 17 16 10 22 17 4 9 10 6 12 15 11 7 6 5 5 7 17
28. West Bengal 92 36 2 43 30 1 129 70 2 129 73 5 109 44 3 68 61 6
TotaL Stare: 4630 4022 868 5312 4957 1126 5120 4399 868 6021 5491 1087 5024 4473 854 5868 5662 1116 ‘
29. Andaman and 3 3 1 3 3 1 8 2 0 10 2 0 12 10 1 28 21 1
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
30. Chandigarh 8 11 6 11 8 6 10 5 4 12 13 5 21 8 5 20 9 7
31. Dadra and Nagar 3 3 0 2 3 0 3 3 0 4 3 0 2 3 1 3 4 1
Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 1 1 0 1 1 0
33. Delhi UT 398 371 67 423 408 77 301 292 72 312 359 84 307 263 80 387 385 104
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0] 0 0 0] 0 0 0
35. Puducherry 3 8 0 5 14 0 4 2 1 4 2 1 1 5 3 1 4 6
Total UT 415 396 74 444 436 84 326 304 77 342 379 90 344 290 90 440 424 119
Total All India 5045 4418 942 5756 5393 1210 5446 4703 945 6363 5870 1177 5368 4763 944 6308 6026 1235

Source: Crime in India.

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.

*Data is Provisional.
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[Translation]

Development Package for
Jammu and Kashmir

2.0F=224

39.] SHRI ANANT KUMAR HEGDE:
SHRI JAI PRAKASH AGARWAL:
DR. MURLI MANOHAR JOSHI:

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether the Government has provided any
package for the development of the State of Jammu and

Kashmir;

(b) if so, the details thereof and the expenditure

thereon;

(c) whether the Government has made any assess-

ment regarding the outcome of the said package;

(d) if so, the details thereof;

NOVEMBER 9, 2010

to Questions 208

(e) whether the Government has launched a
scheme named Pradhan Mantri Special Zone Package
to provide employment to the youth of the State;
and

()  if so, the details thereof and the progress made
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! AJAY MAKEN): (a) to (d) Yes,
Madam. Prime Minister during his visit to Jammu and
Kashmir in 2004 announced Prime Minister's Reconstrug-
tion Plan (PMRP) for Jammu and Kashmir which includes
67 Projects/Schemes in different sectors. Ministry of Home
Affairs monitors the implementation of projects being
implemented by different Ministries under PMRP on
monthly basis. Details of projects, expenditure and their

present status are given in the enclosed Statement,
(e) No, Madam.

(i Does not arise.

Statement

PM's Reconstruction Plan, 2004

Announced in 2004-05

(Rs. in crore)

tem  Name of the Project ~ Cost Time frame Amount Present Status
No. for utilized
completion
1 2 3 5 6
EXPANDING ECONOMIC INFRASTRUCTURE
POWER
" A-1 A thousand ricro hydro-electric 20.00 — 20.00 The Army has completed construc-

projects throughout the State

tion of 1000 micro-hydel projeéts.
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1 2 3 4 B 6

A2 Completing ongoing NHPC power
projects in the Central sector
(Dulhasti, Sewa-tl and Baglihar)
on schedule to add power gen-
eration capacity of 1,302 MW)

Dulhasti 5228.00 — 5095,78 Dulhasti Project has been commis-
sioned. Commercial operation
started w.ef. 07.04.2007,

Sewa-li 905.88 2009-10 984.95 Complete project has started com-
mercial  generation  w.e.f,
24.07.2010.

Baglihar (Additional Central 5200.00 — 5517.60 Baglihar Project has been commis-

Assistance) sioned. Commercial operation
started w.e.f. 10,10.2008

A-3  Electrification of all villages 636.00 Margh, 410.48 NHPC and Power Development
across the State by 2007, (Revised) 2012 Department (PDD) have been
and electrification for all assigned 7 districts each and all
households desiring a the contracts have awarded. NHPC
connection by 2009. has electrified 1560 villages and

electricity connections to 25611
BPL households have been pro-
vided.

A-4  Strengthening Power transmission 1350.00 2009-10 785.97 17 grid stations and 29 transmis-

& and distribution network sion lines would-be completed by

A-8 March, 2011 and balance projects

will spill over to 2011-12,

A-5 (i) Construction of access road 119.00 March, 75.74 Out of 18.5 Kms, 10.74 Kms road
to Sawalkot hydro-electric power 2011 opened up. Remaining works are
project (600 MW) under progress.

(i) Ramban-Dhamkund section 94.53 March, 22.27 Physical progress is 19.60%.
(first 22 kms) 2011
A-6 Pakal Dul project (1,000 MW), 5088.88 — 111.03 Wildlife clearance given for 386

subject to environmental clearance

hac, and for another 310 hac,
forest clearance is awaited. Once
approved the project is expected
to be completed in 4 years. '
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A-7

A-9

A-10

Bursar (multi-purpose project, 4378.00
including 1,020 MW power
generation), subject to

environmental clearance

Uri-ll hydro-electric power 1778.00

project (240 MW)

Kishanganga hydro-electric 3642.04

power project (330 MW)

Srinagar-Leh 220 KV —

transmission line

“Nimoo-Bazgo 611.00

Chutak 621.00

February,
2011

January,
2016

Deffered

December,
2010

February,
2011

76.23

1211.77

472.88

443.54

421.41

The survey and investigation is
held up -due to administrative
reasons. Once survey and inves-
the DPR

would be prepared by NHPC.

tigation is completed

River Bed, HRT and Power house

excavation completed.

208 mtr excavation of diversion

tunnel completed.

The 375 Km long Srinagar-Leh
220KV Transmission line has been
kept on hold and indicative allo-
cation is utilized for Nimoo-Bazgo
and Chutak HE project. Planning
Commission has convened a
meeting on 14.5.2010 wherein
CEA advised for 220 KV S/c line
initially charged at 66 KV for
CEA has

carried out reactive compensation

Kargil-Khalsi section.
study to identify the type and size
of reactive compensation devices
and accordingly the revised DPR
considering above changes in
scope of works is to be submitted
to MoP shortly.

Excavation of Dam, Power House
and Tail Pool completed. Concret-
ing of Barrage works, HRT and
Power House are in progress.

Excavation of Barrage and Power
House completed. Excavation of
(HRT) and

concreting of Power House are in -

Head Rest Tunnel

progress.
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1 2 3 4 5 6
ROADS
B-1  Construction of Mughal Road 639.85 2012-13 368.00 84 kms of single lane and 79 kms
to connect Poonch region with of double iane completed.
. Jammu
B-2 Widening of Domel-Katra Road 35.00 Dec, 2010 34.31 Road completed except one minor
bridge.
B-3 Completing the double-laning of 855.42 March, 544.57 Remaining works are under
Batote-Kishtwar Road (NH 1B) 2011 progress. Physical progress is
from the end of 2013 to the 63.66%.
end of 2010
B-4 Upgrading Srinagar-Uri-LoC road 312.41 December, 300.69 Physical progress is 87.16%.
' 2010 Remaining works are under
progress.
B-5 Construction of Khanabal- 110.00 — 110.00 Road is completed.
Pahalgam Road
B-6 Construction of, Narbal-Tangmarg 116.00 July, 2010 107.07 Physical progress is 86.00%.
Road likely to Remaining works are under
delayed progress.
B-7 Double-laning of Srinagar-Leh 919.75 March, 377.45 Physical progress is 41.04%.
Road via Kargil 2012 Remaining works are under
progress.
B-8 Construction of Nimoo-Padam- 594.79 March, 122.04 Physical progress is 18.14%. 88
Darcha Road 2011 kms. of road completed, remaining
works are under progress.
B-9 Conducting a feasibility study 30.60 October, — Contract awarded on 29.04.09.
for the construction of a 2010 Work is on schedule.
12 km tunnel to bypass the
Zojila Pass.
B-10 Examining the feasibility of - — — Border Road Organization (BRO)

opening of Kibar-Korzok road
via Parangla Pass to connect’
Leh with Shimla

has found that part of the road
(from Thaktote to Kibar) is very
difficult to construct being glacier
prone and lack of oxygen.
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1 2 3 4 5 6
B-11 Exploring the feasibility of opening — — — Government of India has proposed
Laddakh-Mansarovar route to the Chinese side several times

in recent years for alternate route
to Kailash Mansarovar “<through
Demchok in Jammu and Kashmir.
The Chinese side has cited diffi-
culty in opening the route on the
ground of longer distance through
difficult terrain, lack of proper
infrastructure.

B-12 Exploring the feasibility of a bus — — — Pakistan's acceptance is awaited.
service between Kargil and Skardu

ASSISTANCE FOR EXTERNAL BORROWINGS FOR INFRASTRUCTURE

C-1  Counterpart funding of State share
(30%) for external infrastructure
loan

Loan No, 2151-IND 1611.00 30.6.11 1015.43 Physical progress is 62%.
Loan NO, 2331-IND 242.00 30.10.12 31.42 Physical progress is 10%.
EXPANDING PROVISION OF BASIC SERVICES

EDUCATION

D-1 Extending the Total Literacy 1.00 —_ 1.15 Completed.
Campaign to the remaining
3 districts (Kargil, Poonch
and Doda)

D-2  Full salary support for gver 54,00 —_ 54.00 Full amount has been spent and
8,000 teachers (till the end : project completed.
of the Tenth Plan period) for
the State, Government's initia-
tive of teaching English in
primary schools across the
State from pre-school stage

D-3 Training to enhance skills of 7.70 — 7.70 Project completed. 2582 students
youth for the [T/BPO sector completed the training and 625
at Jammu and Srinagar. students got placement tili

December, 2008.
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1 2 3 4 5 .6

D-4 Starting 14 new degree colleges 71.60 — 70.50 All 14 Colleges are functional and

and action completed.

D-6

D-5 Setting up of 9 new Women's 33.19 March, 28.32 All the ITis are functional and

& (ITls) 2011 action completed.

D-7
HEALTH

E-1 Anganwadis in every habitation 20.00 . — 20.00 6682 angahwadis are operational.
(approx. 6,817 anganwadi centres), 135 are likely to be functional
opening employment opportunities . shortly.
for around 14,000 women

E-2 Covering the State under a new 465.00 2005-12 282.80 State covered under NRHM, action
Central initiative on the -anvil for , (under completed.

States needing better healthcare ' NRHM) '

E-3 Construction of health center 208.88 182.67 Construction of 17 district/sub-
buildings across the State district hospitals have been taken
through external assistance up. The project is in progress.

E-4 Upgrading health facilities at 120.00 December, 49.43 93% of the civil works completed
the Jammu Medical College 2009 and remaining under progress.
to the level of AIIMS.

PHYSICAL INFRASTRUCTURE FOR CIVIC AMENITIES

F-1  Development of one model village 142.80 C— 134.15 Substantially completed.
in each block in the State with
adequate rural infrastructure and
civic amenities

F-2 Sewerage and drainage for 262.15 December, 58.99 Works are under progress.

and Greater Jammu and Srinagar 2009

F-4

F-3 Augmentation and Improvement 396.50 — — Project could not taken up due to
of Water Supply for Greater non-availability of funds under
Jammu JNNURM. State Govt. has sent a

fresh DPR regarding Sewerage-

. Project for left out portion of

Jammu which is under consider-
ation.
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F-5 Untied grants-in-aid to the 80.00 — 80.00 Project completed.
Autonomous Hill Developrﬁent
Councils for Leh and Kargil

F-6 Increasing frequency of flights — — — Two flights per week have started.
between Kargil and Srinagar Action completed.

THRUST TO EMPLOYMENT and INCOME GENERATION
TOURISM

G-1  Setting up of 50 tourist 31.50 — 3.06 Projects for infrastructure develop-
villages across the State ment of 23 villages have been

sanctioned. Works at 6 villages
completed.

G-2, Financial support for 12 153.82 — 76.98 Works are under progress.

G-6 Tourism Development

and Authorities.

G-11

G-3 Establishing a new tourist 21.97 — 9.86 Works are under progress.
circuit covering Lakhanpur-
Basoli - Bani - Bhaderwah
-Kishtwar - Sinthan -Srinagar

G-4 Conservation of Manser Lake 3.00 2013-14 0.43 Works are under prbgress.
under the National Wetlands -
Conservation Plan

G-5 Conservation of Dal Lake 298.76 March, 159.62 Physical progress is 653.43%.
under the National Lake 2012 Works are under progress. State

Conservation Plan

Government has rehabilitated Dal
dwellers in 8 colonies with the
basic facilities. State Gowt. has
submitted another pfoposal costing
Rs. 356 crore for rehabilitation.
Pianning Commission has con-
veyed in principle approval of
Rs. 353 crore.
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G-7

G-8

G-9

G-10

AGRICULTURE AND FOOD PROCESSING

H-1

Assistance to travel agents for
marketing in the form of support
for sales-cum-study tours and
participation in fairs/exhibitions
abroad, printing of brochures, or-
ganizing seminars/presentations
abroad, participation in trade fairs
efc.,, and joint advertising under

existing Central Sector schemes

Conservation of Wullar Lake
(Baramulla district} under the
National Wetlands Conservation

Plan

Training to tourism industry
personnel for building their
capacities through the Institute
of Hotel Management and

Catering, Srinagar

Developing skills of youth for
employment/self-employment in
tourism industry through one-
year courses imparted by the
Institute of Hotel Management,

Srinagar

Conservation of Tsomoriri under

the National Wetlands Conservation

Plan

Rehabilitation of horticulture
industry

Assistance to agriculture
graduates under the agri-clinic

scheme for self-employment

100.00 —

4.07 — 4.07

3.18 — 0.33

1.06 — 1.06

1.21 " 1.21

4.20 2013-14 0.22

104.64

1.35 1.356

Project completed.

State Government would revise the
MAP of Wullar Lake as per the
comments of Ministry of Environ-

ment and Forest.

Project completed.

Project completed.

Work is on schedule.

Project completed.

Project completed.
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H-3 Construction of food storage As required — — Proposal awaited from State
facilities at Leh and Kargil Government

H-4 50% subsidy support from As required —_ —_
ongoing scheme for setting
up of solar driers.

OTHER INDUSTRIAL PROMOTION RELATED MEASURES

I-1  Compensation to industries 2.82 — 2.82 Full amount released to State
whose units have been Government, State Government
used for security forces disbursed Rs. 78.52 lakhs only so

' far. State Government is being
pursued to complete assessment
of remaining industrial units.

-2 An expert group to be set 0.00 — 0.00 Report of the Expert Group has
up to go into issues relating since been finalized and submitted
to shahtoosh to PMO. Project completed.

I-3  Creation of moderns passenger 78.00 — 86.97 _Project completed.
handling, flight infrastructure and
security facilities at Srinagar
airport and upgradation to inter-
national airport.

OTHER EMPLOYMENT MEASURES

J-1  Removal of Government of india 0.00 — 0.00 Restrictions have since been
restrictions on recruitment by the removed. Action completed.
State Government.

J-2  Provision of self-employment 9.44 — 9.63 Project completed.

opportunities for urbanv unem-

ployed persons under
programmes of the Ministry of
Urban Employment and Pov-

erty Alleviation.
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J-3

Raising 5 more India Reserve 150.00 104.09
(IR) battalions for the State

police affording employment op-

portunities for about 5,000 youth,

and raising several CRPF and

other security force battalions,

opening employment opportunities

for several thousand more youth

RELIEF AND REHABILITATION FOR THE DISLOCATED AND BEREAVED

Most of the recruitment for 5 IR
battalions has been completed.

ASSISTANCE TO THE DISLOCATED AND THE FAMILIES OF THE VICTIMS OF MILITANCY

K-1

K-2

59.18 -December, 58.99

2009

Construction of temporary
shelters, rebuilding of village
infrastructure, and repair and
restoration of damaged houses
for people on the international
border/LOC affected by cross-
border shelling in the Jammu
region '

2-room tenements for Kashmiri 345.00 »October 247.78

migrants to be provided for all 2010
Kashmiri migrant families residing
in the camps in the Jammu region
and at Delhi; inter-ministerial team
to prepare plan for rehabilitating
the Kashmiri migrants. after dis-
cussion with them and taking into
account, among others, means of
livelihood, education, health and

the security of women

Measures to be taken to facilitate  49.00 — 17.43
rehabilitation of persons coming

from Pakistan and Pakistan

Occupied Kashmir, who resettled

in the State in 1947.

Enhanced outiay for Rehabilitation 3.00 — 3.00

Council

Project substantially completed.

Out of 5242, constructions of 1024

flats have been completed. Re-

maining flats are under progress.

State Government has disbursed
an amount of Rs. 17.43 crore to
the families verified and eligible
claimants.

Project completed.
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Interest Subsidy Eligibility Certificate
© Scheme

40.! SHRI MANOHAR TIRKEY: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:
(a) whether the Khadi and Village Industries
OIS B o i — - .
Commission (KVIC) has launched a Interest Subsidy
Eligibility Certificate (ISEC) scheme;

(b) if so, the details thereof;

(c) whether the scheme has failed to achieve the
objectives;

(d) if so, the details thereof and the reasons -

therefor;

(e) whether the Government has conducted any

study on the functioning of the said scheme;

(f if %o, the details and recommendations made
therein alongwith the steps taken thereon; and

(g) the time by which a steady credit flow from banks
to the implementing agencies of KVIC is likely to be
achieved?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA PATEL) : (a) and (b) Khadi and Village
Industries Commission (KVIC) has been implementing the
Interest Subsidy Eligibility Certificate (ISEC) Scheme since
1977-78 to mobilize ‘tg:n:dé from gﬂa!ry_{ at subsidized cost
to meet the working capital requirement of the registered
khadi and village industries institutions producing khadi and
polyvastra items. Under the ISEC scheme loans at the
concessional rate of interest of 4 per cent per annum on
the working capital assessed are made available by banks
to registered institutions producing khadi and polyvastra
items. The differencev between the actual interest rate of

NOVEMBER 9, 2010
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the bank and 4 per cent is paid by the Central Government
through KVIC to the lending bank. Initially, the entire khadi
and village industries sector was covered under the ISEC
Scheme, but with effect from 01.04.1995, the ISEC scheme
generally supports only the khadi and the polyvastra sector
with the exception that the village industry institutions/units
(VI) which were availing the credit facilities under the ISEC
scheme as on 31 March 1995, have been allowed to avail
of this facility for the amount of bank finance availed as
on that date or actuals, whichever is less. New VI units
are provided benefits under other credit-linked subsidy
schemes, Employment Generation
Programme (implemented during 1995-96 to 2007-08)/
Prime Minister's Employment Generation Programme

(PMEGP) (2008-09 onwards).

namely, Rural

(c) and (d) During 2007-08, loans estimated at Rs.
227.62 crore have been provided by the Banks under the
ISEC Scheme. The flow of credit under ISEC has been
more or less steady although the quantum of eligibility of
working capital as assessed by the banks is lower than
KVIC assessment.

{e) to (g) An independent evaluation of ISEC Scheme
was carried out by KVIC in 2008. The main findings of

evaluation study of the scheme include:-

(i) KVIC should take up the issue of adequate
institutional finance with the Reserve Bank of
India (RBI) and National Bank for Agriculture
and Rural Development (NABARD) on a priority
basis and ensure that the Khadi and Village
Industries (KVI) sector get the credit as per

requirement.

(i) Banks should be impressed upon to follow the
guidelines of RBI in letter and spirit for the
calculation of the credit requirement of the khadi

institutions.

(i) KVIC should start a special campaign and
encourage its implementing agencies to obtain

credit rating from the renowned agencies.
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(ivy Banks and financial institutions should
interact with Khadi units and study their
activities so as to clear their doubt towards
the cycle of utilization as well as productivity
and performance of khadi and polyvastra

units.

The ISEC Scheme has been continued for implemen-
* tation till the end of X| Five Year Plan, with approval of
competent authority after taking into consideration the

recommendations to the extent possible.

KVIC has undertaken awareness programmes from
time 1o time and during the annual exhibitions at various
levels so that appropriate awareness is built up and khadi
and village industries institutions are in a better position
to avail benefits under the KVI schemes, including ISEC.
The credit linked subsidy programme of the PMEGP also
provides attractive subsidy on setting up of new micro
enterprises which includes subsidy on capital expenditure
as well as working capital. Also recent guideline of .the
Reserve Bank of India provide for collateral-free credit upto
Rs.10 lakh which is expected to further contribute to steady
credit flow to the sector.

(Translation] ‘
Neabonal W‘g‘*“’%’
Four Laning of NH-75

2249- 230

41, i SHRI JITENDRA SINGH BUNDELA: Will the
Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government/National Highways
Authority of India have received proposals for four laning
of the National Highway No. 75 between Jhansi to Reva
and Sagar to Kanpur;

(b) if so, the details thereof;

(c) whether any survey has been conducted in this
regard;

(d) if so, the details thereof; and
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(e) the time by which construction is likely to be

started on the said National Highway?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) to {e) Jhansi-Rewa section of NH - 75 is
proposed to be developed under National Highways
Development Projects (NHDP) on Build, Operate and
Transfer (BOT) basis. Similarly part of Sagar to Kanpur
stretch of NH-86, which is Kabrai to Kanpur is also
proposed to be developed under NHDP on BOT basis.
For these reaches the detailed project report (DPR)/
feasibility study reports have been prepared and are in
different stages of bidding. The works on these stretches
would start after 6 months of signing of the agreement

as per following details:

Strech Length Total Project
(In kms) cost

(Rs. in crores)

Kanpur-Kabrai 123 373.47

(2-lane with paved

shoulders) section

of NH - 86.

Jhansi-Bameetha 162 _ 494

(2-lane with paved

shoulders) section

of NH - 75.

Bameetha-Satna 97.50 275.64

(2-lane with paved

shoulders) section

of NH - 75.

Satna-Bela (4-lane) 48.00 320.06

section of NH - 75.

The balance portion of Sagar-Kanpur section of
NH - 86 is beirig developed under non-NHDP programme
based on inter-se priority and availability of funds.
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[English] _
23|
Irregularities in BIS

42. | SHRI KAUSHALENDRA KUMAR:
SHRI RAMKISHUN:

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be .pleased to state:

(a) whether the Government has received com-
plaints regarding corruption, irregularities and nepotism in
the Bureau of Indian Standards; and

(b) if so, the details thereof and the corrective action
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DiSTRlBUTION (PROF. KV. THOMAS): (a) and (b)
Government receives complaints including anonymous/
pseudonymous complaints from time to time from various
sources regarding corruption and other irregularities in
Bureau of Indian Standards (BIS). These complaints are
examined/investigated in the light of the instructions/
guidelines issued by the Government of India/Central
Vigilance Commission (CVC) in this regard and disciplinary
proceedings are initiated against the officials by BIS in
consultation with CVC, étc. wherever required. The
concerned agencies also undertake prosecution depending
on the available evidence wherever the facts of the case
require such course of action. Besides, the Vigilance
Department of BIS also conducts audits to monitor the
working of various activities of BIS as part of preventive

Nobionad mgmma

Funds for Khurda-Bolangir Highway

23) — 232
43.{SHRI KALIKESH NARAYAN SINGH DEO: Will the

Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

vigilance.

(a) the total estimated cost for the construction of
the '‘Khurda-Bolangir Highway in Orissa;
. - Q———-——.
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(b) the funds sanctioned/released under the project;

(c)  whether the Government has received a revised
estimate from the State Government for the project;

(d) if so, the details and status thereof;

(e} whether the Government has sanctioned the
additional amount for the purpose; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH) : (a) and (b) Since the declaration of Khurda-
Bolangir Highway as NH-224 (Now renumbered as NH-57)
in the year 2004, twenty five development works covering
an aggregated length of 226.43 km have been sanctioned
for an aggregated amount of Rs. 347.90 crore. These
works are at different stages of implementation.

(c) No, Madam.
(d) to (f) Do not arise.

%ﬁmm

Kharif Production’
2:8°0..- 2%, |
44.)SHRI REWATI RAMAN SINGH: Will the Minister
of AGRICULTURE be pieased to state:

[Translation]

(a) the estimated production of kharif crops and
the actual production achieved during the year 2010-11;

and

(b) the details of kharif production during the last

year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Details
of production of major kharif crops during 2009-10
(4th Advance Estimates) and 2010-11 (Ist Advance
Estimates) are as under:
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Crop Kharif Production
(Million Tonnes)

2009-2010 2010-11
Rice 75.91 80.41
Coarse Cereals 23.63 28.23
Tur . 2.55 3.27
Pulses 4.30 6.00
Foodgrains’ ‘ 103.84 114.63
Groundnut 5.66 5.64
Soyabean 10.05 9.81
Oilseeds 15.66 ‘ 17.27
Cotton# 23.94 33.50
Sugarcane 277.75 324.91

#Production in Million Bales (of 170 kg each.)

Education
Promoting Community Radio Stations

45. | SHRI BAIAYANT PANDA: y
SHRI M. SHANAVAS: 2.5 2H

SHRI NITYANANDA PRADHAN:

[English]

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Government proposes to promote/
expand the Community Radio Stations (CRS)\‘ in the country
including in far flung areas and coastaf regions for
disseminating information of relief operations in disaster hit

areas;

- (b) if so, the details thereof, State-wise and location-
wise and the extent to which the affected people of disaster
areas likely to benefit from the said proposal;
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(c) ‘the details of monitoring mechanism to check

and regulate the content broadcasts by the CRS;

(d) whether the Government also proposes to allow
broadcasting local news on CRS and generate income

through advertisements; and

(e) if so, the details thereof alongwith the other steps
taken/being taken by the Government for the benefit of the
people through CRS?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN) : (a) Policy Guidelines for setting
up of Community Radio Stations (CRS) in India allows
setting up of CRS inter-alia by educational institutions and
community based organizations, subject to fulfiliment of
eligibility criteria, in any part of the country including costal
and disaster hit areas. These Community Radio Stations,
set up as per the policy, can also be effectively used for
disseminating information of relief operations in disaster hit

areas.

(b)  CRS can provide a vital link among the people
and the State for relief operations during disaster. It can
also educate public about disaster prevention and
preparedness. So far 89 Community Radio Stations
are operational in the country. List is enclosed as

Statement.

(¢) According to the Para 5 (iv and v) of policy
guidelines for setting up of Community Radio Stations, the
permission Holder shall have to adhere to the provisions
of the Programme and Advertising Code as prescribed for
All India Radio' and shall preserve all programmes
broadcast by the CRS for three months from the date of

broadcast for monitoring purpose.

(d)  There is no such proposal under consideration
of the Government to allow local news on CRS. According
to para 5 (vi) of policy guidelines for setting up of Commu-
nity Radio Stations the permission holder of Community
Radio shall not broadcast any programmes, which relate to
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news and-current affairs and are otherwise political in
nature. Limited advertising and announcements relating to

local events, local businesses and services and employ-

ment opportunities are allowed on Community Radio to meet
the operational expenses and capital expenditure of CRS.
The maximum duration of such limited advertising is re-
stricted to Five minutes per hour of broadcast.
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(e) The Government is giving vide publicity to the
Community Radio Scheme. Awareness workshops are

being organized to sensitize the public about the policy

and create awareness amongst aspiring applicants
about the issues relating to setting up, operation and
maintenance of Community Radio so that it can become
an effective tool for the empowerment of civil society.

Statement

State-wise list of Opera}ional Community Radio Stations

S.No. Name of organ;izations Category State
,J' 2 3 4
1. Sri Venketswara Oriental College, Tirupathi Edu. "~ Andhra Pradesh (4)
2. Sri Vishnu Engg. College for Women, Bhimavaram Edu.
3. Deccan Development- Society, Hyderabad NGO
4. Abid Ali Khan Educational Trust, Hyderabad NGO
5. Indian Instt. of Business Management, Patna Edu. | Bihar (4)
6. Snehi Lokotthan Sansthan, Siwan NGO
7. Ayodhya Lal Kalyan Niketan, Gopalganj, - NGO
8. Vivek High School, Chandigarh Edu. Chandigarh (1)
9. AJK Mass Communication Jamia Millia Islamia Edu.
10. Indian [nstitute of Mass Communication, New Delhi Edu.
11.  Jagan institute of Management Studies, Rohini, New Delhi Edu. Delhi (5)
12. Jagannath International Management School, Vasant Kunj, Edu.
13. University of Delhi, Delhi Edu.
14, Sardar Patel University, Vallabh Vidyanagar Edu. Gujarat (3)
15.  Mudra Instt. of Communication, Ahmedabad Edu.
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16. Mahila Seva Trust, Ahmedabad Edu.
17. M.R. Education Trust, Faridabad Edu. Haryana (5)
18. The Restoring Force, Gurgaon NGO
19. Chaudhary Charan Singh Krishi Viswavidyalaya, Hissar SAU
20. Chaudhary Devilal University, Sirsa SAU
21. Seeking Modern Applications for Real Transformation NGO
(SMART), Nuh, Mewat
22. University of Agricultural Sciences, Dharwed SAU Karanataka (7)
23. Sri Bhagwan Mahaveer Jain College, Bangalore Edu.
24. Shree Ramana Maharishi Academy for the Blind, Bangalore Edu.
25. The Mysore Resettlement and Dev. Agency (MYRADA). NGO
Budhikote
26. St. Aloysious College, Mangalore Edu.
27. Manipal Academy'of Higher Education (MAHE), Manipal Edu.
28. Sri Sidhartha Centre for Media Studies, Tumkur Edu.
29. DC School of Management and Technology, Kottayam Edu.
30. Wayanad Social Service, Wayanad NGO Kerala (4)
31. Bishop Benziger Hospital, Kollam NGO
32. Mar Athanasios College of Advanced Studies, Tinfvalla, Edu.
33. The Society for Development Alternatives, New Delhi- NGO Madhya Pradesh (3)
NGO (CRS at Orchha) '
34. RKDF Instt. of Science and Technology, M.P. Nagar, Edu.
Bhopal
35. Sambhav Social Service Organisation, Shivpuri NGO
36. Bunkar Vikas Sanstha, Chanderi, NGO
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37. Vidya Pratisthan's Instt. of Info. Technology, Baramati, Edu. Maharasthra (9)
Pune
38. Pune University, Pune Edu.
39. Film and TV Instt. of India, Pune Edu.
40.- Mannvikas Samajik Sanstha, Satara NGO
41, Krishi Vigyan Kendra (PIRENS), Babhaleshwar Edu.
Ahmednagar, Maharashtra-KVK
42. Union Park Resident's Association, Mumbai NGO
43. Sasneha Kalakendra, Sangli NGO
44, Suvide Foundation, Washim KVK
45. University of Mumbai, Mumbai Edu.
486. Sri Manakula Vinayagar Engg.: College, Puducherry Edu. Puducherry (3)
47. Puducherry University, Puducherry Edu.
48. Achariya Arts and Science College, Villianur, Puducherry Edu.
49, Panjab University, Chan;jigarh Edu. Punjab (2)
50.  Guru Nanak Girls College, Ludhiana Edu.
51. Banasthali Vidyapeeth, Banasthali Edu. Rajashtan (4)
52. India International Instt. of Management, Jaipur Edu.
53. Eminent T.T. Girs Colleée, Diggi, Malpura, Distt.-Tonk Edu.
54, Barefoot College, Tiionia, Rajasthan‘ NGO
55. Anna University, Chennai Edu. Tamil Nadu (15)
56. Kongu Engg. College, Erode Edu.
57. MOP Vaishnav College for Women, Chennai Edu.
58.  Erode Sengunthar Engg. College, Erode Edu.
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59. Holy Cross College, Tiruchrappalli Edu.
60. Loyola College, Chennai Edu.
61. Peace Industrial School, Dindigul Edu.
62. PSG College of Technology, Coimbatore Edu.
63. Aditanar College of Arts and Science, Virapandianpatnam, Edu.

Tiruchendur

64. People's Association for Rural Development (PARD), NGO
Madurai
65. Dhan Foundation, Madurai NGO
66.  Tamil Nadu Agricultural University, Coimbatore SAU
67. PGP College of Engineering and Technology, Namakkal Edu.
68. K.S. Rangasamy Educational Institutions, Tiruchengode, Edu.
Namakkal
69. Rajiv Gandhi National Institute of Youth Development, Edu.
Sriperumbudur
70. Sunbeam English School, Varanasi Edu. Uttar Pradesh (12)
71. City Montessori School, Lucknow Edu.
72. CMS Degree College, Lucknow Edu.
73. P.G. College, Gﬁazipur | Edu.
74. IIMT Engg College, Meerut ) M Edu.
75. Institute of Management Studies, Noida Edu.
76.  Asian School of Media Studies, Noida, Uttar Pradesh Edu.
77. Indian Institute of Technology, Kanpur Edu.
78. Hint Institute of Mass Communication, Ghaziabad Edu.

79. Sai Jyoti Gramodhyog Samaj Seva Samiti, Lalitpur, NGO
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80. B.R. Ambedkar University, Agra Edu.
81. Allahabad Agricultural Institute Deemed University, SAU
Allahabad
82. The Energy Resource and Resource Institute, Supi, NGO Uttarakhand (1)
" Mukteshwar, Distt-Nainital
83. Jadavpur University, Kolkata Edu. West Bengal (2)
84. Satyajit Ray Film Instt., Kolkata Edu.
85. Young India, Konark, Orissa NGO Orissa (1)
© 86. Tibetan Children's Village School, Dharamsala Cantt. Edu. Himachal Pradesh (2)
87. MS Panwar Instt. of Communication, Solan Edu.
88. Alternative for India Development, Chennai NGO Jharkhand (1)
89. Indira Gandhi Krishi Vishwa Vidyalaya, Raipur SAU Chhattisgarh

‘Educational Institutions : 59

NGOs : 22 KVKs and SAUs : 8

[Translation]
2043214
Proposals for Conversion of
State Highways

46.@HI LAL CHAND KATARIA: Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the number of State Highways converted into

National Highways in Rajasthan during the last three

years;

(b) the details of proposals received from Rajasthan
pending with the Union Government for inclusion of State

Highways as National Highway; and

{c) the action taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) to (c) No new National Highways in Rajasthan
has been declared during the last three years. The State
Government of Rajasthan has submitted proposal for
declaring 26 State roads as National Highways. Expansion
of National Highway network is a continuous process and
declaration of new National Highway is taken up from
time to time depending upon, requirement of connectivity,

inter-se-priority and availability of funds.

[English] ,
Tayaktien
Collection of Toll Tax
-

2Ly~ 250

47} SHRI S. SEMNALAI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:
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(a) the total amount of toll tax collected from the
National VHi r_l_waayd for the years 2006-07 to 2009-10,

State-wise and NH wise;

(b) the number of highways planned during the
current plan period and the number of projects completed,
ongoing alongwith the total length in each category;

and

(c) the number of highway projects under consider-
ation, the likely date of their commencement and completion

with length and cost?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH)

tax collected from National Highways for the vyears

(a) Details regarding total amount of toll
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2006-2007 to 2009-2010 are enclosed as Statement-l.

NH-wise toll collection records are not being

maintained.

(b) Improvement of National Highways is planned
under various schemes/projects and it is an ongoing
process. Details regarding project length completed and
in progress under each phase of National Highways
Development Project (NHDP) during the current plan
period are enclosed as Statement-l.

(c) National Highways Authority of India (NHAI) has
prepared Work Plan | and |l for award of projects covering
total length 23,744 km. So far 74 projects have been
awarded in a total length of 6596 km at a total project
cost for Rs. 64,531.74 crore and regarding the balance,

it is too early to indicate target dates.

Statement-/

Details regarding toll collection on National Highways entrusted to State PWDs during
the year 2006-2007 to 2009-2010

(Rs. in Lakhs)

SI.No. Name of the State 2006-2007 2007-2008 2008-2009 2009-2010
1 2 3 4 5 6

1.  Andhra Pradesh 504.25 439.80 463.55 326.38
2. Assam 101.81 102.00 185.79 193.25
3.  Bihar 917.67 708.03 546.76 976.43
4.  Chhattisgarh 238.94 371.81 250.39 413.97
5. Goa 0.00 0.00 0.00 0.00
6. Gujarat 336.55 301.87 223.90 274.87
7. Haryana 0.00 0.00 0.00 0.00
8. Karnataka 459,61 396.46 455.37 47773
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1 2 3 4 5 6
9. Kerala 486.74 530.09 740.49 919.52
10. Maharashtra 905.02 788.20 1246.91 895.53
"11. Madhya Pradesh 1348.30 1770.55 1713 2343.06
12. Meghalaya 0.00 0.00 0.00 0.00
13.  Manipur 15.73 5.39 5.50 0.00
14. Orissa 164.01 188.58 206.71 219.93
15.  Punjab 202.48 . 225.07 91.28 1203.82
16. Rajasthan 313.79 405.55 489.11 622.63
17.  Tamil Nadu 44.03 17.40 35.45 18.64
18. Uttar Pradesh 1017.41 1004.68 1036.83 1190.16
19. Uttarakhand 182.79 223.08 235.48 298.01
Total 7239.13 7538.56 7926.52 9373.93

Details regarding toll collection on NHDP during the year 2006-2007 to 2009-2010

(Rs. in Lakhs)

SI.No. Name of the State 2006-2007* 2007-2008* 2008-2009* 2009-2010* -
1 2 3 4 5 6

1. Andhra Pradesh 24642.05 33853.86 37474.83 55454.43
2. Bihar 0 1402.00 5104.63 6009.10

3. Chhattisgarh 1810.83 2098.47 2216.58 25123

4.  Gujarat 21138.27 22367.48 2471244 59770.80

5. Haryana 13521.67 15203.87 36287.51 31826.43

6.  Jharkhand 1915.53 2258.00 4831.88 4704.12

7.  Karnataka 4627.84 9449.99 17641.84 18757.5
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1 2 3 4 5 6
8. Maharashtra 17178.58 22887.94 24949.11 40114.71
9.  Madhya Prade$h 1417.61 1243.29 1929.11 6433.21
10. Orissa 705.79 787.85 2434.88 6328.31
11.  Punjab 4665.97 5029.55 7008.31 13123.53
12. Rajasthan 29670.03 35801.50 44803.33 75216.77
13.  Tamil Nadu 10370.43 16563.93 19239.31 43462.3
14. Uttar Pradesh 6196.06 8004.69 15679.97 21742.10
15.  West Bengal 6470.34 13741.69 17743.47 20301.33
Total 144331 190694.11 262057.20 405756.94

*Figures also include toll collection under Special Purpose Vehicle and Build, Operate and Transfer.
Statement-ll

Details regarding projects completed and under implementation during current plan

NHDP Phase No of projects Length (km) No of projects under Length (km)
completed during implementation during
current plan period current plan period
Phase | 30 1384.8 2 139.124
Phase Il 50 - 2539.41 107 1452.559
Phase Il 11 612.36 75 5279.406
' Phase IV 0 .. 0 2 176.3
Phase V 2 148.3 17 1998.18
Phase Vil .0 0 2 41.12

- Misc 0 0 0 134.4

Total 93 4684.87 225 9221.089
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Request to NIA

.

- 255
48! SHRI K. SUDHAKARAN: Will the Minister of HOME

AFFA] pe pleased to state:

(a) whether the National Investigation Agency (NIA)

has received requests from the Government of Kerala to
[ e ]

conduct inquiry into the hawala transactions in the State

and its use for anti-national purpose; and

(b) if so, the details thereof, and the action taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) The
National Investigation Agency_ggs been created under the
m;ém;/és%z;ﬁon?g;:& Act, 2008 to investigate and
_prosecute offences under the Acts specified in the
Schedule to this Act. The offence of Hawala is not a

Scheduled offence under the National Investigation Agency

Act. T@( }ﬁ QQ/

Coir Products

25\-252-
49. | SHRI NARAHARI MAHATO:

SHR! NRIPENDRA NATH ROY:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Coir Board has introduced innovative
T )
products like coir geo textiles and coir ply in the North
Eastern Region;

(b) ' if so, the details thereof and the market potential
for such products; and

‘ (¢} the demand for these products in the interna-
tional markets?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL) : (a) and-(b) Yes, Madam. The Coir Board
has introduced coir geo textiles, coir composites, coir

" pith, etc. as innovative products and has been marking
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efforts to popularize these products in different regions of
the country including North-Eastern Region through
seminars, field demonstrations and other interventions.
The Board has taken up collaborative research project
for muitiple use of coir ply viz. moulded furniture, door
shutters, panels etc. with RV-TIFAC Composites Design
Centre, Bangalore and National Institute of Design,
Ahmedabad.

In addition, a three years project on developing coir
based eco-friendly products was initiated in collaboration
with North East Institute of Science and Technology
(NEIST), Jorhat, Assam. A new project has been initiated
in collaboration with NEIST, Jorhat to develop ceramic like
products out of the coir composites jointly with Central
Glass and Ceramic Research Institute, Kolkata.

(¢) There is a considerable demand for coir
geotextiles in international markets. It is estimate‘d that
there is a potential for use of 2500 miilion sq. m. of geo
textiles all over the world for various applications including

soil erosion control.

The Coir Board participates from time to time in
international fairs/exhibitions and exhibits, through its
stalls, the coir composite products developed in the
country.

‘\Q AR
NHRC Observation on Undertrials
2ew - 28%
50. (;D’I; KIRIT PREMJIBHAI SOLANKI: Will the

Minister of HOME AFFAIRS be pleased to state:

(a) whether the National Human Rights Commission_

(NHRC) has made any. observation on the status of

undertrials held in various jails in the country; and

{b) if so, the details thereof and the reaction of the
Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) No,

Madam. However, as per the statistics compiled by the
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National Crime Records Bureau (NCRB), there were
263144 undertrial prisoners in the country as on
31.12.2008 which constitutes 67.4% of the total prison

population.

With a view to reduce the number of undertrials, the
Central Government has taken various legislative and

-administrative measures which inter-alia include:

() Amendment in the Code of Criminal Procedure,
1973 by inserting a new article viz. 436A which
provides that where an undertrial prisoner, other
than the one accused of an offence for which
death has been prescribed as one of the
punishments, has been under detention for a
period extending to one-half of the maximum
period of imprisonment provided for the alleged
offence, he should be released on personal
bond, with or without sureties. It also provides
that in no case will an undertrial prisoner be
detained beyond the maximum period of
imprisonment for which he can be convicted for

the alleged offence;

(i)  Amendment to Section 436 (1) of the Code of
Criminal Procedure, 1973 to make a mandatory
provision that if the arrested person is accused
for a bailable offence and he is an indigent and
cannot furnish surety, the Court shall release him
on his execution of a personal bond without

sureties;

(iii)  Setting u‘p of Fast Track Courts for disposal of
long pending cases;

(iv) Introduction of scheme of Plea Bargaining;
(v) Holding of Jail Courts (Lok Adalat);

Ministry of Home Affairs has taken up the matter with
the State Governments for providing assistance to judiciary
_for quick processing and disposal of cases of undertrial

prisoners as per law.
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[Translation]
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Delay in Construction of NHs

RAJKUMARI RATNA SINGH:

YOGI ADITYA NATH:

SHRI MAHENDRASINH P. CHAUHAN:
SHRI NARENDRA SINGH TOMAR:

51.

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the construction work on most of the
National Highwqy! is running behind the schedule;

Wt - e P |

(b) if so, whether the Government has tried to
ascertain the reasons behind it;

(c) the details of the steps taken including action
taken for such delays against the Chairman, High Powered
Committees by the Union Government to remove these

causes; and
S, .

(d) the extent of success achieved in the expe-
ditious completion/construction of such National Highways,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) The construction work on some of
the National Highways (NHs) is running behind the
schedule. The delays have occurred due to various
reasons such as delay in land acquisition, shifting of
utilities, obtaining environment/forest clearances, railway
approvals, poor performance of some of the contractors
and law and order problems in some States.

(c) and (d) The steps taken by the Union Government
to remove these causes include setting up of Regional
Offices by National Highways Authority of India (NHALI)
headed by Chief General Managers. Powers have been
delegated to the Chief General Managers who will monitor
land acquisition matters as well as implementation of
projects. Special land acqhisition units have also been



255 Written Answers

set up to expedite land acquisition. The State Govern-
ments have been requested to appoint Chief Secretaries
" as Nodal Officers to expedite National Highways Devel-
opment Projects (NHDP) by removing bottlenecks, if any.
Projects are also closely and periodically reviewed at the
Headquarters as well as the field units. By adopting th‘e
above measures, delay in completion of projects has been
reduced considerably.
7(7\"(\(3.
Impact of Mining Activities

.. 285-286
52.1 SHR! JAGDISH SHARMA:
DR. MURLI MANOHAR JOSHI:
Will the Minister of MINES be pleased to state:

(a) whether mining activities along forest areas is
severely affecting the sustenance of tribals as well as

environment of the area;

(b) if so, the details thereof and the reaction of
the Government thereto;

{c) whether the Government has addressed such
issues in the existing mining policy;

(d) if so, the details thereof alongwith the criteria
fixed for mining activities in such areas; and

(e) the details of other measures taken by the
Government in this regard?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) No, Madam. ‘All mining leases
granted over an area more than 5 hectares are required
to obtain environmental clearance, and any diversion of
forest land for mining purpose requires forest clearance.
These clearances are granted on the basis of impact
“assessment and approval of environmental management
" plan, including public hearing for the project.

(b). Does not arise in view of (a) above.

(c) to (e) The National Mineral Policy, 2008,
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recognizes the fact that mining activity leads to impact
on environment and people in the mining area, and
enunciates that all mining shall be undertaken within the
parameters of a comprehensive Sustainable Development
Framework, which inter-alia includes guiding principles for
a miner to leave the mining area in a better ecological
condition after mining and adequate compensation to the
indigenous populations. This concern has already been
addressed in the new draft Mines and Minerals (Devel-
opment and Regulation) Act, available on the website of
the Ministry of Mines (hftp:/mines.gov.in).

-

F—C,@\_ﬂvcwn

MSP for Wheat and Puls_es

256 -2582

53.‘SHRI ANANDRAO ADSUL: Will the Minister of
AGRICULTURE be pleased to state:

[English]

(a) whether the Government has raised the
Minimum Support Price (MSP) of wheat and pulses
e ———— . = b’ = L3

recently;

(b) if so, the amount of increase as compared to
the previous MSP;

(c) the details of the formuia adopted for determi-
nation of MSP;

(d) whether the Government had taken the sugges-
tions of the farmers’ organisations into account while
determining the MSP; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)
The Minimum Support Prices (MSPs) of Wheat and Pulses
for 2010-11 season have been increased ‘over the
respective MSPs for 2009-10 season. The increase in the
MSPs of wheat and pulses for 2010-11 season is given

below:
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(Rs. per quintal)
Commodity 2009-10 2010-11  Increase in
2010-11
Wheat 1100 1120 20
Arhar (Tur) 2300 3000 700
Moong 2760 3170 410
Urad 2520 2900 380
Gram 1760 2100 340
Masur (Lentil) 1870 2250 380

For Kharif pulses of 2010-11 season, an additional
incentive is also available at Rs.5/- per kg for Tur, Urad
and Moong sold to procurement agencies during the
, harvest/arrival period of 2 months.

(c) to (e) The MSPs are fixed, inter-alia, taking into
account the recommendations of the Commission for
Agricultural Costs and Prices (CACP), the views of
concerned State Governments and Central Ministries. The
CACP, while formulating its recommendations on price -
policy considers, inter-alia, a number of factors which
include suggestions received from farmers, cost of
production, changes in input prices, inpht/output price
parity,» trends in market prices, demand and supply
situation, inter-crop price parity, effect on general price
level, effect on cost of living, etc.

[Translation]
Decuments
Foreign Travel on Forged Documents
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54. ) SHRI GORAKH PRASAD JAISWAL:
SHRIMATI RAMA DEVI:

T

Will the Minister of HOME AFFAIRS be pleased to
state:

.(a) whether the connivance of beaurocrats and
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travel agents have been reported in foreign travel of

people on forged/fake documents;

(b) if so, the details of such cases reported during
each of the last three years and the current year, airport-

wise; and

(c) the action taken against those found guilty in

the said cases?

THE MINISTER OF STATE‘IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN)]): (a) and (b) Some cases of forged/fake

visa® and passports have been noticed. 27 passengers
—— .

were arrested at IGI Airport, Delhi. All the 27 passengers
who were intending to depart the country were appre-
hended when they reported at the airline’s counter.

No such specific instance of countrywide network of
visa racketeers has come to notice. However, the
passengeré intercepted for travelling on fake documents
are handed over to the local police authoritieé for
investigation. Prompt action is taken under the law.by law
enforcement agencies as and when such cases of forgery.
in visas and travel documents are detected. However, data
with regard to persons apprehended/convicted in cases
is not centrally

related to issuefuse of fake visas

maintained.

As per available information, the number of cases of
forgery in visas and travel documents detected at the major
International Airports controlled by Bureau of Immigration
(Bol) during each of the last three years and the current
yéar (upto 30.6.2010) are given in the table below:

Sl Year

Number of cases
No. reported
1. 2008 ) ' 865
2. 2009 954
3. 2010 (upto 30.6.2010) : | 537
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(c) A number of steps have been taken by the
Government to prevent travel by persons on forged/fake

documents. These steps include:

(i)  Use of Ultra-violet Lamps, magnifying glasses
and specimen copies of travel documents for
comparison at all the Immigration Check Posts
(ICPs) for scrutinizing the features of the travel

documents;

(i) Installation of Passport Reading Machines
(PRMs) and Questionable Document Examiner
(QDX) Machines at major ICPs for detection of
s&histicated forgeries in the travel documents;

(ii) Installation of Immigration Control System (ICS)
Software which verifies the passport details of
passengers to prevent impersonation; and

(iv) Special training is also imparted to Immigration
Officers manning immigration counters at the
ICPs on a regular basis to detect forged/fake
travel ;documents.

[English]

264 - 260

Revamp of FCI

55.[8:% P. KARUNAKARAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the Government proposes to revamp the
functioning of the Food Corporation of India and entrust
. X . . . i b — i T R
it with distribution of other essential commodit b_in view
of the price rise; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) To
revamp the working of the Food Corporation of India
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(FCI), Government of India Ministry of Consumer Affairs,
Food and Public Distribution had engaged the Consultant,
M/s McKinsey and Co. to undertake a study on
FCI.

The main objective of the study was to bring about
substantial efficiency improvements in the FCI's functioning,
including inter-alia recommendations on new business
models and structural changes to reduce the subsidy
burden while improving its effectiveness in meeting the
Government of India's social objectives.

The major improvement initiatives recommended by
M/s McKinsey and Co. broadly encompasses (i) Financial
restructuring through multi-tiered debt structure to reduce
the interest burden; (ii) Network optimization through linear
programming of Rail Movernent (Grain Flow Management);
(iii) Consolidation of Handling and Transport Contracts; (iv)
Changes in use and sourcing pattern of gunny bags; (v)
Cost reduction by direct procurement of foodgrains and
exclusion of intermediates; (vi) Exploring avenues for
revenue generation by optim'um utilization of all existing
assets like godowns; (vii) More cost effective and efficient
utilization of human resources through rationalization,
automation and better Performance Management System
(People Management System); (viii) Smart Trading ap-
proach for global trading in foodgrains; (ix) Creation of Price-
Monitoring Cell; (x) Management of Operational Costs: (xi)
Management of idle Assets; (xii) Vigilance Administration
and (xiii) Performance review through defined parameters
and fixation of accountability. However, the Government
does not propose to entrust FCI with distribution of other

essential commodities.

240 ~ 24|

Delay in Release of NLCPR Funds

56. Sl—iRI SANJAY NIRUPAM: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:

(a) the total amount of _find available under the

- — 2

Non-lapsable Central Pool of Resources,(NLCPR) scheme

during each of the last three years;
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(b)  whether there was any delay in the release of
the funds for the projects under NLCPR;

(c) if so, whether there was any delay in the
completion of the projects due to late release of funds;

and

(d) if so, the details thereof and the remedial steps

taken by the Government in this regard?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE) : (a) The Budget allocation (Revised

[ =]
Estimate) of Non-lapsable Central Pool of Resources
(NLCPR) during last three years is given in the following

table.
Year 2007-08 2008-09 2008-10
(Rs. in crore)
636.00 650.00 700.00

Budget Allocation

{Revised Estimate)

(b) No, Madam. There was no delay in release
of funds by this Ministry for the projects under
NLCPR. '

(¢) a_nqd (d) Qutistion does not arise.

ol -
Coconut Palm Insurance S__cl_jen_\g o

- SO,

57. [;‘SHRI M.B. RAJESH: Wil the Minister of
AGRICULTURE be pleased to state:

(a) whether the Coconut Development Board (CDB)
' has launched Coconut Palm Insurance Scheme to protect

coconut growers;

(b) if so, the details thereof alongwith the criteria for
availing the scheme; and

{(c) the details of State participation in the implemen-

" tation of the scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Madam.

(b) and (c) Coconut Plan Insurance Scheme (CPIS)
has been implemented since December, 2009. This scheme
is applicable to all healthy nut bearing coconut paims,
grown as mono or intercropped, on bunds farms or
homestead and to all varieties~of coconut having age of
4-60 years (tall variety age range 7-60 years) excluding
unhealthy and senile palms to be insured through
Agriculture Insurance Company of India Ltd. (AIC). Insured
sum vary from Rs. 600 per palm (for 4th - 15th year age
group) to Rs. 1150 per palm (for 16th to 60th year age
group). Fifty per cent of premium subsidy amount shall be
borne by CDB (Central Government), 25% by participating
Stateand 25% by the beneficiary.

The scheme is being implemented on pilot basis in
the selected districts of Andhra Pradesh, Goa, Karnataka,

Kerala, Maharashtra, Orissa and Tamil Nadu.
- Pb6-24Y
Smuggling of Cattle on Border
« ' [ sl e 3 T
-

| DR. PADMASINHA BAJIRAO PATIL:
SHRI SANJAY DINA PATIL:

58.

Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether the smuggling of cattle is on the rise

on the international borders of the country;

(b) if so, the 'details' of cases reported during each

of the last three years, border-wise; and

(c}) the steps taken by the Government to check

such smugglings on the borders?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANBRAN): (a) to (c) Smuggling of cattle through
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international borders with Bangladesh, Nepal and Bhutan

" has been reported. The Indo-Bangladesh border is not yet

fully fenced and is characterised by thick vegetation, hills
and forest area, rfverine and low-lying patches and thick
population right upto zero line, thereby making it prone to
illegal cross border activities including cattle smuggling.
Along Indo-Nepal and Indo-Bhutan borders a free
movement regime exists which facilitate smuggling of cattie

through these borders.

The border guarding forces deployed on these borders,
has reported the details of cattle smuggling during each
of the last three years as below:-

Name of border No. of cattle seized

2007 2008 2009
Indo-Bar;gladesh 133173 120547 114790
Indo-Nepal 1202 1230 444
Indo-Bhutan 1 191 113

The Government has adopted the multi-pronged
- -approach to stop cross border criminal activities including
cattle smuggling. The steps taken in this regard, inter-alia,
include:-

o Domination of border by patrolling, laying
nakas/ambushes and carrying out special opera-

tions.

U Construction of fencing, patrol roads, floodlight-
ing and additional Border Out Posts.

. Use of water crafts/boats and floating Border Out
Posts in riverine segments.

e Use of force multipliers like Hand Held Thermal
Imager, Battle Field Surveillance Radars, Night
Vision Devices/Night Vision goggle.

e - Special operation with local sister agencies.

NOVEMBER 9, 2010
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] Construction of additional Border Out Posts
along borders to reduce inter se distance for
proper domination of border by the Border

Guarding Forces.

o Up-gradation of intelligence network and con-

struction-ordination with sister agencies.

° Besides, Government has sanctioned additional
16 Battalions to augment Border Out Posts in
riverine/hilly/vuinerable segments of the Indo-
Bangladesh border to be raised in a phased
manner from 2009-10 to 2013-14. Of these two
Battalions have already been raised and

"deployed on the border.

24— 234

Penalty on Delhi Police

[ iz e - }

[Translation]

59. |SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Court has imposed penalty on Delhi

Police for negligence;

(b) if so, the details of penalties imposed by various
courts on Delhi Police during each of the last three years
and the current vyear,

(¢} ‘whether the various courts have passed stric-

tures against the Delhi Police; and

(d) if so, the details thereof during the above

period?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) : Yes, Madam. The Court
has imposed penalty on Delhi Police and details of
penalties imposed by the various courts and Delhi Police.
during each of the last three years and the current year

»

are given below:
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SlI.No.

Petition/FIR No.

Fine

Remarks

4

10.

Case FIR No. 987/05 u/s 302/307 IPC
P.S. Rohini

Crl. Writ No. 264/07 Sanjeev Kumar
Singh & Ors. Vs. State .

Crl. Writ No. 1392/07 Purshottam Ramani
Vs State & Ors.

W.P. No. 11079 of 2006 - Prem Pal &
Others Vs. C.P., Delhi & Others

Crl. W. Petition No. 519/06 Civil-Ram
Singh Vs UOI & Others

FIR No. 559/97 u/S 374/34 IPC PS Hauz
Khas Crl. Appeal No. 384/2000 Pankaj
Choudhary & Others

CWP No. 1044/08 Brij Pal Vs. GNCT of
Delhi & Ors,

OA No. 3004/09 S| Ajay Kr. Vs. GNCT
of Delhi

CWP No. 1612/08 Noorbano Vs State

OA No. 1469/07 - Chand Singh Vs.
GNCT of Delhi

Rs.25000/- and
Rs.40000/-

Rs. 25000/-

Rs. 50,000/-

Rs. 8,13,854/-
(5,32,750/- +
2,51,103/- i.e. 6%
simple interest +
30,000/- cost of
Petition)

Rs. 76,000/

Rs. 25,000/-

Rs. 15,000/-

Rs. 5,000/

Rs. 5000/-

Rs. 10,000/-

Fined by Court of Sh. Sanjay Kumar, A.S.J,
Rohini Court. Delhi Police is contemplating to
file a revision petition in the Hon'ble High Court
before 3.11.10 against the said orders as the
witness is residing at Switzerland and not
appear before the Court.

The order was stayed on 14.3.08 vide SLP
No. 1773/08 by the Hon'ble Supreme Court
of India.

The order was stayed on 13.8.2010 vide SLP
No. 5998-99/08 by the Hon'ble Supreme Court

of India

Paid to Sh. Prem Pal on 1.4.2010 as ordered
by the Hon'ble High Court of Delhi.

Paid to Sh. Ram Singh as ordered by the
Hon'ble High Court of Delhi.

Fined by the High Court and SLP No. 4412/
09 filed by Delhi State which is pending so

far.

Fined by Delhi High Court
Fined by Central Administrative Tribunal

Fined by Delhi High Court.

Fined by Hon'ble CAT
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11 OA No. 2789/08 - S| Subhash Vs. GNCT Rs. 2,000/- Fined by Hon'ble CAT
of Delhi.
12.  CWP No. 1044/08 Brij Pal Vs. GNCT of Rs. 1000/- to each Fined by Delhi High Court
Delhi & Ors. 5 personnel -
13. CWP No. 1044/08 CP Dethi Vs Brij Pal Rs. 1000/-each Fined by Delhi High Court
& Ors. respondent will be
entitled to costs of
Rs.1000/-
14.  O.A. No. 1390/07 Smt. Vandna Vs GNCT Rs. 10000/- Fined by Hon'ble High Court, amount has been
disbursed to Smt. Vandna
15. 581/08 u/s 294/34 IPC PS Dwarka Rs. 10000/- Fined Sh. Rajender Singh, ACP/Dwarka and
Sub-Inspr. Vidhya Dhar (Rs.5000/- each).
16. 391/03 u/s 307/34 IPC P.S. Gokal Puri Rs. 1000/- Fined the 1.0. by the Court of Ms. llia Rawat,
JJB, Kings Camp, Delhi
17. 1110/95 u/s 452/323 IPC P.S. Mangol Rs. 500/- Fined the 1.O. by the Court of Sh. Vishal Singh,
Puri Rohini - Courts, Delhi
18.  437/05 u/s 379/356/34 IPC P.S. Seelam Rs. 50/- Fined the 1.0. by the Court of Sh. Sanjay
Pur Khanagwal, MM, KKD Courts, Delhi
19. 243/02 u/s 279/338 IPC P.S. Shakarpur Rs. 1000/- Fined the [.O. by the Court of Sh. Pooran
Chand, MM, KKD Courts, Delhi
20. 843/97 u/s 407/285/34 IPC P.S. Sultan Rs. 2000/~ Fined the 1.O. by the Court of Sh. Naveen
Puri Gupta, MM, Rohini Court, Delhi.
21, — Rs. 100/- Fined by the Court of Sh. Rajnish Bhatnagar,
Addl. Session Judge-l, Rohini Courts to the
Sl
22. — vHs. 200/- Fined Z.O. by learned MM/Traffic, Tis Hazari,
Delhi.
23. 464/06 P.S. Mukherjee Nagar Rs. 100/- Fined by the court of Sh. Mukesh Kumar, MM,

Tis Hazari Cours.
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24. 240/01 P.S. Sadar Bazar Rs.100/- Fined by the court of Sh. Mukesh Kumar, MM,
Tis Hazari Courts.

25. FIR No0.499/06 P.S. Jahangir Puri Rs.500/- Fined by the court of Sh. Pardeep Chadha,
MACT, Rohini.

26. FIR No. 28/97 p.s. Mukhetriee Nagar Rs.100/- Fined by the court of Sh. Mukesh Kumar, MM,
Tis Hazari Courts.

27. FIR No. 556/98 P.S. Kotwali Rs.2000/- Fined by the court of Sh. Ajay Goyal, MM,
Tis Hazari Courts.

28. FIR No. 281/06 P.S Badli Rs.1000/- Fined by the court of Ms. llia Rawat, Principal
Magistrate, JJ Board, K. Camp.

29. FIR No. 653/04 P.S. K.M. Pur Rs.100/- ‘Fined by the court of Sh. Manish, MM, Patiala
House Courts.

30. FIR No. 188/05 P.S. Model Town Rs.100/- Fined by the court of Sh. Devender Kumar,
MM, Tis Hazari Courts.

31. FIR No. 169/2000 P.S. Adarsh Nagar Rs.100- Fined by the court of<Sh. Prashant Kumar, MM,
Rohini Courts.

32. FIR No. 298/98 P.S. Model Town Rs.100- Fined by the court of Sh. Devender Kumar,
MM, Tis Hazari Courts.

33. FIR No. 485/06 P.S. Model Town Rs.500/- Fined by the court of Sh. Devender Kumar,
MM, Tis Hazari Cours.

34. FIR No. 647/03 P.S. Mode! Town Rs.2000/- Fined by the court of Sh. Devender Kumar,
MM, Tis Hazari Cours.

35. FIR No. 400/99 P.S. Ashok Vihar Rs.500/- Fined by the court of Sh. Bhupesh Kumar,
Rohini Courts.

36. FIR No. 1013/02 P.S. S. Puri Rs.500/- Fined by the court of Dr. Kamini Lau, Spl.
Judge, Rohini Courts.

37. FIR No. 209/05 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,

Tis Hazari Courts.




271 Written Answers NOVEMBER 9, 2010 to Questions 272
2 3 4

38. FIR No. 210/07 P.S. Ashok Vihar Rs.1000/- Fined by the court of Ms. llia Rawat, Principal
Magistrate, JJ Board, K. Camp.

39. FIR No. 400/99 P.S. Bawana/Narela Rs.500/- Fined by the court of Sh. Bhupesh Kumar, MM,
Rohini  Courts. _

40. FIR No. 681/03 P.S. Model Town Rs.1000/- Fined by the court of Sh. Rakesh Kumar, MM,
Tis Hazari Courts. )

41. FIR No. 607/03 P.S. Model Twon -Rs.100/- Fined by the court of Sh. Devender Kumar,
MM, Tis Hazari Courts.

42. FIR No. 475/97 P.S. Adarsh Nagar Rs.100/- Fined by the court of Sh. Prashant Kumar, MM,
Rohini Courts.

43. FIR No. 78/04 P.S. Adarsh Nagar Rs.100/- Fined by the court of Sh. Narender Kumar,

! ASJ, Rohini Courts.
44. FIR No. 804/06 P.S. Saraswati Vihar Rs.100/- Fined by the court of Sh. Pradeep Chadha,
‘ MACT, Rohini Courts.
45. FIR No. 429/07 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
' Tis Hazari Courts.

46. FIR No. 241/100 P.S. Adarsh Nagar Rs.100/- Fined by the court of Sh. Prashant Kumar, MM,
Rohini Courts.

47. FIR No. 100/99 P.S. Bawaaia Rs.500/- Fined by the court of Sh. Sukhvir Singh, MM,
Rohini Courts.

.48. FIR No. 361/02 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Courts.

49. FIR No. 463/05 P.S. Bawana Rs.100/- Fined by the court of Sh. Narender Kumar,
ASJ, Rohini Courts.

50 FIR No. 16/94 P.S. Con. Place Rs.50/- Fined by the court of Sh. Devender Kumar,
ASJ Karkardooma Courts.

51. FIR No. 34/05 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,

Tis Hazari Courts.
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52. FIR No. 1033/06 P.S. Mango! Purl Rs.500/- Fined by the court of Sh. Sanatan Prasad, MM,
" Rohini Courts.
53. FIR No. 284/05 P.S. Mukherjeet Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Courts.
54. FIR No. 519/06 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Courts.
55. FIR No. 189/04 P.S. Mukherijee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Cpurts.
56. FIR No. 199/99 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Courts.
57. FIR No. 128/01 P.S. Mukherjee Nagar Rs.100/- Fined by the court of Sh. Vinay Singhal, MM,
Tis Hazari Courts.
58. FIR No. 147/06 P.S. Bawana Rs.500/- Fined by the court of Sh. Sukhvir Singh, MM,
Rohini Courts.
59. FIR No. 51/06 P.S. Alipur Rs 100/- Fined by the court of MS, llia Rawat, Principal
Magistrate, JJ Board, K. Camp.
60. FIR No. 534/07 P.S. Prashant Vihar Rs500/- Fined by the court of Sh. Pradeep Chadha
MM, Rohini Courts.
61. DD No. 22 P.S. Shalimar Bagh Rs.100/- Fined by the court of Sh. Rakesh‘Kumar, MM,
Rohini Courts.
62. FIR No. 201/2000 P.S. Bawana Rs.500/- Fined by the court of Sh. Sukhvir Singh, MM,
Rohini Courts.
63. FIR No. 477/98 P.S. Adarsh Nagar Rs.100/- Fined by the court of Sh. .Neeraj Kumar, MM,
Rohini Courts.
64. FIR No. 312/96 P.S. S.P. Badli Rs 100/- Fined by the court of Sh. Sudhanshu Kaushik,

MM, Rohini Courts.
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65. FIR No. 755/96 P.S. Saraswati Vihar Rs.1000/- Fined by the court of Sh. Satish Kumar, MM,
Rohini Courts.

66. FIR No. 506/2000 P.S. Mukherjee Nagar Rs.2000/- Fined by the Court of Sh. Deepak Garg, ASJ,
Rohini Courts.

67. FIR No. 737/06 P.S. Keshav Puram Rs.100/- Fined by the court of Sh. Vidhya Prakash,
ACMM, Rohini Courts.

68. FIR No. 386/03 P.S. Sultan Puri Rs.2000/- Fined by the court of Sh. Naveen Gupta MM,
Rohini Courts.

69. FIR No. 248/04 P.S. S.N. Puri Rs.500/- Fined by the court of Sh. Suresh Chand, ASJ,
Patiala House.

70. FIR No. 463/09 P.S. Jahangir Puri Rs.500/- Fined by the court of Dr. Kamini Lau, ASJ,
Rohini Courts.

71. FIR No. 768/06 P.S.Shalimar Bagh Rs.1000/- Fined by the court of Dr. Kamini Lau, ASJ,
Rohini Courts.

72. FIR No. 176/06 P.S. Ashok Vihar Rs. 5000/- Fined by the court of Sh. Inderjeet Singh, ASJ,
Tis Hazari Courts.

-_73. FIR No. 458/07 P.S. Ashok Vihar Rs. 1000/- Fined by the court of Sh. Satish Kumar, MM,

Rohini, Courts.

(c) and (d) As and when directions are received from

the courts these are followed up meticulously.

Loom © 75 =279

Credit for Farmers
T g}

[English]

L
60. SHRI P. K. BIJU: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the agriculturists are losing; interest
in agriculture in spite of increase in credit flow to them;

and

(b) the details of the credit provided to agriculturists/

farmers during each of the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The Govern-
ment has not received any such report indicating that the
agriculturist are losing interest in agriculture in spite of

increase in credit flow to them.

(b)  The details are given in the enclosed Statement.
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Statement

1 2 3 4 5
State-wise Ground Level credit flow under agriculture
. o . 16. Bihar 3135.96 4497 .62 1402.45
and allied activities during the last three years
. 17. Jharkhand 565.64 858.23 101.16
Rs. in crore
18. Orissa 4390.02  5402.72  3418.98
Sl.  Name of the 2007-08  2008-09  2008-10
No. States/UTs 19. West Bengal 972339 11626.89 1760.19
1 2 3 4 5 20. Andaman and 6.79 12.34 272
. Nicobar Islands
1. Chandigarh 2800.87  4551.72 0.00
Eastern Region 17821.80 22397.80 6685.50
2. Delhi 13784.37 22077.66 0.21
3. Haryana 1344213 1491531 12075.70 21. Madhya Pradesh 12579.02 13431.23 3240.75
4. Himachal Pradesh 1474.17 171430  510.79 22. Chhattisgarh 1927.41  1940.32  3388.14
. 5. Jammu and 392 .41 508.89 46.86’ 23. Uttar Pradesh 17783.50 21165.61 9869.99
Kashmir
24. Uttarakhand 15630.12 1758.08 550.62
6. Punjab 24146.47 27186.96 9338.34
Central Region  33820.05 38295.24 17049.50
7. Rajasthan 12240.38 13387.99 6946.23 -
- _ 25. Dadra and Nagar 3.27 7.0 0.00
Northern Region 68280.00 8434283 28918.13 Haveli
. 8. Arunachal Pradesh 21.44 29.66 1.25 26. Daman'and Diu 11.91 4.65 0.00
9. Assam 652.72 1007.98 185.32 27. Gujarat 13695.40 14048.95 5149.50
10. Manipur 48.32 35.84 0.00 28. Goa 26673 13191  4.08
11. Meghalaya 40.75 96.88 7.21 29. Maharashtra 23274.00 28058.14 8376.13
12. Mizoram 43.55 37.70 1.21
Western Region 37251.31 42250.07 13529.71
13. Nagaland 41.01 13.18 4.80
30. Andhra Pradesh 29173.18 35141.07 8870.17
14. Tripura 96.54 279.13 72.06 '
3t1. Karnataka 18737.23 20146.36 7320.01
15. Sikkim 13.65 13.70 1.67
32. Kerala 16876.40 23822.70 4922.92

North Eastern 957.98  1514.07 27352
Region 33. Lakshadweep 1.53 0.92 0.00
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34. Puducherry 329.77 384.22 48.03

35. Tamil Nadu 30717.14 32847.38 4338.65

Southern Region 95835.25 112342.65 25499.78

Total 253966.39 301143.29 91956.14

RIDF contributed
by CBs

691.06 764.51

Commercial Banks 274962.68

Grand Total 254657.45 301907.80 366918.82

. Source: National Bank for Agriculture and Rural Develop-
ment (NABARD). State-wise flow for 2009-10 is in
respect of Cooperative Banks and Regional Rural
Banks.

[Translation]

Rivey
Soil Erosion
) - x=3 z.ﬁﬂ...?,@
61.§ SHRI ASHOK ARGAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Yamuna and Chambal rivers are

causing soil erosion;

(b) it so, the areas affected by the above rivers
due to soil erosion during each of the last three years;

()  whether the agricultural land is being converted

into ravines due to soil erosion;
(d) if so, the details thereof;

(e) whether steps are being taken to check soil

erosion; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

to Questions 280

AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes,
Madam. Soil erosion is a natural process occurring in the
catchment area of the river systems. River-wise soil erosion
and land degradation study has not been conducted.
However, as per available estimates (2005), out of total
geographical area of 328.73 million ha., about 93.68 million
ha. (28.5%) is subjected to soil erosion due to water across
the country including the catchment areas of Yamuna and
Chambal rivers.

(c) and (d) The ravines are extensive system of Gullies
developed along the river courses and are formed as a
result of localized surface runoff in all categories of lands
viz. Agricultural land, Wastelands and Forest lands. As per
Wastelands Atlas published by Ministry of Rural Develop-
ment, the Gullied/Ravinous land has marginally decreased
from 2.05 million ha. in 2000 to 1.90 million has in 2003
in the country.

(e) and (f) With a view to prevent soil erosion and land
degradation, Government of India, Ministry of Agriculture
is implementing various Watershed Development
Programmes, namely; National Watershed Development
Project for Rainfed Areas (NWDPRA), Soil Conservation
in the Catchments of River Valley Project and Flood Prone
River (RVP & FPR), Reclamation and Development of
Alkali and Acid Soils (RADAS) and Watershed Development
Project in Shifting Cultivation Areas (WDPSCA) across
the country. Ministry of Rural Development is also
implementing a major Integrated Watershed Management
Programme (IWMP) for restoring ecological balance by
harnessing, conserving and developing degraded lands in

the country. :
2¢0 ~288
Tenure of Organising Committee
—— L R "

62. | SHR! ADHIR CHOWDHURY:
SHRI MOHAMMED E.T. BASHEER:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:
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(a) whether the Government proposes to end the
tenure cf the present Organising Committee for the

Commonwealth Games;

(b) if so, the details thereof and the reasons

therefor; and

(c) the total assets created through the Common-

wealth Games including the details of infrastructure built

KARTIKA 18, 1932 (Saka)

to Questions 282

YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) and (b) It has been decided that the tenure of the
Organising Committee (OC) will be extended till further
orders. OC has been directed that the heads of the
Functional Areas and the other key functionaries will
remain in position and the serving Government Officers
on secondment to the OC will also continue in the
Committee till further orders.

(c) Details of the sports infrastructure created for

up?
the Commonwealth Games, are given in the enclosed
THE MINISTER OF STATE IN THE MINISTRY OF Statement.
Statement

Ministry of Youth Affairs and Sports (MoYAS)

Sl.No. _ Tournament Area Agency
1 ' 2 3
Sports Authority of India

1. MDC National Stadium - Hockey SAI/CPWD
2. Dr. Kami Singh Shooting Ranges SAI/ICPWD
3. JN Sports Complex - Lawn Bowl SAI/CPWD
4. IG Sports Complex - Gymnastics SAI/CPWD
5. IG Sports Complex - Wrestling SAI/CPWD
6. IG Sports Complex - Cyciing SAl/CPWD
7. SPM Swimming Pool Complex SAI/CPWD
8. JN Sports Complex - Athletics SAI/CPWD
é. JN Sports Complex - Weightlifting SAI/CPWD
Other Venues

10. -, Big-Bore Shooting, Kaderpur CRPF/CPWD
11. - R.K. Khanna Tennis— Stadium AITA
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12. DU (Main Ground) - Rugby7s DU
Ministry of Urban Development (MOUD)

Competition Venues

1. Siri Fort Sports Complex - Badminton DDA
2. Siri Fort Sports Complex - Squasﬁ DDA
3. Yamuna Sports Complex - Table Tennis DDA
4, Yamuna Sports Complex - Archery VDDA

Other Venues
5. Games Village _ DDA
Government of belhi

1. ’ Thyagaraj Sports Complex Government of Delhi

2. Talkatora Boxing Stadium NDMC .

Training Venues

SI.No. Stadium - Area/Owner

1 -2 : . 3

Funded by: Ministry of Youth Affairs and Sports (MoYAS)

1. CPWD DPS TRG - LawnBowls | CPWD
2. CPWD-MDC TRG - Hockey ' SAI/CPWD
3. . DU-Daulatram TRG - Rugby7s | ‘ DU

4. DU Hindu TRG Rugby7s ' DU

5. DU-Indoor Hall TRG - Boxing and Netball ) bu

6. DU-Khalsa TRG - Rugby7s | DU

7 DU-Kirorimal TRG - Rugby7s DU




285 Written Answers KARTIKA 18, 1932 (Saka) to Questions 286
1 2 3
8. DU-Polo Ground TRG - Athletics DU
9. DU-Ramjas TRG - Rugby7s DU
10. DU-SriRam TRG - Rugby7s DU
11. DU-SriRam TRG - Wrestling(W) buU
12. DU-St. Stephens TRG - Rugby7s DU
13. JMI - Rugby7s TRG JMI
14. JMi - Table Tennis TRG JMI
15. AITA-RK Khanna TRG Tennis AITA
Funded by : Ministry of Urban Development (MoUD), GOI
1. DDA-Game Vill. TRG - Athletics DDA
2. DDA-Game Vill. TRG - Swimming DDA
3. DDA-Game Vill. TRG - Weight Wrestling DDA
4, DDA-Saket TRG - Badminton DDA
5. DOA-SiriFort TRG - Badminton DDA
6. DDA-SiriFort TRG - Squash DDA
7. DDA-SiriFort TRG - Swimming DDA

-
8. DDA-SiriFort TRG - Tennis DDA
9. DDA-Yamuna TRG - Gymnastics DDA
10. DDA-Yamuna TRG - Hockey DDA
11. DDA-Yamuna TRG - LawnBowls DDA
12. DDA-Yamuna TRG - Swimming DDA
13. DDA-Yarﬁuna TRG - Archery DDA

Funded by : Government of Delhi

1

GNCTD-Chhatrasal TRG-Athletics

Government of Delhi
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2 GNCTD-LudIow TRG - Wrestling (M) Government of Delhi
3 GNCTD-Thyagraj TRG - Athletics Government of Delhi
4 NDMC Shivaji TRG - Hockey NDMC

287~ 289

Expert Group on Starvation
TR T

63. | SHRI C. R. PATIL:
SHRI DHARMENDRA YADAV:
SHRI SHATRUGHAN SINHA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether incidents of starvation deaths continue
to rise in the country despite the rapid economic growth;

(b} if so, the details thereof indicating the number
of starvation deaths reported during each of the last three

years, State-wise;

(c) whether the Government has constituted an
_-expert group on hunger/starvation;

(d) if so, whether the report of the said group has
been received;

if so, the details thereof and the action taken

©(e)

thereon; and
(f) the steps taken/proposed to check starvation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No State
Government/Union Territory Administration has reported
any incidence of starvation death during last three years.

() to () The Department of Food and Public
Distribution has not constituted any expert group on
hunger/starvation. '

For tackling the problem of hunger and starvation in the
country and to ensure that people living below poverty line
get adequate food grains, the Government has been
implementing the following schemes providing food grains
at highly subsidized prices to the targeted population
through the State/UT Governments:-

1. Government is allocating food grains at subsi-
dized rates for 6.52 crore Below Poverty Line
(BPL), and Antyodaya Anna Yojana (AAY) ration
card holder families under Targeted Public
Distribution System (TPDS). Under this scheme,
foodgrains are allocated to the States/UTs @ .35
kg. per BPL/AAY family per month. Depending
upon availability of food grains in the Central
Pool, food grains are allocated for Above Poverty
Line (APL) families also. Presently, allocations of
food grains to APL category range from 15 to
35 Kg. per family per month. During 2010-11, a
quantity of 470.65 lakh tons of food grains have
been allocated to States/UTs under TPDS.

2. Under Annapurna Scheme, indigent senior

' citizens of 65 years of age or above who are
not getting old age pension, are provided 10 kg.
of food grains per person per month free of
cost. 57,760 tons of food grains have been
allocated to States/UTs under the scheme during
2010-11.

3. Under the Emergency Feeding Programme
(EFP) impleménted in eight KBK Districts of
Orissa, rice at BPL rates are allocated to the
State Government for approximately 2 lakh
beneficiaries in these districts. 18,000 tons of rice
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have been allocated under this scheme during
2010-11.

To provide safeguard against starvation during
natural calamity and lean season, under the
Village Grain Bank Scheme, foodgrains are
allocated free of cost by Government of India to
States. So far 20,148 Village Grains Banks have
been sanctioned in 20 States and 80,592 tons
of foodgrains héve been allocated.

The Government also makes allocation of
foodgrains to States/UTs under Mid Day Meal
Scheme for providing food to school children
studying in primary and upper primary levels.
29.85 lakh tons of foodgrains have been
allocated under the scheme during 2010-11.

Under the Wheat Based Nutrition Programme
aimed at improving the nutritional status of
children below 6 years of age and expectant/
lactating women, 15.00 lakh tons of foodgrains
have been allocated during 2010-11.

Under the Scheme for Welfare Institutions,
Government makes allocation of foodgrains to
States/UTs for Welfare Institutions run by NGOs,
charitable institutions, etc. 1.38 lakh tons of
foodgrains have been allocated to various States/

UTs during 2010-11.

Under the Scheme for SC/ST/OBC Hostels,
Government makes allocation of foodgrains to
States/UTs for meeting requirements of foodgrains
of SC/ST/OBC Hostels. 0.50
‘foodgrains have been allocated to various States/
UTs, during 2010-11.

lakh tons of

Mine
Profit Sharing in Mining Entities
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SHRI VARUN GANDHL:
SHRI ANANTHA VENKATARAM!I REDDY:
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' SHRI RAYAPATI SAMBASIVA RAO:
Will the Minister of MINES be pleased to state:

{a) whether the Government proposes to provide
26% equity in mining entities to the affected people where
excavation of minerals takes place;

(b) if so, the details thereof;

(c) whether concerns have been raised over

providing shareholding rights to the affected people; and
(d) if so, the details thereof?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE) : (a) and (b) In the draft Mines and
Minerals (Development and Regulation) Act, 2010, hosted
on the website of Ministry of Mines on 3rd June 2010, it
was proposed that twenty six per cent of profits after tax
(PAT) would be required to be distributed by the mining
lease holders to the persons affected by mining related
operations and in case of mining companies, through grant

of twenty six per cent free equity to the affected persons.

(c) and (d) Concerns were raised by the Industry
that :

(i) the profits that-Should be taken for the purpose
of sharing with local population should pertain
to mining operations and not to profits earned
from downstream value addition activities,

(i) administrative difficulties are likely in identifyjng
the affected persons in existing mining leases
areas and distributing the profits directly to them,

(i) direct distribution of profits to the affected
persons may lead to disparities due to varying
population densities, nature of mineral and

efficiency of mining operations.

The Government has considered these concerns and

suitably modified the provisions in the draft Act.
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Misutilisation of Fundg for
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KVIC Schemes

65. ] SHRIMATI RAMA DEVi:
SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government has received any
complaints regarding irregularities and misuse of funds
under the schemes of the Khadi and Village Industries
Commission (KVIC);

(b) if so, the details thereof, the total number of
such complaints received and the action taken against
the erring officials during each of the last three years

and the current year, State-wise; and

(c) the steps taken by the Government to check

such cases in future?

THE MINISTER OF STATE OF THE MINISTRY
OF MICRO, SMALL AND MEDIUM ENTERPRISES
{SHRI DINSHA PATEL): (a) and (b) Khadi and Village
Industries '/Commission (KVIC) have reported that no
specific complaints have been received regarding irregu-
larities and misuse of funds under their schemes in the
recent years. KVIC has an internal system in place to
audit/review the utilization of funds by khadi institutions
and in case any irregularities/violation of rules are
detected, it can initiate action against the institution
including cancellation of khadi certificate/initiation of
recovery. No such complaints have been received by the
Ministry except the allegation against one khadi institution
regarding the genuineness of khadi produced. A three
member committee has been constituted to ascertain the

facts.

{c) Coming to the steps taken to check such cases,

following is the position:

NOVEMBER 9, 2010
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Khadi programme is implemented by khadi
institutions, which are registered independent
agencies. As per the Bye-laws adopted by these
Institutions, they have to abide by the Khadi
Certification Rules. Violation of any Rule of
these Certification Rules, is considered as
irreqularity and renders the khadi certificate of

the institution liable to canceliation.

To verify the adherence of various conditions
in Khadi Certification Rules and other related
issues, an integrated audit system is in vogue
in KVIC, which ensures that the assistance
provided to the implemehting agencies is not
misutilised and the provisions made in the
Khadi Certification Rules are strictly adhered

to by the implementing agencies.

Internal control mechanism has been put in
place by KVIC to ensure regular monitoring of
funds released to Institutions and annual
internal audits are conducted to ensure that
funds released are utilised for the specific
purpose for which the same have been
released. If any misutilisation is reported,
recoveries are effected, following due proce-

dure.

in every field office of KVIC, a vigilance
mechanism has been put in place, in addition
to the audit conducted by the officers deputed
by the Comptroller and Auditor General of India.
Strict action is instituted whenever irregularities

are reported.

Khadi and Village Industries Commission Act,
(Section 19-B) also stipulates that any sum
payable to the Commission under any agree-
ment expressed or implied, or otherwise how-
soever, may be recovered from the khadi
institutions in the manner as arrears of land

revenue.
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Food Crisis

6 { SHRI CHANDRAKANT KHAIRE: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the Government has asséssed the likely
impact of the global food crisis on the food security situation
in the country and the proposed Food Security Act;
and

{b) if so, the details thereof and the remedial steps
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)
Government allocates foodgraim’at subsidized prices to

I arm—
States and Union Territories under Targeted Pubhc
e
Dls?nbunon System (TPDS) for 6.52 Crore Below Poverty
Llne' (BPL) and Antyodaya Anna Yojana (AAY) families @35
kg per family per month. Allocations of foodgrains for APL
category are also made at subsidized prices depending
upon their availability in the Central Pool and past offtake
by States. Government is also implementing other welfare
schemes like Mid-day-Meal (MDM) Scheme,
Child Development Services Scheme (ICDS), Annapoorna

Integrated

" Scheme etc. Besides, as announced by the President of
India in her address to the joint session of Parliament on
4th June, 2009, the Government proposes to enact a
National Food Security Act that envisages, inter-alia,

entitling every family below the poverty line, by law, to a

~ certain quantity of foodgrains each month at subsidized

prices.

United Nation's Food and Agriculture Organisation
(FAO) in its 'Crop Prospécts and Food Situation' Report
No.3 (September, 2010) has stated that 30 countries
worldwide are currently facing crises requiring external

assistance for food as a result of crop failures, conflict or

KARTIKA 18, 1932 (Saka)
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insecurity, natural disasters, and high domestic food prices.
However, India has not been included in the list of these

294.. 245

Use of Chemical Fertilisers
AT ™

~ sy

30 countries.

7 EHHI M.K.> RAGHAVAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether certain areas have been identified
where the soil has been affected by the use of chemical
fertilisers;

(b) if so, the details thereof, State-wise; and

{c) the steps taken to reduce the use of chemical
fertilisers and to promote bio-fertilisers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND:- MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and {b) There
is no sclentific evidence of declining soil ferility/crop
productivity with judicious use of chemical fertilizers.
However, indiscriminate or injudicious use of chemical
fertilizers with low addition of organic matter has resulted
in deterioratioh of soil heaith in the country, particularly in

Indo-Gangetic plains.

{c) Governmeént is promoting Integrated Nutrient
Management advocating soil test based balanced and
judicious use of chemical fertilizers in conjunction with
organic source of nutrients to reduce indiscriminate use
of chemical fertilizers and sustain good soil health. The
National Project on Management of Soil Health and Fertility
has been launched during 2008-09 to set up/strengthen
Soil Testing Laboratories, promoting organic manure, micro-
nutrients, soil amendments, training and demonstrations on
Integrated Nutrient Management. ’

Under the National Projecf on Organic Farming, use

of bio-fertilizers is promoted ihrough trainings and
awareness programmes. To augment availability of bio-

fertilizeré, 25% of total project cost up to a maximum of

¢
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Rs.40 lakh is provided as back-ended subsidy through
NABARD for establishment of bio-fertilizer production units.
Promotion of bio-fertilizers is also being facilitated under
Rashtriya Krishi Vikas Yojana (RKVY).

285
Foodgrain Production
T~ ey

68.] SHRI SURESH KUMAR SHETKAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has made any estimate

of the foodgrain production for 2010-11;
(b) if so, the details thereof; and

{(c) the estimate of foodgrain production made for the

" last three years and the actual production achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Madam. The 1st Advance Estimates of production for 2010-
11 have been released on 23rd September, 2010. As per
these estimates (covering only Kharif crops), total
~ production of kharif foodgrains in the country is estimated
at 114.63 million tones.

(c) The details of 4th Advance Estimates and Final
Estimates of production of foodgrains during the last three
years i.e., 2007-08 to 2009-10 are as under:-

Year Estimates Production of Foodgrains
(Million tones)

4th Advance Final Estimates

. Estimates
2007-08 230.67 230.78
2008-09 233.88 234.47
218.20 Due in February,

. 2009-10
' 2011

NOVEMBER 9, 2010
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294

Relief for Loss of Crop/

-
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69.1SHRI MARCTRAO SAINUJI KOWASE: Wil the
Minister "of AGRICULTURE be pleased to state:

(a) whether there has been loss of crops due to
hailstorm, excessive rain and strong winds in the country
during the last three years;

(b) if so, the details thereof, State-wise;

(¢) whether the Government has conducted or
proposes to conduct any survey to provide relief to the

farmers in this regard;
(d) if so, the details thereof; and

(e) the details of the assistance provided/to be
provided to the affected farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) The
information is being collected and will be laid on the Table

of the House.

[English]

2.04-248

Prison Reforms.
L =" ]

70. lSHRI MOHAMMED E.T. BASHEER: Will the
\ .

Minister OME AFFAIRS be pleased to state:

(a) whether the Government has taken any action
on the Supreme Court directive on prison reforms;

and
(b) if so, the details and the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) The
Supreme Court of India in various cases, from time to time,
has issued general directions/directives related to better



297 Written Answers

management of prisons and concerming rights of
prisoners. These directives mainly pertain to the State

Government.

Since Prisons is’a State subject under list 1l of the
Seventh Schedule to the Constitution of India, these
directives are forwarded to the State Governments for
taking appropriate action. Advisories are also issued by the
Central Government to all the State Governments/UT
administrations, from time to time, covering various aspects
of prison administration to bring in prison reforms in tune
with the correctional philosophy.

In the following cases, based on the directions given
by the Hon’ble Supreme Cour, suitable action has been
taken by the Central Government:

(i)  Inthe case of Rama Murty Vs State of Karnataka
(1997 2SCC 642), the Supreme Court had
directed the Government of India for framing a
new All India Prison Manual. The Government
of India had accordingly, prepared a Model
Prison Manual for superintendence and

management of Prisons in the country. The

said Manual was circulated to all the State

Governments/UT Administrations on 31.12.2003

for its adoption.

(i) Inthe case of R.D. Upadhyay Vs. State of Andhra
Pradesh, the Supreme Court in its judgement
dated 13.4.2006 issued guidelines for providing
various facilities to the children of women
prisoners. Accordingly, the Government of india
had issued an advisory on 15.5.2006 to all the
State Governments/UT Administrations for com-
pliance of the order of the Hon'ble Supreme
Court.

(i) In the Criminal Writ Petition No. 296/2005, the

Supreme Court had issued guidelines on
2.11.2007 regarding treatment to be given to the
mentally ill undertrial prisoners in various
psychiatric and nursing homes. Accordingly, the
Government of India had issued an advisory on

13.12.2007 to all the State Governments/UT

KARTIKA 18, 1932 (Saka)
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Administrations for compliance of the order of the
Hon'ble Supreme Court.

[Translation]
9 [=5)
Funds’for Cdﬁsﬁuction of NHs

-——

71.[SHRIMATI DEEPA DASMUNSI : Will the Minister
of ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) the funds sanctioned and released to the West
Bengal Government for development and construction of
National Hig_hwaxa_f’Expressways/State Highways and for

h;;r;hé—éti—ng villages with National Highways during each
of the last three years;

(b} the amount utilised by the State Government
under the various heads till date;

(c) the progress made so far; and

(d) the steps taken by the Government for ensuring
proper utilisation of the said funds?

‘THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) The Ministry is primarily responsible
for the development and maintenance of National
Highways of the country. The works for development of
some State roads including State Highways are also
sanctioned by this Ministry on recommendation of the
State Government as per Central Road Fund (State
Roads) Rule, 2007. Village roads do not come under the
purview of this Ministry. The amount allocated, released
and utilised by the Government of West Bengal, during
each of the last three years and current year till October,

2010 is enclosed as Statement.

(c) During the last three years and the current year
till 31st October 2010, a total 66 number of National
Highways works in the Statg of West Bengal with
aggregate amount of Rs. 505.73 crore have been
sanctioned by Ministry. During the same period,
47 ongoing National Highways works amounting to Rs.

410.61 crore have been completed. Under CRF scheme.
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10 works amounting to Rs. 261.83 crore have been
sanctioned in West Bengal during this period and one
ongoing work amounting to Rs. 11.57 crore has been

NOVEMBER 9, 2010
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(d) Progress of works sanctioned by the Ministry
are periodically monitored through review meetings taken
at various level as well as site inspection by the Ministry

compieted. and the State Government officials
Statement
Funds allocated, released and utilised during the last three years
(Rs. crore)

Yeér NH (Original) works Central Road Fund (State Road) works

Allocation/ Utilisation Aliocation Release Utilisation |

Release
2007-é008 58.00 58.00 53.70 35.75 44.24
2008-2009 95.39 95.30 55.40 42.69 42.89
2009-2010 146.55 146.55 53.02 53.02 41.71
2010-2011 97.00 46.96 56.19 16.62 29.79

(as on 31.10.2010)

o -~
§Port
Promotion of Carrom

289 - 26D
72. El-lﬂl JAl PRAKASH AGARWAL: Will the

Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:

(a) whether the Government has taken/proposed to
take necessary steps for inclusion of carrom in the sports

events being organised at international level;
(b) if so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) to (c) The inclusion of a sport discipline in international
events ié decided by the respective international body

such as Internationa! Olympic Committee, Commonwealth

Games Federation and Olympic Council of Asia in
consultation with concerned International Federation and
National Olympic Committee.

Spavt™

Match Fixing in Cricket

73. &—lﬁﬁl YOG! ADITYA NATH: Will the Minister of
YOUTH "AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has received com-

plaints of match fixing and betting in cricket matches;

(b) it so, the details thereof alongwith the number
of players identified who have been found to be involved
in such activities and the action taken against them;

and

(c) the steps taken by the Government to check/

stop such activities?
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THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) No, Madam.

(b) and (c) Do not arise.

20 | -202-

Procurement of Pulses
R -
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74. | SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:
SHR! ANANDRAO ADSUL:

)
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government has appointed
Central agencies for procurement of pulses and oilseeds

under the Price Support Scheme;
(b). if so, the names of such agencies;

(c) the reasons for appointing additional agencies
for procurement of pulses and oilseeds;

(d) the details of estimated demand of the said

commodities during the next three years; and

(e) the details of the import proposed to be made
to supplement the supply of these commodities during
the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Govern-
ment has approved- NCCF and Central Warehousing
Corporation (CWC) as central agencies, in addition to
NAFED, for procurement of oilseeds and pulses under Price
Support Scheme (PSS) of Government of India. The
nomination of NCCF and CWC as Central agency has been
made with a view to engage more players for effective

implementation of PSS operation.

(d) The details of the estimated demand of the

pulsés and oilseeds during the last three years of the

KARTIKA 18, 1932 (Saka)
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Eleventh Five Year Plan are given in the enclosed
Statement.

(e) Imports are made by the trade to meet the
demand not met by domestic supplies. There are no
advance proposals in this regard.

Statement

Table showing Estimated Demand of pulses and
oilseeds during last three years of the Eleventh
Five Year Plan

Year Quantity (Million Tonnes)
Pulses Oilseeds
2009-10 18.29 49.35
2010-11 19.08 51.34
2011-12 19.91 53.39

Source: Estimates of the Xith Plan working Group of

Planning Commission.

[English]
NT ehashs té-
Upgrading MSME

. 3
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75. \rSHRI PRASANTA KUMAR MAJUMDAR: Wil the

Minister o‘i\‘)I’ICRO, SMALL AND MEDIUM ENTERPRISES

be pleased to state:

(a) whether the Government has drawn up an
ambitious plan to upgrade the Micro, Small and Medium

Enterprises with the help of foreign designers; and

(b) if so, the details thereof inter-alia indicating those
which are proposed to be upgraded in West Bengal, Orissa
and Jharkhand States to improve the economy of the

regions?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA PATEL) : (a) and (b} The Ministry of MSME
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is implementing the Design Clinic Scheme to upgrade
Micro, Small and Medium Enterprises (MSMESs) to access
expert advice and cost effective solutions for their rea! time
design problems through professional designers, with some
financial support from the Government of India. National
Institute of Design (NID), Ahmedabad has been designated
as the nodal agency for the scheme. As the scheme
envisages sharing of professional designer’s costs between

NOVEMBER 9, 2010
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the Government of India and the beneficiaries units, the
actual design intervention will be undertaken in those units
who are willing to share the costs in terms of the scheme
guidelines. NID and the office of Development commis-
sioner (MSME) have invited applications from desirous
manufacturing units to participate in the scheme. The
following MSME clusters have been identified so far for

design intervention in these states.

S.No. State Location Product Group/Cluster

1. West Bengal Wellington, Khanpur Electric Fans

2. Tiljala, Topsia, Phoolbagan Leather Goods

3. ' Bowbazar, Kalighat Wood Products

4, Kolkata Medical Equipments

5. Orissa Cuttack (Jagatpur) Engineering and Fabrication
6. . Jamshedpur Auto component

7. Jharkhand Bokaro Machining parts

3R ~305
Alignment of NHs

76. | SHRI C. RAJENDRAN:
SHRI P. L. PUNIA:

Will the Minister of ROAD TRANSPORT. AND
HIGHWAYS be pleased to state:

(a) the criteria to be fixed for alignment o{ National
Tz
EHighwa_ys (NHs) in the country;

(b) whether the Government has received com-
plaints regarding alignment of National Highways for which
land has been acquired in various parts of the country,
including Tamil Naduy;

(¢) if so, the details thereof and the action taken on
such complaints;

(d) whether there is any rule to change the
alignment of the NHs in order to protect the fertile land
and trees;

(e) if so, the details thereof; and

() if not, the details of the steps proposed to be

taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH)
upgradation is decided on the basis of operational

(a) Alignment of National Highways for

requirement of road, geometrics, need of bypass and
necessity to avoid congested places along the existing

route and specific site requirements. Various parameters

Liike safety and serviceability, displacemgnt of persons,

wildlife/environmental impact, utility shifting etc. are given

due consideration in fixing the alignment.

(b) No, Madam. However, requests for change of
alignment in some specific cases are received from the
public as well as from people’s from time to time.
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(c) Does not arise.
(d) No, Madam.
(e) Does not arise.

(f)  All possible efforts are made to avoid use of the
fertile land and avoid felling of trees while fixing alignment
of National Highways.

[Translation] -
205 - 304
Sarkaria Commission on Centre-
[

State ﬁ“eiLﬁc)ns

P 1

77 3YSHRI BHAUSAHEB RAJARAM WAKCHAURE: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has taken/proposes to
take any steps to assess the progress made in the
implementation of the recommendations of the Sarkaria
Commission’s report on Centre-State relations;

(b) if so, the details thereof as on date; and
(c}) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (c) The
Commission constituted under the Chairmanship of Shri
Justice R.S. Sarkaria in June, 1983 to review the working
of the arrangements between the Union and States in
regard to powers, functions and responsibilities in all
spheres and recommend such changes or other measures
as may be appropriate submitted its Report In 1988.

The report contained 247 recommendations. 65 of
the recommendations were not accepted, 180 recommen-

KARTIKA 18, 1932 (Saka)

to Questions 306

dations have been implemented. The Inter-State Council
Secretariat closely monitors the remaining two recommen-
dations.

[English] ,
306 =2/0
Amount Released under Rashtriya
oSSR Y
Krishi Vikas Yojana

) eras o cowr g i3T3
78{SHRI ARJUN CHARAN SETHI: Will the Minister
of AGRTCOLTURE be pleased to state:

(a) the total amount released to the States and
Union Territories during the year 2009-10 and 2010-11
under the Rashtriya Krishi Vikas Yojana for investment in
agriculture and allied sectors;

(b) whether any review have been conducted by the
Government to analyse its effects in improving the quality
of life of agriculturists in the States; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) Details of
allocation made and amount released to the States and
UTs (as on 31st October 2010) under Rashtriya Krishi
Vikas Yojana for investment in agriculture and allied sectors
are given in the enclosed Statement. Release to UTs from
2009-10 (regular budget onwards) are made by Ministry
of Home Affairs.

(b) No, Madam.

(c) Does not arise.

Statement

Allocation, release and expenditure of the States under RKVY

(Rs. in Crores)

Sl Name of the State/UT Allocation Total Allocation*® Total
No. Release Release*
1 2 3 4 5 6

1. Andhra Pradesh 410.00 410.00 311.19 190.37
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1 2 3 4 5 6
2. Arunachal Pradesh 16.10 15.98 39.08 9.77
3. Assam 79.86 79.86 256.87 138.67
4. Bihar 110.79 110.79 380.94 230.10
5. Chhattisgarh 131.78 136.64 461.00 279.74
6. Goa 11.87 0.00 11.31 2.83
7. Gujarat 386.19 386.19 ' 353.45 217.53
8. Haryana 112.77 112.77 204.74 127.53
9. Himachal Pradesh 33.02 3303 94.85 59.28
10.  Jammu and Kashmir 42.05 42.05 122.72 76.70
11. Jharkhand 70.13 70.13 160.96 96.90
12.  Karnataka 410.00 410.00 284.03 173.40
13. Kerala 110.92 110.92 192.35 120.22
14. ' Madhya Pradesh 247.44 247.44 589.09 359.18
15. Maharashtra 407.24 404.39 653.00 305.91
16. Manipur 5.86 5.86 24.81 6.20
17. Meghalaya 24.68 24.68 46.12 28.83
18.  Mizoram 4.15 0.00 7.49 0.00
19. Nagaland 20.38 20.38 13.24 3.31
20. Orissa 121.49 121.49 274.40 161.54
21. Punjab 43.23 43.23 179.12 111.95
22. Rajasthan 186.12 186.12 572.47 379.17
23. Sikkim 15.29 15.29 6.56 1.64
24. Tamil Nadu 127.90 127.90 225.71 141.07
25. Tripura 31.28 31.28 116.86 73.04
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1 2 3 4 5 6
26.  Uttar Pradesh 390.97 390.97 635.92 386.92
27. Uttarakhand 71.36 71.36 | 2.61 0.00
28. West Bengal 147.38 147.38 476.15 284.80

Total States 3770.25 3756.13 6697.04 3967.04
29.  Andaman and Nicobar 12.21 1.28 10.15

Islands
30. Chandigarh 3.70 0.42 0.14
31. Dadra and Nagar Haveli 0.29 0.64 Being
32. Daman and Diu 0.30 1.70 done by
33.  Delhi 2.36 0.24 0.00 MHA
34. Lakshadweep 10.12 1.09 1.81
35. Puducherry 0.69 0.00 18.56

Total UTs 29.67 3.03 33.00

District Agri Plan 6.82 0.90

NIRD, ISEC, IEG, IIM-CMA, 1.37 0.42

and Admn.

Grand Total 3806.74 3761.43 6790.04 3967.46

*This includes two new sub-Schemes of RKVY viz. (i) Extending Green Revolution to Eastern India and (ii) Special Initiative

for Pulses and Oilseeds in Dryland Areas.

Will the Minister of HOME AFFAIRS be pleased to

state:

Rammohan Committee Report
TN

79.] SHRIMATI SUPRIYA SULE: 3ﬂ

DR. SANJEEV GANESH NAIK:

-2\

(a) whether the report of the Rammohan Committee,
set up to inquire into the massacre of security forces by
. ) N m
the Maoists in Dantewada, was discussed and the
operational and logistical preparedness of the CRPF was
critically reviewed by the Home Minister; and

taken thereon?

(b) if so, the details thereof and the follow up action
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) Yes, Madam.

(b) T_he officers, who were found responsible for
certain lapses have since been transferred out. A Court
of Inquiry has been constituted by CRPF to enquire into
the lapses of the officers and appropriate action will be
taken on the report. Further, as per inputs available from
CRPF, they have taken appropriate action on the
recommendations of the committee. These, inter alia,
include posting of an IGP level officer as Officer-in-charge
of anti naxal operations in each of the States of
Chhattisgarh, West Bengal, Orissa and Jharkhand; Posting
of DIGs at Jagdalpur, Narainpur, Bijapur, West Medinipur,
Palamu, Ranchi and Chaibasa exclusively for conducting
anti naxal operations in these regions; putting in place
effective coordination mechanism with the State police and
CRPF in the LWE affected States and training of CRPF
personnel at CTJW School, Kanker.

Lack of Advertisement of
MSME Products

[} )
Snoww?/
80. ISHRI NRIPENDRA NATH ROY: Will the Minister

of MICRC; SBMALL AND MEDIUM ENTERPRISES be

pleased to state:
21 =312~

(a) whether inadequate consumption of Micro, Small
and Medium Enterprises (MSMEs) products could be
attributed to lack of advertisements; and

(b) if so, the steps taken by the Government to
promote the products of the MSME sector in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHR
DINSHA PATEL) : (a) and (b) One of the major problems
faced by micro, small and medium enterprises (MSMEs)
relates to marketing of products produced by the MSMEs.
To assist the MSMEs in this endeavour, the Government
is implementing a Marketing Development Assistance
(MDA) Scheme under which, inter alia, assistance is
provided to the MSMEs for participating in the international

NOVEMBER 9, 2010

to Questions 312

trade fairs/exhibitions, adoption of Bar Coding, etc. The
Government has also reserved 358 items for purchase
exclusively from the micro and small enterprises by the
Central Ministries/Departments/Public Sector Undertakings.
Further, the Government has taken initiative to promote
Khadi Brand for high fashioned design garments and
marketing of various products produced by Khadi and
Village Industries through departmentally managed sales
outlets and around 7050 retail sales outlets located in
length and breadth of the country.

[Translation] -
" ol Colone il

Damage due to Cloud Bursts

&2
SHRIMATI SUMITRA MAHAJAN:

SHRI ASADUDDIN OWAISI:
SHRI MAHENDRA KUMAR ROY:
SHR! S8.5. RAMASUBBU:

81.

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether recent cloud bursts have caused
extensive damage in different parts of the country
including in Leh;

(b) .if so, the details of loss of lives, livestock and
damage to property reported, State-wise;

(c) whether any Central team has visited the
affected States to assess the damage caused due to
the said calamities;

(d) if so, the details of findings of the said teams;

(e) the details of assistance sought by the affected
States; and

()  the measures taken by the Government for relief
and rehabilitation of the affected people?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (f) The information is being
collected and will be laid on the Table of the House.
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[English] 4 J ;
A‘@T’(U-{ Ure

Subsidy to farmers

— 21%=236

82. S}jl_ﬁl JAGDISH THAKOR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government provides subsidies to

farmers under its various schemes;

(by if so, the details of such subsidies provided

during each of the last three years, scheme-wise;

(c) the amount allocated for the purpose under such
schemes during each of the last three years and the current

year, State-wise;

(d)  whether the Government has made any assess-
ment regarding grant of subsidy to the farmers on the basis

1932 (Saka) to Questions 314

of the size of their land holdings; and

(e) if so, the details thereof and the outcome of the

assessment?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (c) Yes,
Madam. Subsidy is provided under various Centrally
Sponsored Schemes operated by the Department of
Agriculture and Cooperation (DAC). A Statements | to X
indicating the State-wise allocation of funds under various
Centrally Sponsored Schemes of DAC-are enclosed.

(d) No, Madam.

(e) Does not arise.

Statement-1

Macro Management of Agriculture

(Rs. in Lakhs)

Sl Name of the State Allocation Allocation Allocation ~ Allocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6

1. Andhra Pradesh 5200.00 6535.00 6535.00 6307.19
2. Arunachal Pradesh 2650.00 2050.00 2050.00 ' 3021.00
3. Assam 2050.00 1625.00 1 1625.00 2337.00
4. Bihar 2400.00 3900.00 3900.00 3857.48
5. Chhattisgarh 2350.00 2170.00 2170.00 2081.71
6. Goa ' 300.00 100.00 100.00 45.51
7. Guijarat 4350.00 3645.00 3645.00 3657.56
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1 2 3 4 5 6
8. Haryana 2250.00 1690.00 1690.00 1608.04
9. Himachal Pradesh 2300.00 2000.00 2000.00 2015.79
10.  Jammu and Kashmir 4240.00 3660.00 3660.00 3716.06
11. Karnataka 7010.00 5025.00 5025.00 4789.57
12. Kerala 3450.00 1275.00 1275.00 1183.85
13. Madhya Pradesh 6500.00 6285.00 6285.00 6165.40
14, Jharkhand 1700.00 1065.00 1065.00 1076.45
15.  Maharashtra 12450.00 9275.00 9275.00 8910.17
16. Manipur 2650.00 2050.00 2050.00 3021.00
17. Mizoram 3000.00 2325.00 2325.00 3420.00
18. Meghalaya 1850.00 1425.00 1425.00 2109.00
19. Nagaland 3000.00 2325.00 2325.00 3420.00
20. Orissa 3300.00 3280.00 3280.00 3198.44
21. Punjab 1300.00 1750.00 1750.00 1627.27
22, Rajasthan 8600.00 5750.00 5750.00 5585.15
23. Sikkim 2400.00 1850.00 1850.00 2736.00
24, Tamil Nadu 5450.00 3460.00 3460.00 3283.01
25. Tripura 2400.00 1850.00 1850.00 2736.00
26. Uttar Pradesh 8100.00 11375.00 11310.00 10879.01
27. Uttarakhand 2650.00 2300.00 2300.00 2322.54
28.  West Bengal 3500.00 4425_.09 4425.00 4288.79
Total 107400.00 94465.00 94400.00 99398.99
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Statement-l
National Horticulture Mission
(Rs. in Lakhs)
Sl. States Allocation Allocation Allocation Allocation
No. 2007-08 2008-09 2009-10 2010-11
(GOI) (GOI) (GOI) (GOI)
1 2 3 4 5 6
1. Andhra Pradesh 14372.44 19694.49 13405.58 10518.75
2. Bihar 10771.57 14235.47 3825.00 3825.00
3. Chhattisgarh 13100.81 10748.72 6846.11 9775.00
4. Goa 127.37 274.60 336.03 425.00
5. Gujarat 6917.86 8500.06 6375.00 62;)0.00
6. Haryana 9137.50 17929.15 8547.73 6885.00
7. Jharkhand 9018.21 9872.70 4764.27 4250.00
8. Karnataka 12980.27 20944.85 11220.00 11220.00
9. Kerala 1 7‘368. 14 14807.12 5883.22 7130.00
10. Madhya Pradesh 11790.11 10400.43 6800.00 8500.00
1. Maharashtra 22267.35 24177.82 13895.48 12750.00
12. Orissa 8967.50 8111.65 6520.25v 5525.00
13. Punjab 6853.69 7802.28 4396.89 4250.00
14, Rajasthan 7575.49 12180.62 5978.80 5950.00
15. Tamil Nadu 2222717 16376.45 10200.00 11050.00
16. Uttar Pradesh 18062.41 14420.94 11477.09 10625.00
17. West Bengal 3114.51 4765.10 3627.38 4409.80
Total 194652.40 21424229 124098.83 123378.55
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Statement-ill

Micro Irrigation

to Questions 320

State 2007-08 2008-09 2009-10 2010-11
Allocation Allocation Allocation Allocation
i 2 3 4 5

Andhra Pradesh 14865.67 14931.68 16832.01 24000.00
Bihar 0.00 0.00 0.00 0.00
Chhattisgarh 3686.44 2201.89 3450.24 2500.00
Goa 15.44 15.76 0.00 100.00
Gujarat 16510.69 15077.31 14656.42 12000.00
Haryana 959.41 1719.82 577.92 1500.00
Jharkhand 0.00 0.00 0.00 1000.00
Karnataka 8309.6 11431.42 14370.24 13000.00
Kerala 0.00 0.00 0.00 200.00
Madhya Pradesh 1296.65 9056.92 5114.82 7500.00
Maharashtra 14781.64 18969.87 17355.11 22500.00
Orissa 835.85 358.67 947.64 1500.00
Punjab 509.47 1037.1 1 001".80 1500.00
Rajagthan 3087.3 7628.1 '6493.00 12000.00
Tamil Nadu 13372.09 0.00 0.00 7000.00
Uttar Pradesh 0.00 2567.03 0.00 1000.00 )
West Bengal 0.00 0.00 0.00 . 0.00
Grand Total 78230.25 84995.57 80799.20 107300.00
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Statement-lV

National Food Security Mission (NFSM)

to Oués tions 322

(Rs. in lakh)

Sl Name of the State Allocation Allocation Allocation Allocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6
1. Andhra Pradesh 4482.00 10603.00 12505.00 12863.27
2. Assam 1167.00 3263.00 3717.00 3819.66
3. Bihar 3630.00 10961.00 7449.00 8318.96
4, Chhattisgarh 1455.00 8752.00 6316.00 6348.74
5. Gujarat 737.00 2155.00 1626.00 3909.93
6. Haryana 2151.00 2721.00 2976.00 3928.01
7. Jharkhand 0.00 1307.00 1163.00 2719.26
8. Karnataka 787.00 | 3581.00 4864.00 9031.65
9. Kerala 0.00 189.00 391.00 26é.35
10.  Madhya Pradesh 4647.00 11458.00 8528.00 21476.68
11.  Maharashtra 1414.00 7888.00 10740.00 16857.54
12.  Orissa 1134.00 6926.00 6652.00 6656.56
13.  Punjab 3288.66 4519.00 6306.00 4840.04
14, Rajasthan 2462.00 4170.00 4230.00 10760.21
15.  Tamil Nadu 1387.00 4782.00 . 3239.00 4754.10
16.  Uttar Pradesh 8379.60 19225.00 24983.00 29412.40
17.  West Bengal 1600.00 7039.00 10760.21 6542.04

Total 38720.00 109539.00 116445.21 . 152501.40
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Statement-V

National Bamboo Mission

to Questions 324

(Rs. in Lakhs)

Sl Name of the State Allocation Allocation Allocation Allocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6

1. Arunachal Pradesh 1115.05 838.17 50.00 537.95
2, Assam 601.36 906.17 164.44 698.81
3. Manipur 472.71 497.77 0.00 330.00
4. Meghalaya 361.63 619.11 144.00 420.14
5. Mizoram 1001.97 901.11 501.31 1001.84
6. Nagaland 1565.86 1508.44 342.61 911.34
7. Sikkim 600.89 375.36 130.00 333.23
8. Tripura 664.90 550.67 40.00 0.00
9. Andhra Pradesh 112.80 170.62 0.00 139.80
10.. Bihar 608.95 0.00 0.00 273.40
11. Chhattisgarh 1411.98 729.49 127.24 483.89
12.  Goa 40.00 0.00 0.00 0.00
13. Gujarat 204.98 608.92 225.00 239.46
14. Himachal Pradesh + 282.58 272.34 0.00 247.94
15.  Jammu and Kashmir 357.78 200.78 20.00 154.00
16."  Jharkhand 387.97. 310.23 109.14 337.28
17. Karnataka 900.00 697.01 160.00 347.24
18. Kerala 151.00 194.38 30.00 96.05
18.  Madhya Pradesh 601.59 0.00 © 0.00 358.82
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1 2 3 4 5 6
20.  Maharashtra 219.56 702.36 52.00 44379
21.  Punjab 395.71 317.92 0.00 164.64
22.  Rajasthan 220.45 310.85 - 50.00 254.41
23.  Orissa 870.73 263.77 89.53 313.12
24.  Tamil Nadu 262.89 198.39 0.00 54.22
25. Uttar Pradesh 410.19 355.50 0.00 195.27
26.  Uttarakhand 502.26 389.90 44.50 297.04
27 West Bengal 108.62 216.60 0.00 157.71

Total 14434.41 12135.86 2279.77 8791.39

Statement-VI
Technology Mission on Cotton (TMC)
(Rs. in Lakhs)

Sl Name of the State Allocation Allocation Allocation Aliocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6
1. Andhra Pradesh 1640.00 1700.00 1115.00 68.50
2. Gujarat 1500.00 1650.00 1115.00 1 05.06
3. Haryana 425.00 450.00 370.00 . 49.25
4, Karnataka 610.00 500.00 325.00 55.00
5. Madhya Pradesh 660.00 450.00 340.00 57.50
6. Maharashtra 2000.00 1750.00 1215.00 125.50
7. Orissa 170.00 150.00 ’ 135.00 27.60
8. Punjab

10.00 10.00 - 5.00 0.00
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1 2 3 4 5 6
9. Rajasthan 500.00 330.00 170.00 39.25
10.  Tamil Nadu 360.00 400.00 235.00 38.90
11. Tripura 40.00 100.00 100.00 50.00
12. Uttar Pradesh 50.00 60.00 40.00 11.50
13. West Bengal 350.00 250.00 135.00 22.00

Total ' 8315.00 7800.00 5300.00 650.00

Statement-Vii
Integrated Oilseeds, Oilpalm, Pulses and Maize Development (ISOPOM)
(Rs. in Lakhs)

St Name of the State Allocation Allocation Allocation Aliocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6
1. Andhra Pradesh. 5325.00 3000.00 3000.00 4047.29
2. Assam 0.00 0.00 0.00 0.00
3. Bihar 1100.00 800.00 600.00 299.36
4, Chhattisgarh 500.00 884.06 650.00 665.99
5. Goa 0.00 0.00 1800.00 0.00
6. Guijarat 1000.00 1600.00 5.00 1000.00
7. Haryana 800.00 700.00  600.00 215.16
8. Himachal Pradesh 100.00 10.00 60.00 89.26
9. Jammu and kashmir 75.00 0.00 75.00 86.30
10.  Karnataka 2500.00 2700.00 2350.00 1000.00
1. Kerala 0.00 60.00 60.00 0.00
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1 2 3 4 5 6
12.  Madhya Pradesh 2500.00 3500.00 3000.00 2583.19
13.  Maharashtra 2000.00 2900.00 2200.00 2936.36
14.  Mizoram 300.00 390.00 400.00 726.84
15.  Orissa 900.00 575.00 600.00 1550.00
16.  Punjab 0.00- 30.94 50.00 60.77
17.  Rajasthan 3600.00 3140.00 3000.00 1787.12
18.  Tamil Nadu 1200.00 1900.00 1900.00 397.70
19. Tripura 0.00 0.00 0.00 0.00
20.  Uttar Pradesh 1600.00 1450.00 1550.00 453.38
21.  West Bengal 800.00 400.00 600.00 214.18
Total 24300.00 24040.00 22500.00 18112.90

Allocation for the year 2010-11 has not been finalized so far. The releases figures is indicated for the year 2010-11 (upto

Octo. 2010)
Statement-Viil
Support to State Extension Programmes for Extensions Reforms
(Rs. in Lakhs)

Sl. Name of the State Allocation Allocation Allocation Allocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6

1. Andhra Pradesh 2079.00 1436.30 1430.88 1222.21
2. Arunachal Pradesh 261.00 450.50 448.80 383.35
3. Assam 894.00 508.80 506.88 432.96
4. Bihar 2359.00 2771.90 2761.44 2408.34
5. Chhattisgarh 522.00 773.80 770.88 658.46
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1 2 3 4 5 6
6. Goa 102.00 58.30 58.08 49.61
7. Gujarat 699.00 1192.50 1188.00 1014.75
8. Haryana 363.00 630.70 628.32 536.69
9. Himachal Pradesh 484.00 397.50 396.00 342.76
10.  Jammu and Kashmir 634.00 641.30 638.88 545.71
11. Karnataka 81.00 932.8>0 ’ 929.28 793.76
12 Kerala 522.00 810.90 807.84 685.52
13.  Madhya Pradesh 1119.00 1658.90 1562.64 1411.63
14.  Jharkhand 756.00 1081.20 1077.12 920.04
156.  Maharashtra 1818.00 1870.90 1863.84 1592.03
16. Manipur 112.00 196.10 195.36 166.87
17.  Mizoram 140.00 135.50 132.00 112.75
18.  Meghalaya 130.00 174.90 174.24 148.83
19.  Nagaland 130.00 275.60 274.56 234.52
20. Orissa 1584.00 2082.90 2075.04 1772.43
21.  Punjab 671.00 699.60 744.48 635.91
22, Rajasthan 1659.00 1256.10 1251.36 1068.87
23.  Sikkim 102.00 111.30 110.88 108.24
24, Tamil Nadu 1249.00 2019.30 2011.68 1718f31
25. Tripura 177.00 212.00 211.20 180.40
26.  Uttar Pradesh 3496.00 4340.70 4329.60 3698.20
27. Uttarakhand 616.00 503.50 501.60 428.45
28.  West Bengal 1007.00 2459.20 2449.92 1564.97
Total 24496.00 29680.00 29620.80 24836.57
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Statement-IX 1 5 3 4 5
National Project on Management of Soil
. 12. Arunachal Pradesh 75.00 0.00 0.00
Health and Fertility
. 13. Maharashtra 65.00 0.00 0.00
(Rs. in Lakhs)
14. Himacha!l Pradesh 35.00 60.25 0.00

SI. Name of the Allocation/ Allocation/ Allocation/
No. State Release Release  Release 15. Mizoram 60.00 0.00 0.00
2008-09 2009-10 2010-11

16. Goa 5.00 0.00 0.00
1 2 3 4 5

17. Jharkhand 0.00 255.80 0.00
1. Andhra Pradesh 175.00 0.00 0.00

18. Bihar 0.00 640.10 342.91
2. Karnataka 125.40 270.57 0.00

19. Tamil Nadu 0.00 250.00 0.00
3. Kerala 150.00 177.30 0.00

20. Meghalaya 0.00 60.00 0.00
4. Rajasthan 415.00 0.00 0.00

21. Tripura 0.00 136.50 0.00
5. Uttar Pradesh 15.00 240.00 0.00

22. Manipur 89.00 0.00
6. Madhya Pradesh 86.00 0.00 0.00

23. Haryana 0.00 144.10
7. Punjab 35.00 135.00 0.00

. . .01
8. West Bengal 16375  0.00 0.00 Total 166265 231452 487.0
9. Uttarakhand 25.00 0.00 0.00 The Scheme has been approved in 2008-09.
0. Nagaland 15.00 0.00 0.00 Releases are made as per proposals of the state.
11. Orissa 217.50 0.00 0.00 No State-wise allocation are made.
Statement-X

Horticulture Mission for North East and Himalayan States

(Rs. in Lakhs)

Sl. Name of the State Allocation Allocation Allocation Allocation
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6

1. Arunachal Pradesh 2830.00 2600.00 2000.00 2700.00
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1 2 3 4 5 6

2. Assam 2680.00 3952.00 3300.00 3500.00

3. Manipur 2228.00 2500.00 2500.00 3450.00

4. Meghalaya 2700.00 3248.00 2500.00 2900.00

5. Mizoram 3095.00 3325.00 2600.00 3300.00

6.  Nagaland 2500.00 3300.00 2700.00 3700.00

7. Sikkim 3110.00 3315.00 2950.00 3050.00

8.  Tripura 2400.00 2200.00 2500.00 2800.00

9.  Jammu and Kashmir 2000.00 2800.00 1800.00 3000.00

10.  Himachal Pradesh 2400.00 3220.00 2000.00 2950.00

1. Uttarakhand 2839.94 2800.00 2000.00 2950.00

Total 28782.94 33260.00 26850.00 34300.00
[Translation] ,3’35”23";9 THE MINISTER OF STATE IN THE MINISTRY OF
P MTQ’&SQ’ AGRICULTURE AND MINISTER OF STATE IN THE

Sugarcane Pricing

83. ‘SHRI RAJU SHETTI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state:

(a) whether the Commission for Agricultural Cost
and Prices has sent any proposal to the Government
" for inclusion of income from Ethanol and production of
. electricity in fixing the price of sugarcane;

(b) if so, whether the Government proposes to
include the said proposal while fixing the sugarcane price
during 2011-12;

(c) if so, the details thereof, and

(d) if not, the reasons therefor?

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The
Central Government determines the fair and remunerative
price (FRP) of sugarcane in terms of Clause 3 of the
Sugarcane (Control) Order, 1966 w.e.f. 1.10.2009. The FRP
is determined on the basis of the recommendations of the
Commission for Agricultural Costs and Prices (CACP) after
consulting the State Governments and representative
bodies of stakeholders. ’

The recommendations of CACP for 2011-12 for
determination of FRP for sugarcane payable to sugar
farmers have been received. The CACP has been
requested as to whether while recommending the FRP for
2011-12 sugar season, the Commission has also
considered the value on account of sale of by-products viz.
molasses, bagasse and pressmud which have been worked
out in the recommendations.
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While determining the FRP for 2011-12 sugar season,
the recommendations of the CACP will be taken into
consideration in accordance with the provisions of the
Sugaréane- (Control) Order, 1966, in respect of determina-
tion of fair and remunerative price of sugarcane. Clause
3(1) of the Sugarcane (Control) Order, 1966, provides as

under:

3. Fair and remunerative price of sugarcane
payable by producer of sugar:

(1) The Central Government may, after consultation
with such authorities, bodies or associations as it may
deem fit, by notification in the Official Gazette, from
time to time, fix the fair and remunerative price of
sugarcane to be paid by producers of sugar or other
agents for the sugarcane purchased by them, having
regard to-

*(f) the realization made from sale of by products viz.
molasses, bagasse and press mud or their imputed

value

*(inserted vide S.0.2984(E).-/Ess.Com./Sugarcane
dated 29.12.2008.

[English] . -
337 = 840D
Campaign against Piracy

[ S |
84. | SHRI PRADEEP MAJHI:

SHRI MILIND DEORA:
g —

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether a core group/any committee has been
constituted by the Government to suggest measures to
combat piracy in films, video and cable;

(b) if so, the composition of the said committee
alongwith the details of the recommendations rhade by the
core group/committee and the action taken by the
Government on the recommendations made by them;
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(c) the names of the States which have set
up special cells for enforcement of copyright laws and
the number of such cells set up in the country at
present;

(d) whether the Government proposes to launch a
muiti media campaign against the menace of piracy in the

country; and

(e) if so, the details thereof and the steps taken to
dissuade the people from buying pirated goods/material in
the country alongwith the other corrective measures taken/
being taken by the Government to curb/check the said

menace?

THE MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA) : (a) Yes, Madam. A
Committee was constituted to recommend measures to

combat film, video, cable and music piracy.

(b) The composition of the Committee is enclosed
as Statement. Some of the major recommendations of the
Committee include carrying out effective and all encom-
passing multi-media campaign involving all the relevant
stakeholders, upscaling of the level of sensitization of the
official machinery mandated to implement Copyright Act,
simultaneous or near simultaneous release of films across
platforms, geographies and formats, conversion of tradi-
tional cinema theatres into digital ones, lowering of prices
of genuine DVDs, and theatre owners to ensure that
camcording does not take place inside a cinema theatre.
The detailed recommendations of the Committee are
available at Ministry of Information and Broadcasting’s
website www.mib.nic.in. The Committee’s recommendations
have been sent to the relevant Ministries/Departments of
the Central Government, State Governments, film federa-
tions, film exporters association, film producers association,
etc. for implementation. \\

(c) As per the information provided by Ministry of
Human Resource Development, the following states have
informed that they have separate special cells for

enforcement of copyright law: Andhra Pradesh, Arunachal
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Pradesh, Assam, Bihar, Delhi, Goa, Gujarat, Haryana,
Jammu and Kashmir, Jharkhand, Kerala, Lakshadweep,
Manipur, Nagaland, Punjab, Rajasthan, Sikkim, Tamil Nadu,
Uttarakhand, Uttar Pradesh, West Bengal, Tripura,
Chhattisgarh, Madhya Pradesh and Meghalaya. It has been
further informed by the Ministry of Human Resource
Development that they have no information regarding the
number of such cells set up in the country.

(d) The Committee on Piracy has recommended
launching an effective and all encompassing multi-media
campaign involving all the stakeholders to counter the
menace of piracy. For media campaign to be effective both
Government and private sector should work in tandem. The
Committee’s recommendations have been sent to the

~various organisations of the film industry for implementa-
tion.

(e} The Government in cooperation with copyright
organisations and educational institutions organises semi-
nars and workshops in different parts of the country
regularly to educate the people about copyright matters.
Training programmes are also organised for enforcement
personnel. A training module in English and in Hindi has
been prepared for senior police officers/other Enforcement
Agencies on Piracy, which has been circulated to the State
Governments. The Cable Television Network Regulation Act
has been amended to prohibit a cable operator from
transmitting or retransmitting any programme or channel for
which the copyright holder has not granted him a license.
Measures have been taken by the Union Government and
the State Governments towards reduction in the rates of
customs duty, service tax and entertainment tax, amend-
ments in the Copyright Act, strengthening the enforcement
machinery and enhancing public awareness for checking
film and video piracy.

Statement
Composition of the Committee

(i) Shir Uday Kumar Varma, Chairperson
Special Secretary,
Ministry of Information and

Broadcasting
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(ii) Shri Yash Chopra, Member
Eminent Film Producer

(i) Shri Manmohan Sheity, Member
President,
Film and Television Producers’
Guild of India

(iv) Shri G. Adisheshagiri Rao, Member
Former President, FFI

(v) Shri Jawahar Goel, President, Member
Indian Broadcasting Federation

(vi) Shri Prashant Pandey, Member, Member
Association of Radio Operators’
of India

(vii) Director (BC) Member

(viii) Director (Films) Member

Secretary

[Translation]

o ~24) M;a‘a‘.‘mo

Exploitation of Bauxite
TR we———Ty

85.{SHRI SUDARSHAN BHAGAT: Will the Minister
of MINES be pleased to state:

(a) whether excessive exploitation of bauxite in the
country including Jharkhand has led to decrease in

e ——————

bauxite reserves;
(b) if so, the details thereof, and

(c) the details of the policies formulated to check
such exploitation of bauxite in the country?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION
(SHRI B.K. HANDIQUE): (a) and (b) As per information
available with the Indian Bureau of Mines, as on 1.4.2005
the all India resources of bauxite are estimated at 3289
million tonnes, out of which 899 million tonnes are

reserves. Out of 3289 million tonnes of the total bauxite
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resources, 118 million tonnes (4%) is located in
Jharkhand. Out of the total production of the 14 million
tonnes bauxite in the country, Jharkhand reported a

production of 1.7 millions tonnes in 2009-10.

Based on the current level of production and
resources estimated, the life index of bauxite resources
is estimated at more than 140 years. It is likely that with
further exploration in the unexplored areas and devel-
opment of technology to use low grade minerals, bauxite

reserves may increase further.

(c) Does not arise in view of (a) and (b) above.

: ﬁ;all’\
Purchase of Wheat and Paddy

8L} ely2.

86. §SHRI SURENDRA SINGH NAGAR: Will the
Minister ST CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the purchase of wheat and paddy
through middlemen is permissible in Haryana and Punjab;

KARTIKA 18, 1932 (Saka)

(b) if so, the details thereof;

(¢) whether the Union Government has taken any
‘steps to permit purchase through middlemen for small
and medium farmers who are unable to Dbring their

produce to the Government procurement centres;

(d) if so, whether the Union Government has
received any request from the Government of Uttar

Pradesh in this regard;
(e) if so, the details thereof; and

(f) the action taken or being taken by the

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (¢) In
Puhjab and Haryana, the wheat and paddy are purchased
through Arhtias in Mandis established by their respective
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Governments. The Arhtias are being paid the Commission
charges as per the rates prescribed by the Government
of Haryana and Punjab. In order to enhance fhe reach of
MSP procurement to the smail and marginal farmers, the
Government has issued instructions to State Governments
allowing commission for procurement of paddy and wheat
through societies, Self-help Group and cooperative

societies.

(d) to (f) A request was received from Government of
Uttar Pradesh that farmers may be given the option to sell
their produce through Commission Agents. However, the
State Government was asked to utilise Cooperative
Societies and Self-Help Groups for procurement from

small and marginal farmers instead of Commission

wlyp-gfoed] e

Nutritious Food under PDS

Agents.

87.JSHRI P.L. PUNIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be

pleased to state:

(a) whether the Government proposes to include
new nutritious food items under the Public Distribution
System (PDS); and o

& -

- T —

(b) if so, the details thereof and the time by
which the said nutritious food items are likely to be

included?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) With a
view to specifically target poor sections of society for
distribution of subsidized foodgrains (rice, wheat and
coarse grains) and sugar, Targeted Public Distribution
System (TPDS) was launched in June 1997. Foodgrains
are allocated by the Government of India under TPDS to
6.52 crore accepted number of Below Poverty Line (BPL)
families, which includes 2.43 crore Antyodaya Anna Yojana

(AAY) families @ 35 kg. per family per month. Depending
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upon the availability of foodgrains in the central pool and
past offtake, the allocations are also made to Above
Poverty Line (APL) families. At present, allocation to APL
families ranges between 15 kg and 35 kg. per family per
month in different States. There is no proposal to include
new nutritious food items under the TPDS.

[English]

2 |ST|oRC

Crime against SCs/STs

- 24’ Yy

881 SHR! R. DHRUVANARAYANA:
HOME AFFAIRS be pleased to state:

ill the Minister of

(a) whether the Union Government has issued
directives/advisories to the States on prevention and
prosecution in cases of atrocities/crimes against SCs/
STs;

(b) if so, the details thereof;

(¢} whether the Union Government/State Govern-
ments have established any single window system to keep
track on the crimes against persons belonging to such
communities;

(d) if so, the details thereof;

(e) whether the Union Government proposes to set
up any task force to monitor the action taken by various
State Governments for the prevention/prosecution of
_ crimes/atrocities against persons belonging to such

communities;
(f) if so, the details thereof; and

(g) if not, the manner in which the Union
Government intends to curb crimes/atrocities against

persons belonging to such communities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN) : (a) and (b) A
comprehensive Advisory was issued to all the State

Governments and Union Territory Administrations on
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01.04.2010 by the Ministry f Home Affairs. The advisory
has enumerated various steps, viz; vigorous and consci-
entious enforcement of the statutory provisions and the
existing legislations; sensitizing the law enforcement
machinery towards crimes against SCs/STs by way of well-
structured training programmes, conferences and seminars
etc.; improving general awareness about legislations on
crimes against SCs/STs, develop a community monitoring
system to check cases of violence, abuse and exploitation;
no delay in the registration of FIR in cases of crimes
against SCs/STs; identification of atrocity-prone areas for
taking preventive measures; adequate measures for the
economic and social rehabilitation of the victims of
atrocities etc.

() to (g) As per the Seventh Schedule to the
Constitution of India “Police” and “Public Order” are State
subjects and, as such the primary responsibility of
prevention, detection, registration, investigation and pros-
ecution of crime, including crime against SCs and STs, lies
with the State Governments/Union Territory Administrations.
However, Government of India is committed to prevent and
combat crimes against vulnerable sections of the society,
including Scheduled Castes and Scheduled Tribes (SCs
and STs).

At present there is no proposal to set up any task force.
As per input provided by the Ministry of Social Justice and
empowerment, a High Power Committee for effective co-
ordination to devise ways and means to curb offences of
untouchability and atrocities against SCs/STs and for
effective implementation of protection of Civil Rights Act,
1955 and the Scheduled Castes Scheduled Tribes Act,
1989 is already functioning under the Chairmanship of
Hon'’ble Minister for Social Justice and Empowerment. In
States, State level vigilance and monitoring committees
exists under the Chief Ministers. SC/ST Protection Cells
have also been set up in many of the States. Special Courts
have been established in major States for speedy trial of
cases. Special Police Stations for registration of complaints
regarding offences against SCs and STs have also been

set up.
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[Translation]

A@M'cul‘:we
Increase in Agricultural Production

245 ~2uf

89. | SHR!I AT. NANA PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a bumper crop is expected in the
current financial year owing to good rains;

(b) if so, the details thereof;

(c) whether such increase in agricultural production
is likely to cause loss to the farmers due to fall in prices
of foodgrains in the market; and

(d) if so, the reasons therefor alongwith the reaction

of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
~ MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Yes,
Madam. The foodgrains production during kharif, 2010 has
been estimated to be about 114.63 million tones as per
first advance estimates as compared to 103.84 million
tones in kharif 2009 (4th Advance Estimates, Directorate
of Economics and Statistics). It is too early to estimate the
food grains production of the current year as a whole as
sowing has just commenced for the current Rabi season
“and the total production can only be estimated after the
rabi season is over.

The prospects of Rabi crops during the current year
have been reviewed by the Department at various levels
and the strategies were finalized for positioning of quality
seeds, fertilizers and other inputs. The agro-climatic
conditions in most parts of the country so far continue to
be favourable for the current Rabi season. Adequate water
is stored in reservoirs across the country. Late season rains
due to extended monsoon period have also helped in
keeping the soil moisture level adequate for rainfed crops
of wheat and puises. Due to these climatic factors and
active implementation of crop development programmes
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like National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY) and Macro-Management of
Agriculture (MMA), it is expected that the production of
foodgrains could be better than the last year.

Minimum Support Price (MSP) of agricultural commodi-
ties has been increased to ensure better economic return
to farmers even if there was any fall in market price. New
agencies for procurement of pulses such as Central
Warehousing Corporation (CWC) and National Consumers'
Co-operative Federation (NCCF) have been nominated in
addition to National Agricultural Cooperative Marketing
Federation of India Limited (NAFED) to increase the

number of procurement centres.

Yo -2343—

Connectivity of District Headquarters
with NHs

90.) SHRI MAHABAL MISHRA: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to

state:

(a) whether the Government proposes to connect
all the district headquarters with the two lane National

r—————

Highway§ and State Highways in the next three years;
S —

(b) if so, the details thereof and the time frame

fixed for the same;

{c) whether the Government/National Highways
Authority of India have decided to charge toll tax on the

rail overbridges; and

(d) if so, the details thereof and the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) This Ministry is primarily responsible for
development and maintenance of National Highways
(NHs). Development and maintenance of State Highways
are the responsibilities of the concerned State Govern-
ments. This Ministry has no proposal for connecting all
district headquarters with two lane NHs.
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{b) Does not arise.

(c) and (d) The National Highways Fee (Determi-
nation of Rates and Collection) Rules, 2008 inter-alia
stipulates levy of user fee or toll tax for permanent bridges
(including Railway Over Bridges (ROBs)) on NHs having
cost of Rs. 10.00 crore or more.

. [English] .
? - Bhym.. 24K

Installation of CCTV/Metal Detectors

91. i CHAUDHARY LAL SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government provides any assis-
tance for the installation of CCTV/Metal detectors in various
parts of the country including sensitive areas and places

of pilgrimage;
e

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government has received any
request with regard to the installation and maintenance of
such instruments;

(d) if so, the details thereof and the reaction of the
Government in this regard; and

{e) the follow up action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) and (b) The security arrangements
for sensitive areas and places of pilgrimage are primarily
being provided by the concerned State Government/Union
Territory Administrations as “Law and Order” is essentially
a State Subject. However, under the Scheme for
Modernization of State Police, Government of India
provides financial assistance for procurement of modern
and innovative equipment including CCTV/Metal detectors
etc. which may also be utilized in providing security to
sens/itive areas and places of pilgrimage.
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(c) to (e) No such proposal has been received.
However, installation and maintenance etc. is the concern
of the respective State Government.

[Translation] 31-1? )4 6
-
0
Installation of Transmitters™
v Lonemntesadd

92. | SHRI ASHOK KUMAR RAWAT:
SHRI SHATRUGHAN SINHA:

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of High Power Transmitters, Low
Power Transmitters and Very Low Power Transmitters of
All India Radio/Doordarshan alongwith their installed
capacity in the country so far, State-wise and location-

wise;

(b) whether the Government has approved any
scheme under which some more transmitters would be
installed during the 11th Five Year Plan; and

(c) if so, the details thereof alongwith the time by
which the said transmitters are likely to be installed,

category-wise, State-wise and location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) At present in AIR, 421 Radio
Transmitters of various capacities are installed in the
country. The State-wise details are given in Statement-
| and I-A. In respect of Doordarshan, there are, at present,
1415 transmitters of varying power functioning in
Doordarshan. network. State-wise locations of these
fransmitters are given in Statement-Il.

(b) Yes, Madam.

(¢) During 11th Plan period, in All India Radio,
277 nos. of Transmitters of various capacities are being
instélled throughout the country. State-wise details are
given in Statement-lil, lli(A) and 1li(B). Most of these new
transmitters are likely to be installed by March, 2012.
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In Doordarshan, as part of continuing schemcs from
10th Plan, 29 new transmitters are targeted to be installed
during 11th Plan period. Out of these, 27 transmitters have
been installed and remaining 2 transmitters are expected
to be installed during 2011-12. State-wise locations of the
above transmitters are given at Statement-IV.
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As part of the 11th Plan scheme of digitization of
Doordarshan network, 40 digital High Power Transmitters
are envisaged to be set up. These digital HPTs are
expected to be installed, in phases, by 2013. State-
wise locations of these transmitters are given at
Statement-V.

Statement-1

List of Existing A.lL.R. Stations alongwith details of AM/FM/SW Transmitters

SI.LNo.  Stations States Transmitter Power/Type
MW (AM) FM SW (AM)
1 2 3 4 5 6
1. Adilabad Andhra Pradesh KW
2. Anantpur Andhra Pradesh 6 KwW
3. Cuddapah Andhra Pradesh 100 KW
4. Hyderabad Andhra Pradesh 200 KwW 6 KW 50 KW
20 KW 5 KW
5. Kothagudam Andhra Pradesh 6 KW
6. Kurnool Andhra Pradesh 6 KW
7. Machrela Andhra Pradesh 3kW
8. Merkapuram Andhra Pradesh 6 KW
9. Nizamabad Andhra Pradesh 6 KW
10.  Tirupathi Andhra Pradesh 10 KW
| 3 KW
11. Vijaywada Andhra Pradesh 100 KW 1 KW
1 kW (Int. set up)
12, Visakhapatnam Andhra Pradesh 100 KW 10 KW
13. Warangal Andhra Pradesh 10 KW
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2 3 4 5 6
14. Itanagar Arunanchal Pradesh 100 KW 10 KW 50 KW
15. Passighat Arunanchal Pradesh 10 KW
16. Tawang Arunanchal Pradesh 10 KW
17. Tezu Arunanchal Pradesh 10 KW
18. Ziro Arunanchal Pradesh 1 KW
19. Dhubri Assam 6 KW
20. Dibrugarh Assam 300 KW
21. Diphu Assam 1 kW
22. Guwahati Assam 100 KW 10 KW 50 KW
10 KW 50 KW
23. Haflong Assam 6 KW
24.  Jorhat Assam 10 KW
25. Kokrajhar Assam 20 kw
26. Nowgong Assam 6 KW
27. Silchar Assam 20 KW
28, Tezpur Assam 20 kw
29.  Aurangabad Bihar 100 W
30. ° Bhagalpur Bihar 20 kW
31. Darbhanga Bihar 20 KW
32. Patna Bihar 100 KW 6 KW
33. Purnea Bihar 6 Kw
34. Sasaram Bihar 6 KW
35.  Ambikapur Chhattisgarh 20 kW
36.  Bilaspur Chhattisgarh 6 KW
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1 2 3 4 5 6
37. Jagdalpur Chhattisgarh 100 KW
38. Raigarh Chhattisgarh 6 KW
39. Raipur Chhattisgarh 100 KW 1 kW
(Int set up)
40. Saraipalli Chhattisgarh 1 KW
41. Delhi Delhi 200 KW 'A’ 20 KW 50 KW (6 nos.)
100 KW 'B' 20 Kw 100 KW (2nos.)
20 Kw C' 250 kW (7 nos.)
10 KW D'
20 KW NC
42, Panaji Goa 100 KW 6 KW 250 KW
20 KW 250 KW
43. Ahmedabad Gujarat 200 KW 10 KW
44, Ahwa Gujarat 1 kW
45, Bhuyj Gujarat 20 kW
46. Godhra Gujarat 6 KW
47. Himmatnagar Gujarat 1 kW
48, Rajkot Gujarat 300 KW 10 KW
1000 kW
(temporarily
shutdown)
49, Surat Gujarat 6 KW
50. Vadodra Gujarat 10 KW
51. Hissar Haryana 6 KW
52. Kurukshetra Haryana 6 KW
53.  Rohtak Haryana 20 KW 1 KW
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1 2 3 4 5 6
54, Barmour Himanchal Pradesh 100 Watt
56.  Dharmshala Himanchal Pradesh 10 KW
56. Hamirpur Himanchal Pradesh 6 KW
57.  Kasauli Himanchal Pradesh 10 KW
58. Keylong Himanchal Pradesh 100 Watt
- 58, Kinnaur (Kalpa) Himancha! Pradesh 1 kW
60.  Kullu Himanchal Pradesh 6 KW
61.  Shimla Himanchal Pradesh 100 KW 1 kW 50 KW
o (Int. set up)
62.  Bhadarwah Jammu and Kashmir 8 KW
63.  Diskit Jammu and Kashmir 1 KW
64. Drass Jammu and Kashmir 1 KW
66.  Jammu Jammu and Kashmir 300 KW 3 KW 10 KW ‘ 50 KW
66.  Kargil Jammu and Kashmir 1 kW
200 kW
67.  Kathua Jammu and Kashmir 10 KW
68.  Khalsi Jammu, and Kashmir 1 kW
69. Kupwara Jflmmu and Kashmir 20 kW
70. Leh Jammu and Kashmir 20 KW 100 W 10 KW
71. Naushera Jammu and Kashmir 20 KW
72. Nyoma Jammu and Kashmir 1 KW
73. Padam Jammu and Kashmir I kW
74.  Poonch Jammu and Kashmir 6 KW
75. Rajouri Jammu and Kashmir 10 KW




357"

Written Answers

KARTIKA 18, 1932 (Saka)

to Questions

358

1 2 3 4 5 6
76.  Srinagar Jammu and Kashmir 300 KW 10 KW 50 KW

10 KW
77.  Tiesuru Jammu and Kashmir 1 KW
78.  Chaibasa Jharkhand 6 KW
79. Daltonganj Jharkhand 10 KW
80. Hazaribagh Jharkhand 6 KW
81.  Jamshedpur Jharkhand 1 KW 6 KW
82.  Ranchi Jharkhand 100 KW 6 KW 50 KW
83. Bangalore Karnataka - 200 KW 10KW 500 KW

10KW (6 nos.)
84. Bellary ‘Karnataka 1 Kw
{Interim setup)
85.  Bhadrawati Karnataka 20 KW
86. Bijapur Karnataka 6 KW
87.  Chitradurga Karnataka 6 KW
88. Dharwad Karnataka 200 KW 10 KW
89. Gulbarga Karnataka 20 KW 1 KW
(Interim setup)

90.  Hassan Karnataka 6 KwW
9i. Hospet Karnataka 10 KW
92.  Karwar Karnataka 3. KW
93. Madikeri (Mercara) Karnataka 6 KW
94.  Mangalore/Udipi Karnataka 20 KW 10 KW
95. Mysore Karnataka 10 KW
96.  Raichur Karnataka 6 KW
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- 99.

1 2 3 4 5 6
97. Alappuzha Kerala 200 KW

(Alleppy)
98. Devikulam Kerala 6 KW

(Idduki)

Kannur Kerala 6 KW
100. Kochi Kerala 6 KW

10 KW

101.  Kozhikode Kerala 100 KW 10 kW

(Calicut)
102. Manjeri Kerala 3 KW
103. Trissure Kerala 100 KW
104.  Thruvananthapuram Kerala 20 KW 10 KW 50 KW
105. Balaghat Madhya Pradesh 6 KW
106. Betul Madhya Pradesh 6 KW
107. Bhopal Madhya Pradesh 10 KW 6 KW 50 KW
108. Chhatarpur Madhya Pradesh 20 kW
109. Chhindwara Madhya Pradesh 6 KW
110. Guna Madhya Pradesh 6 KW
111.  Gwalior Madhya Pradesh 20 kW
112.  Indore Madhya Pradesh 200 KW 6 KW
113.  Jabalpur Madhya Pradesh 200 KW 10 KW
114, Khandwav Madhya Pradesh 6 KW
115.  Mandla Madhya Pradesh 1 KW
116. Rajgarh Madhya Pradesh 3 KW
'117.  Rewa Madhya Pradesh 20 kW
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1 2 3 4 5 6
118. Sagar Madhya Pradesh 6 Kw
119. Shahdol Madhya Pradesh 6 KW
120.  Shivpuri Madhya Pradesh 6 KW
121. Ahmednagar Maharashtra 6 KW
122.  Akola Maharashtra 6 KW
123. Aurangabad Maharashtra 1 KW 1 KW
(Int. set up)
124. Beed Maharashtra 6 KW
125. Chandrapur Maharashtra 6 KW
126. Dhule Maharashtra 6 KW
127. Jalgaon Maharashtra 20 kW
128. Kolhapur Maharashtra 6 KW
129.  Mumbai Maharashtra 100 KW ‘A’ 10 KW 100 KW
100 KW ‘B' 10 KW 50 KW
50 KW
130. Nagpur Maharashtra 300 KW 6 KW
1000 KW
131.  Nanded Maharashtra 6 KW
132. Nasik Maharashtra 6 KW
133. Oras Maharashtra 5 KW
134. Osmanabad Maharashtra 6 KW
135. Parbhani Maharashtra 20 KW
136. Pune Maharashtra 100 KW 6 KW
137. Ratnagiri Maharashtra 20 KW
138. Sangli Maharashtra 20 KW
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to Questions

1 KW

1 2 3 4 5 6

139. Satara Maharashtra 6 KW

140. Sholapur Maharashtra 1 KW

141.  Yevatmal Maharashtra 6 Kw

142. imphal Manipur 300 KW 10 KW 50 KW

143. Churachandpur Manipur 6kW

144, Jowai Meghalaya 6 KW

145. Nongstoin Meghalaya 1 kW

146. Shillong Meghalaya 100 KW 10 KW 50 KW

147. Tura Meghalaya 20 RW

148. William Nagar Meghalaya 1 kw

149. Aizawal Mizoram 20 kw 6kW 10 KW

150. Lunglei Mizoram 6 Kw

151. Saiha Mizoram 1 kW

152.  Kohima Nagaland 100 KW 1 KW 50 KW
(int. setup)

153. Mokokchung Nagaland -6 KW

154. Mon Nagaland 1 kW

1565. Tuensahg Nagaland 1 kW

156. Baripada Orissa 5kw

157. Berhampur Orissa 6 KW

158. Bhawanipatna Orissa 200 KW

159. Bolangir Orissa 6 KW

"160. Cuttack Orissa 300 KW ' 6 KW
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366

2 3 4 5 6
181. Deogarh Orlssa 100 W
162. Jeypore Origsa 100 KW 50 KW
163. Joranda Orissa 1 KW
164. Keonjhar Origsa 1 KW
165. Purl Origsa 3 KW
166. Rourkela Orissa 8 KW
167. Sambalpur Orissa 100 KW
168. Soro Orissa 1 kW
169. Bhatinda Punjab 6 KW
170. Jallandhar Punjab 300 KW 10 KW
200 KW
1 KW
171. Patiala Punjab 6 Kw
172. Ajmer Rajasthan 200 KwW
173.  Alwar Rajasthan 6 KW
174. Banswara Rajasthan 6 KW
175. Barmer Rajasthan 20 KW
176. Bikaner Rajasthan 20 KW
177. Chittprgarh Rajasthan 6 KW
178. Churu Rajasthan 6 KW
179. Jaipur Rajasthan 1 KW 6 KW 50 KW
180. Jaisalmer Rajasthan 10 KW
181. Jhalawar Rajasthan 6 KW
182. Jodhpur Rajasthan 300 KW 6 KW
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183. Kota Rajasthan 20 KW
184. Mount Abu Rajasthan 6 KW
185. Nagaur Rajasthan 6 KW
186. Sawai Madhopur Rajasthan 6 KW
187. Suratgarh Rajasthan 300 KW
188. Udaipur Rajasthan 20 KW 1 KW
(Int. setup)
189. Gangtok Sikkim 20 KW 10 KW
190. Chennai Tamilnadu 200 KW 'A’ 20 KW 50 KW
20 KW 'B’ 20 KW 100 KW
20 kW
191. Coimbatore Tamil Nadu 20 KwW 10 KW
192. Dharmapuri Tamil Nadu 10 KW
193. Kodaikanal Tamil Nadu 10 KW
194. Madurai Tamil Nadu 20 KW 1 KW
195. Nagarcoil Tamil Nadu 10 KW
196. Oottacamund Tamil Nadu 1 KW
197. Salem (Yercaud) Tamil Nadu 100 W
198.  Tiruchirapalli Tamil Nadu 100 KW 10 KW
199. Tirunelveli Tamil Nadu 20 KW
200. Tuticorin Tamil Nadu 200 KW
201. Aganrtala Tripura 20 KW 10 KW
202. Belonia Tripura 6 KW
203. Kailashahar Tripura 6 KW
204. Chandigarh Union Territories 6 KW
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370

1 2 3 4 5 6
205. Daman Union Territories 3 Kw
(Daman and Diu)
206. Karaikal Union Territories 6 KW
(Puducherry)
207. Puducherry Union Territories 20 KW 5 KW
(Puducherry) (interim setup)
208. Kavaratti Union Territories 1 KW
(L & M lsland)
209. Port Blair Union Territories 100 KW 10 KW 10 KW
(Andaman and
Nicobar Island)
210. Agra Uttar Pradesh 20 KW
211.  Aligarh Uttar Pradesh 6 KW 250 KW
(4 nos.)
212. Allahabad Uttar Pradesh 20 KW 10 KW
213. Bareilly Uttar Pradesh 6 KW
214. Faizabad Uttar Pradesh 6 KW
215. Gorakhpur Uttar Pradesh 100 KW 1 KW 50 KW
(Int. setup)
216. Jhansi Uttar Pradesh 6 KW
217. Kanpur Uttar Pradesh 1 kW 1 KW
(Int. setup)
218.  Lucknow Uttar Pradesh 300 KW 10 KW 50 KW
10 kW
219. Mathura Uttar Pradesh 1 KW
220. Najibabad Uttar Pradesh 200 KW
221. Obra Uttar Pradesh 6 KW
222.  Rampur Uttar Pradesh 20 KW
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223. Varanasi Uttar Pradesh 100 KW 1 KW
1 KW (int. setup)

224. Almora Uttarakhand 1 KW

225, Gopeshwar (Chamoli) Uttarakhand 1 KW

226. Mussoorie Uttarakhand 10 KW

227. Pauri Uttarakhand 1 KW

228.‘ Pithoragarh Uttarakhand 1 KW

229. Uttarkashi Uttarakhand 1 KW -

230. Asansole West Bengal 6 KW

231. Darjeeling West Bengal 100 W

232. Kolkata West Bengal 200 KW ‘A’ 10 KW 50 KW

100 KW 'B' 10 KW ‘
20 Kw
1000 KW

233. Kurseong West Bengal 1 KW 5 KW 50 KW
234. Murshidabad HWest,Bengal 6 KW

235. Shantiniketan West Bengal 3 Kw
- 236.  Siliguri West Bengal 200 KW 10 KW

Total (378 Transmitters) 149 (MW) 175 (FM) 64 (SW)

379- LOW POWER 100 watt FM TRANSMITTERS already installed at 43 places in all over country (List as per
421  Annexure I-A) and awaiting commissioning.

Statement-Il

1 3
S.No.  State Place 2. Andhra Pradesh Ongole
1 2 3 3.  Assam Silchar
1.  Andhra Pradesh Nellore 4. Bihar Gaya
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374

1 2 3 1 2 3
5. Bihar Kishanganj 29. Meghalaya Cherrapunji
6. Bihar Sitamarhi 30. Sikkim Yangyang
7. Chhattisgarh Manendergarh 31. Tamil Nadu Ooty
8. Daman and Diu Diu 32, Tamil Nadu Thanjavar
9. Himachal Pradesh Berthin 33.  Uttarakhand Bacher
 10. Himachal Pradesh Bilaspur Town 34. Uttarakhand Bhatwari
1. Himachal Pradesh Chamba 35. Uttarakhand Gopeshwar (Chamoli)
12. Himachal Pradesh C!haurikhas 36. Uttarakhand Kaithikhan
13. Himachal Prafjesh Manali 37.  Uttarakhand Nainital
14. Himachal Pradesh Mandi 38. Uttarakhand Okhimath
15. Himachal Pradesh Rampur
39. Uttarakhand Pratap Nagar
16. Himachal Pradesh Sunder Nagar L .
40. Uttarakhand Raj Garhi
17. Jammu and Kashmir Bimbargalli
41, Uttarakhand Ranikhet
18. Jammu and Kashmir Gurej
42. Uttarakhand Tanakpur
19. Jammu and Kashmir Mangladevi Fort
43. West Bengal Balurghat
20. Jammu and Kashmir Pehalgam
Statement-lil
21. Jammu and Kashmir Tithawal
Doordarshan Transmitters
22. Jammu and Kashmir Tral
Existing Transmitters (as on 01.11.2010)
23. Jammu and Kashmir Udhampur
24, Jammu and Kashmir Uri State/UT Existing Transmitters
1 2
25. Jharkhand Dhanbad
26. Karnataka Sringeri Andhra Pradesh . HPTS
27. Madhya Pradesh Pachmarhi Anantapur
28. "Maharashtra Gharchiroli Hyderabad
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376

1 2 2
Kurnool Chitoor
Nandyal Cuddapah
Rajamundry Darsi
Tirupati Devarkonda
Vijaywada Emmiganur
Visakhapatnam Gadwal
Warangal Giddalur
Hyderabad (DD News) Guntakal
Vijaywada (DD News) Hindupur
Vishakhapatnam (DD News) Jadcherla
Rajamundry (DD News) Jagtial
LPTs Kadiri
Achampet Kakinada
Adilabad Kamareddy
Adoni Kandukur
Alagadda Karimnagar
Amalapuram Kavali
Banswada Khammam
Belampally Kolhapur
Bhadrachalam Kosgi
Bhahnsa Kothagudam
Bheemadolu Kuppam
Bheemavaram L.R. Pally
Bobbili Macherla
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KARTIKA 18, 1932 (Saka)

to Questions 378

Machilipatnam
Madnapalll
Madugula
Mandassa
Markapur
Medak
Mehboobnagar
Miryalaguda
Nagar Karnul
Nalgonda
Narayanpet
Nellore

Nirmal
Nizamabad
Ongole
Pedapalli
Produttur
Pulamaner
Punganur
Rajampet
Ramagundam
Siddipet
Sirisilla

Sirpur

Srikakulam
Talakondapally
Tamblapalli

Tandur

Tekkalj

Tirupati

Tuni

Udalgiri

Veldanda

Vemalvada

Vinukonda
Visakhapatnam
Wanaparthy

Yellandu

Zahirabad

Atmakur (DD News)
Kakinada (DD News)
Narsaraopet (DD News)
Nellore (DD News)
Pedanandipadu (DD News)
Visakhapatnam (DD News)
VLPTs

Chintapalli

Duttalur
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to Questions

380

1 2 2
lcchapuram Daporizo
Kanigiri Darak
Madipardd Deomali
Marifadu Dirang
Paderu Geku
Parwatipuram Gensi
Seetampeta Hawai
Srisalem Hayuliang
TRANSPOSER Hunti
Vijaywada inkiyong

Arunachal Pradesh HPTs Kalaktang
ltanagar Khimyong
ltanagar (DD News) Khonsa
LPTs Mariyang
Miao Mechuka
Passighat Tezu Mukto
VLPTs Nampong

._ Along Namsai
Baririjo Palin
Basar Raga
Boleng Roing
Bomdilla Rupa
Changlang Sagalee
Chayangtajo Sangram
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1 2 1 2
Seijosa Golaghat
Seppa Haflong
Taliha Hatsinghmari
Tawang Hojai
Tirbin Jorhat
Tuting Lumding
Yomcha Margheritta
Ziro Nagaon
TRANSPOSER Nazira
Sankhiview North Lakhimpur
Assam HPTs Satrasal
Dibrugarh Sonari
Guwahati Tezpur
Kokrajhar Tinsukhia
Silchar Dibrugarh (DD News)

Guwahati (DD News)

Silchar (DD News)

LPTs

Bokakhat

Bongaigaon Bihar
Dhubri

Diphu

" Goalpara

Gohpur

_ VLPT

Digboi
TRANSPOSER
Guwahati

HPTs

Katihar

Muzaffarpur
Patna

Saharsa
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to Questions

384

1 2 1 2
Patna (DD News) Phoolparas
Muzaffarpur (DD News) Ramnagar
LPTs Raxaul
Aurangabad Rosera
Banka Sasaram
Begusarai Sheikhpura
Bettiah Sikandra
Bhabhua Simri  Bakhtiarpur
Bhagalpur Sitamarhi
Buxar Siwan
Darbhanga Supaul
Daudnagar Gaya (DD News)
Forbesgan;j Darbhanga (DD News)
Gaya VLPTs
Gopalganj Masrakh
Jamui Marhaura
Khagaria Chhattisgarh HPTs
Kishanganj Jagdalpur
Lakhisarai Raipur
Madhepura Ambikapur
Madhubani Raipur (DD News)
Motihari Bilaspur
Munger LPTs
Nawada Bailadilla
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Written Answers KARTIKA 18, 1932 (Saka) to Questions 386

1 2 1 2
Champa Panaji
Dungargarh Panaji (DD News)
Kanker Gujarat HPTs
Kharod Ahmedabad
Konta Bhuj
Korba Dwarka
Kurasia Rajkot
Manindergarh Radhanpur
Narayanpur Surat
Pandaria Vadodra
Pendra Road Ahmedabad (DD News)
Raigarh Rajkot (DD News)
Rajhara Jharandili Surat (DD News)
Sakti Vadodara (DD News)
VLPTs LPTs
Bijapur Ahwa
Devbhog Ambaji
Jashpurnagar Amod
Kondaggon Amreli
Koylibeda Bantva
Pakhanjore Bharuch
Pathalgaon Bhavnagar
Sarangarh Botad -

Goa HPTs

Chhota Udaipur
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to Questions

388

1 2 2

- Dediapara Modassa
Deesa Morvi
Devgadh Baria Palanpur
Dhandhukha Palitana
Dharangadhra Porbander
Dhari Punandro
Dharmpur Rajpipla
Dhorajee Rajula
Dohad Rapar
Godharao Sanjeli
Ider Shamlaji
Jamjodhpur Songarh
Jamnagar Surendranagar
Jhagadia Tharad
Junagarh Umergaon
Kevadia Colony Una
Khambalia Valsad
Khambat Veraval
Limbdi Bhavnagar (DD News)
Lunawada Jamnagar (DD News)
Mahuva Gandhinagar (DD News)-

Mangrol (Junagarh)
Mangrol (Surat)

Mehsana

VLPTs
Kakrapar

Netrang
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Written Answers

KARTIKA 18, 1932 (Saka)

to Questions 390

Haryana

2 1
Sagwara
HPTs
Karnal Himachal Pradesh
Hissar

Hissar (DD News)
LPTs

Bhiwani

Charkhi Dadri
Fatehabad

Firozpur Jhirka
Jind

Kaithal
Mahendergarh
Meham

Narnaul

Rewari

Rohtak

Sirsa

Tohana

Ambala (DD News)
Bhiwani (DD News)
Karnal (DD News)
Kurukshetra (DD News)

Mandi Dabwali (DD News)

Namaul (Dd News)
Yamunanagar (DD News)
HPTs
Dharamshala
Kasauli

Shimla

Shimla (DD News)
Kasauli (DD News)
LPTs

Bilaspur

Kullu

Manali

Mandi

Rampur
Sundernagar
Sujanpur

Mandi (DD . News)
VLPTs

Ajhu Fort

Ashapuri

Awah Devi
Baijnath

Bandla

Banjar
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to Questions

392

1 2 2
Bharmour Rohru
Bharthi Sarkaghat
Bijli Mahadev Shivbadar
Chamba Thanedar
Chaupal Tissa
Chauri Khas Udaipur
Chirgaon Una
Dalhausi Veer
Diar TRANSPOSER
Hamirpur Holi Rajgarh
Jahalma Solan
Jatingiri (Phooladhar) " Jharkhand HPTs
Jogindernagar Daltonganj
Kaja Ranchi
Kalpa Jamshedpur
Karsog Jamshedpur (DD News)
Keylong Ranchi (DD News)

Khara Pathar
Kotkhai

Nghri

Nichar
Palampur
Parwanoo

Pirbhayanu

LPTs
Barharwa
Bokaro
Chaibasa
Deoghar
Dhanbad

Dumka
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KARTIKA 18, 1932 (Saka)

to Questions 394

1 2 1 2
Ghatshila Naushera
Giridh Samba
Godda Gurez
Gumia Tithwal
Hazaribag Jammu (DD News)
Kodarma Naushera (DD News)
Lohardaga Samba (DD News)
Mushabani Srinagar (DD News)
Noamundy Gurez (DD News)
Saraikella Srinagar (Kashir)
Chatra Tithwal (Kashir)

Jammu and Kashmir

Bokaro (DD News)
Dhanbad (DD News)
VLPTs

Simdega

Ramgarh Hill
Garhwa (DD News)
HPTs

Jammu

Kathua

-Leh

Poonch
Srinagar

Kupwara

Kupwara (Kashir)
Poonch (Kashir)
LPTs

Anantnag
éandipore
Chowkibal
Darhal

Kargil

Kulgam

Patnitop

Pattan
Quazigund

Sonarwani
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1N

1 2 2
Poonch Boniyar
Rajouri Budhal
Riasi Chakroi
Wusan Chanani
Udhampur Chumathang
Baramulla Panicker
Kathua (DD News) Poni
Leh (DD Ne\&s) Pulwama
VLPTs 'Ramban
Abran Ramkot
Ardh Kurﬁari Ramnagar
Amas Ringdom Gompa
Ashmuqam Sakti
Bani Sanasar
Banihal Sankoo
Baramulla Shopian
Basecamp (Siachin) Sonmarg

Basgo

Basoli

Batalik

Batot

Bhadarwa

Bilawar

Bodh Khurboo

Sudh-Mahadev
Tangmarg
Tangste
Tatapani
Thanamandi
Thathri

Tilel
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to Questions

398

1 2 1 2
Timsogam Bagalkot
Tral Bantwal
Turtok Basava Kalyan
Uri Belgaum
Yusmarg Bellary
Zangla Belthangadi
TRANSPOSER Bhatkal
Surankot Bidar

Karnataka HPTs Bijapur
Bangalore Chickmaglur
Dharwad Chikodi
Gulbarga Chitradurga
Shimoga Dandeli
Hassan Davangere
Mangalore Gadag
Mysore Betgari
Raichur Gangawati
Bangalore (DD News) Gokak
Gulbarga (DD News) Harphanhalli
Dharwad (DD News) Hattihal
Mysore (DD News) Hiriyur

LPTs

Arsikere

Athani

Holenarsipur
Hosdurg

Hospet
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Written Answers

NOVEMBER 9, 2010

to Questions 400

Hungond
Indi
Karwar
Kolar Gold Field
Koppa
Kumta
Medikeri
Mudhol
Mudigere
Mundargi
Pavagada
Puttur
Ramadurg
Ranibennur
Sagar
Sandur
Sindhnur
Sirsi
Talikota
Tiptur
Tumkur
Udipi
Bellary (DD News)

Davangere (DD News)

Kerala

VLPTs

Badami

Huvin Hippargi
Kudligi

Madhugiri
Sakleshpur
Sringeri

Sulya

HPTs

Calicut

Cochin

Trivandrum
Cannanore

Calicut (DD News)
Cochin (DD News)
Trivandrum (DD News)
LPTs

Adoor

Attapadi
Changanacherry
Chengannur

Idukki

Kalpetta

Chushut
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to Questions

402

1 2 2
Dah Machil
Daskit Mahore
Dhar Mandi
Doda Manigam
Domchuk Manjakot
Dras Mansur
Fatula Mendhar
Gujjaron Nagrota Mohra
Hanle Mulbekh
Hira Nagar Nagrota
Ichar Nimu
Jajjar Kotli Nowgam
Kalakot Nyema
Kangan Padam
Kargil Pahalgam
Khaltsi Panamik
Khatlai Kanhangarh
Khrew Kasargod
Kishtwar Kayamkulam
Kotranka Kottarakara
Kud Mallapuram
Lati Manjeri
Loltab Valley Pala
Loran Palghat
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to Questions

404

1 2 2
Pathanamthitta Jabalpur (DD News)
Punalur Gwalior (DD News)
Shoranur LPTs
Tellicherry Agar
Thodupuzha Ashoknagar
Trichur Bada Malhera.

Madhya Pradesh

Cannanore (DD News)

Trichur (DD News)

VLPTs
Devikolam
Eratuppeta
Kanjirapalli
Mundakayam
HPTs
Bhopal
Gwalior
Indore
Jabalpur
Shahdol
Guna
Sagar

Chhatrapur

Bhopal (DD News)

Indore (DD News)

Badwani
Balaghat
Bareli
Betul
Bhander
Bhanpura
Bhind-
Bijaipur
Burhanpur
Chanderi
Chhpndwara
Damoh
Datia
Gadarwara
Garot
Harda
ltarsi

Jaora
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to Questions

406

Neemuch

Panchmarhi

Panna

Piparia Maharashtra

Raghogarh

1 2 1 2
Jhabua Rajgarh
Karaira Ratlam
Kelaras Rewa
Khandwa Satna
Khargaon Seoni
Khurai Shajapur
Kukdeshwar Sheopur
Kukshi Shivpuri
Kurwai Sidhi
Lahar Sindhwa
Lakhnadon Singrauii
Maihar Sironj
Malanjkhand Sitamau
Mandla Tikamgarh
Mandsaur Ujjain
Multai VLPTs
Murwara Alirajpur
Nagda Alot
Narsimhapur Budhni

Diamond Mining Proj.
Parasia

Singrauli

HPTs

Ambajogai
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to Questions

408

1 2 2
Aurangabad Badlapur
Chandrapur Barshi
Mumbai Bhamragad
Nagpur Bid
Pune Brahampuri
Ratnagiri Buldana
Jalgaon Chandur
Mumbai (DD News) Chikhli
Nagpur (DD News) Chiplun
Pune (DD News) Daryapur
Aurangabad (DD News) Deorukh
Ambajogai (DD News) Dhadgaon
Mumbai (Digital) Dharmabad
LPTs Dhule =
Achalpur Diglur
Acot Garhchiroli
Aheri Gondia
Ahmednagar Hinganghat
Akalkot Hingoli
Akluj Ichalkaraniji
Akola Jalna
Amalner . Kankauli
Amravati Karad
Arvi Karanja
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to Questions

410

1 2 1 2
Khamgaon Pusad
Khanapur Rajapur
Khopoli Raver
Kinwat Rissod
Kolhapur Sangamner
Mahad Sangli
Malegaon Satana
Mangal Wedha Satara
Mangaon Shahad
Maﬁmad Shirdi
Mehekar Shirpur
Mhasle Sholapur
Morshi Sironcha

— Nanded Tumsar
Nandurbar Umerga
Nasik Umerkhed
Navapur Wani
Osmanabad - Wardha
Pandharkawada Washim
Pandharpur Yavétmal
Parbhani Akola (DD News)

Patan (Satara)
Phaltan

Pulgaon

Amravati (DD News)

Bhandara (DD News)

Dhule (DD News)
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to Questions

412

1 2 1 2
Kolhapur (DD News) Tiwsa
Malegaon (DD News) Vasantgarh
Nanded (DD News) Wai
Nasik (DD News) Manipur HPTs
Sangli (DD News) Imphal
Sholapur (DD News) Churachandpur
VLPTs

Imphal (DD News)
Ambet

LPT
Arjuni

Ukhrul
Ashti

VLPTs
Bhokar

Chandel
Chikaldhara

Kangpokpi
Chimur

Moreh
Junnar

Senapati
Karanja (Wardha)

Meghalaya HPTs

Karjat ‘

Shillong
Khed

Tura
Koregaon

Tura (DD News)
Kurkheda
Malkapur Shillong (DD News)
Malwan LPTs
Pimpalner-Sakri Jowai
Sakoli Williamnagar
Sindewahi Cherapuniji




413 Written Answers KARTIKA 18, 1932 (Saka) to Questions 414
1 2 1 2

VLPTs Mokokchung (DD News)
Baghmara VLPTs
Nongstoin Mon
TRANSPOSER Phek
Shillong Satakha“

Mizoram HPTs Shamtori
Aizwal Wokha
Lunglei Zunheboto
Aizwal (DD News) TRANSPOSER
LPTs Kohima
Lawngtlai Bara Basti
Lunglei (DD News) Orissa HPTs
VLPTs Baleshwar
Champhai Bhawanipatna
Saiha Cuttack
TRANSPOSER Sambalpur
Aizwal Berhampur

Nagalaﬁd HPTs Cuttack (DD News)
Kohima Sambalpur (DD News)
Mokokchung LPTs
Kohima (DD News) Anandpur
LPTs Angul
Dimapur Athamalik
Tuensang Bahalda
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NOVEMBER 9, 2010

to Questions

416

Balangir
Baligurha
Banapur
Bargarh
Baripada
Bhadrak
Bhanjanagar
Bhuban
Birmitrapur
Bonai
Boudh

Brajrajnagar

~ Chikti

Dasrathpur
Deogarh
Dhenkanal
Durgapur
G.Udaigiri
Gondiya
Jeypore

Joda
Kabisuryanagar
Kamakhyanagar

Karanjia

Keonjhargarh
Khandpara
Khariar
Koraput
Kotpad
Kuchinda
Lutherpunk
Malkangiri
Mohana
Narsinghpur
Navrangpur
Nuapara
Padampur
Padmapuram
Padua
Pallahara
Paradeep
Parlakhemundi
Patnagarh
Phulbani

Puri
Rairangpur
Rajgangapur

Rajranapur
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to Questions 418

1 2 1 2
Rayagada Koksara
Redhakhol Lanjigarh
Rourkela Machhkund
Similigurha Nagchi
Sohela Nayagarh
Sonepur Paikamal
Sundergarh Subdega
Talcher Simlipalgarh
Tushara Sukinda
Umerkote Thoumal | Rampur

Baleshwar (DD News)
Baliapal (DD News)
Bhubneshwar (DD News)

Dhenkanal (DD News)

" Dudharkot (DD News) Punjab

Kendrapara (DD News)
Tirtol (DD News)
VLPTs

Aul

Bada Barbil
Chitrakonda

Jayapatna

Kalampur

Kashipur

Rourkela (DD News)

Lalitgiri (DD News)

 TRANSPOSER

Sunabeda

HPTs

Amritsar

Bhatinda

Jalandhar

Fazilka

Jalandhar (DD News)
Amritsar (DD News)
Bhatinda (DD News)
LPTs

Firozpur
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to Questions

420

1 2 2

Gurdaspur Bari Sadri
Pathankot Barmer
Patiala Basava
Abohar (DD News) Bhadra
TRANSPOSER Bharatpur
Talwara Bhilwara

Rajasthan HPTs Bhinmal
Barmer Chirawa
Bundi Chittaurgarh
Jaipur Churu
Jaisalmer Deeg
Jodhpur Dungarpur
Ajmer Ganganagar
Bikaner Gangapur (S.M. Pur)

Ajmer (DK News)
Bundi (DD News)

Jaipur (DD News)
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